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Heard Mr. U.K. Nait, learned counsel 

appearing for the Applicants and perused 

the materials placed on record. A copy of 

the O.A. has also been supplied to Mr. K.K. 

Dos, learned AddI. Standing Counsel for 

Govt. of India; who is present in court today. 

2. 	It is the case of the Applicants that the 

old Recruitment Rules of NEIGRII-IMS were not 

enough to attract talented persons to be the 

members of the faculty of the Institute; for 

which steps were taken to amend the 

same/to bring new/progressive Recruitment 

Rules. The old Rules were replaced by a set of 

new Recruitment Rules, on 27 1d September, 

2008, by the Governing Council of the 

Institute. It is stated that 2 days prior to the 

introduction of the new Recruitment Rules, an 

advertisement was issued on September, 

2008 to recruit the members of the faculty; as 

a result of which me guohfied p 
4' 

have been foun(ot~e not elig b/e 

parlicipate in thej 	O' rutrnet. Jr, 	
to 

-—z 
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Conid. 
10.09.2009 

advertisement, the effective date, upto 

which the requisite experience must be 

completed, was 30th  June, 2009. 

3. 	Mr. U.K. Nair, learned counsel 

oppeonng for the Applicant has argued that 

the advertisement for the post, under the old 

Rules, has got no reasonableness and that 

only demonstrates 'bias' mind of the 

concerned authority. It is also his case that 

while granting relaxation in favour of a few 

candidates, such relaxation has not been 

acceded to in favour of the Applicants. 

4. 	Lecirned counsel for the Applicant has 

argued that there was a miscarriage of 

Justice in issuing advertisement on 28th 

September, 2008; especially when the 

decision was already taken to replace the 

old Retuifthent u!es. by a new' Reiruitment 

Rules. Learned áounsei submitted that the 

norms of equality were not maintained and, 

as such, there was violation of the Article 14 

of the Constitution of India,. 

In the aforesaid premises, a prima 

lade case having been found in favour of 

the Applicants, we admit this case. 

Notices be issued to the Respondents 

requiring them to file their reply/written 

statement/counter in this case by 27.10.2009. 
L' 

7. 	As an adinte,im measure, we direct 

the Respondents not to proceed with the 

• recruitment under advertisement dated 

20.09.2008 that has been placed at 

Annexure -8 to this 

Contd/- 

1.-i 
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While passing the above od-intenm 

order, we grant liberly to the Respondents to 

move for vacation/alteration of the ad-

interim order well before the date 

fixed/27. 10.2009. 

Send copies of this order to the 

Respondents (along with notices) by Speed 

Post; at the cost of the Apphcants. Mr. U.K. 
Nan undertakes to deposit the cost of the 

Speed Post in course of the day. Free copies 

of this order be also supplied to the learned 

counsel appearing for the parties. 

Contd/- 
10.09.2009 

(M.K aturvedi) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

* dfftl 

ri K 
/\ckLt.cQ)sC.  
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• 	M.P. No.111/2009 has been filed by 

Dr.Yookann Khonglah seeking his impleadment 

as Respondent No.4 stating that his rights are 

likely to be affected by an order, if any, passed 

in present O.A.. Mr.U.K.Nair, learned counsel 

appearing for Applicants has no objection for 

impleadment. Thus1 M.P. No.111/2009 is allowed. 

Dr.Yookarin Khonglah is allowed to be 

impleaded as Respondent No.4. Accordingly 

Mr.U.K.Nair is directed to supply a copy of the 

O.A. to Mi.M.LAhmed, learned Sr. counsel for 

Dr.Yookarin Khonglah within three days from 

today. Reply be filed by Respondent No.4 within 

one week thereaffer. 

M.P. No. 113/2009 has also been filed by 

Dr. Subrat Panda and Dr. (Mrs.) Jaya Mishra 

seeking their impleadment as Respondent Nos.5 

& 6 respectively. Mr.U.K.Nair, learned counsel for 

Applicants has no objection for impleadment. 

/pb/ 
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4; 
In the circumstances, M.P. 1 13/2009 is 

allowed. Let amended memo of parties be 

filed by the Applicants within one week. Learned 

Contd... 
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O.A.No.184of 2009 

Contd. 
27.10.2009 

• 	 counsel for Applicants undertakes to supply 

copies of O.A. to the newly impleaded 

Respondent Nos.5 & 6 within a period of 3 days 

from today. Reply of said Respondents be filed 

within one week thereafter. 

As far as reply 'of official Respondent 

•• Nos.1 to 3 is concerned, the same has already 

been filed on 16.10.2009. 	. 

M.P. No.114/2009 has been filed by newly 

added Respondent Nos.5 & 6 seeking vacation 

of ad-interim order dated 10.09.2009. 

Similarly M.P. No.107/2009 has been filed 

y official Respondents eeking vacation of stay 

of selection as ordered on 10.09.2009. Notice to - 

ñon-.applicantsinMPNos.114&107/2009 

:.. 
,•., . 
	 ... ,• 	 . 	 Mr.U.K.Nair, 	learned 	counsel 	for 

Applicants in O.A. accepts notice of said M.P.s. 

One week time is allowed to Applicants to file 

....replytothisM.P. 

' 3 J(( ( 	• 	
,. 	

List on 04.11.2009. Interim order passed on 
I 	

1009 2009 shall continue till the next date of 

earing 
JQQj poJf iVo, 	•'. .. 	 ' ... 

(MddanKum Chaturvedi) (Mukesh  ., 	: • 	. .. 	. 	• Mem r (A) 	 Member (J) 
ibb/. , 

..': 	

: 
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04.11.2009 	Mr.MLAhmed, learned Senior counsel 

for Respondent No.4 seeks further time to file 

reply to the O.A.. 

Shri K.S.Kyingind, Senior counsel 

appearing for Respondent Nos.5 & 6 seeks 

two weeks time to file reply. 

Shri U.K.Nair, learned counsel for 
09 	

Applicants states that reply filed on behalf of 

) Respondent Nos. 1 to 3 by Respondent Nos.2 

& 3 is not fully justified as no communication 

has been pidced on record whereby 

Respondent No.1 has authorised Respondent 

Nos.2 & 3 to file reply on their behalf also. Shri 
/1 	 O 	 R.Debnath, learned counsel appearing for 

	

oc A 	 Respondents 1 to 3 states that necessary 

'1 1  documents authorizing Respondents 2 & 3 

would be placed on record by way of 

appropriate means. 

In the circumstances, adjourned to 

VIA 	 17.11.2009. Shri U.K.Nair, learned counsel for 

kk 	 Applicants is directed to file rejoinder, if any, 

in the meantime. 

4 
/ 
/ ,?'-'- C9'' 
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Interim orders shall continue till the 

next date. It is made clear that matter will be 

heard finally and no adjournment will be 

allowed to either side on the next date. 

(Madan 'ar Chaturvedi) (Mukesh umar Gupta) 

/bb/ 	
Member (A) 	 Member (J) 

—I 
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'F 	 17.11.2009 	..Ve have heard Shri U.K.Nair, 4arnéi 
/ 	 counsel for Applicant at cerlain length. 

,110 _A.1_ Serious allegation has been made anitiotia 

9 selection process on the eve when there 

was a full-fledged proposal to amend 

: 	
V: ••.•; 	 Recruitment Rules for various posts.VWe would 

like Respondent Nos.lto3to produce original 

V 	 records which contained information 

highlighting the decision making process for 

adveisernent under the old Rules. We woJL, 

like Respondents to inform and apprise this 
V 

 bench total number of candidates who have 
applied :IflV'  terms of notification and 

advertisement dated 20.09.2008 for various 
V 	posts, namely, Professor, Associate Profesor 

• V 	
V 	 - 	 VV 	 V 	and Assistant Professor. We would also like to 
V • 	

• VVV 	

know how many candidates have aplied 

against advertisement dated 17.10.2007V, V 	

V 	 • 	.••• •• 	

V 	 . 

V 	 V 	
which also finds mention in impugned 

V 	

VVV V 	notification dated 20.09.2008. 	all be 

• V 

V V V 	
: 

V 	 • 	produced 	by 	said 	Respondents 	on 

18.11.2009. Further hearing-to continue on 
V 	

V 	

V 
V 	 V 	 18.11.2009. 	V 	

V 	 V 	 • 	
V 

V 	
VVV 	 V 	

•V 

• 	V V VVVV V 
	

V 	
: 	VVVVVVV • ; 	

List this 	mafler at 	11.30 A.M. 	• V 

V 	
V 	

V 	
18.112009. 

• 	 V 	
• 	

V 	

VVV 	

V• 	
VV 	

V 	 V 	

V 	

V 	

V 	

V 

V 	 V 	 V 	 V 	

• 	 V 	 (Madan KurChaturvedi) (Mukesh Kumar Gupta) 
V 	

V 
V 	 V V 	

V V 	 V V 	

Member (A) 	 Member (J) 	V 

ibb/. 	 V 	 V 

V 	
VV 	

V 	 : 	
V VV VV 
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18.11.2009 	Learned 	counsel 	for 

Respondents No.1 to 3 Mr R. 

Dèbnath has produced before us 

certain chartshowing the number of 

• candidates applied in response to 

the advertisement issued on 

17.10.2007 as well as notification 

• dated 20.9.2008 with break up. 

However, the details of those who 

have been appointed with 
F 	 reference 	to 	posts, 

• subject/department has not been 

disclosed. Moreover, we expect the 

respondents to prepare an 

appropriate chart showing total 

number of posts with reference to 

candidates offered and ultimately 

	

• 	 selected in the earlier selection, 

• 

	

	namely 17.10.2007 as well as the 

decision taken by the respondents to 

* • go ahead with impugned selection. 

Respondents shall also highlight the 

qualification prescribed in 2003 

recruitment rules, amended 200k 

rules and further. amendment 

contemplated in process. Learned 

counsel seeks some time to 

• 	

• 	 undertake the aforesaid exercise. 

List on 1.12.2009 for hearing. 

It is needless to say that when 

• 	the aforesaid exercise will be 

• undertaken, respondents should also 

produce the related records in 

arriving with the said findings. 
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1.11.2QO9 	Interim order to continue tifi then. 
Coy of this order be made 

available to Shri R.Debnath, learned 
- 	

counsel for tr9spondents. 
-' 

Chaturvedj) 
ber (A) 

'3~ ~ 

(Mukesh Kr; Gupta) 
Member (J) 

(. 

Pursuant to eW .ocders passed by this 

Tribunal, on earlier occasions the Respondents 

have produced suitable documents showing details. 

of officials who have applied for various posts in 

different discipline in response to the advertisement 

In the year of October12007 as well as September, 

2008. Certain other documents1 In pursuant of our 

order,have also been produced byMr.RDebNoth 

learned counsel for Respondents NO to' iZ. 

Mr.U.K.Na, learned counsel for Applicant seeks 

time for perusal of the same. 

Though the Respondents hove produced 

these documents pursuant to our orders, they may 

file the some by way of 'affidavit if so odvise&' .. -----

along with these documents so that appropriate 

course of action can be adopted. Such affidavit be 

filed within two weeks with advance copy of the 

same to the Applicant's counsel 

List on 15.12.2009. We ma further ,  observed 

that if hearing are not concluded on that date, the 

case will remain on Board for hearing on 1 6141 17th 

December. 2009 aswell. 

Madan Ku!pafChaturvedl) (Mukesh Kumar Gupta) 
Mernber'(A) 	 Inhe (J) 
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"15.12.2009 Due to paucity of time matter 

could not be taken up for hearing. Mr 

M.Z.Ahmed, learned Sr. counsel for 

respondent No.4 and Mr K.S.Kynjing, 

learned counsel for respondents No.5 & 

6 expressed their personal difficulties of 

their availability during the rest of days in 

this month. 

Accordingly list on 19.1.2010. 

Interim order to continue till then. 

(Mada r. Chaturvedi) 	(Mukesh Kr. Gupta 
Member (A) 	 Member (J) 

/pg/ 

19.01.2010 	M.P.6/2010 has been filed by the 

official respondents placing on record 

Government of India, Ministry of Health 

& Family Welfare DepartmenVs 

• communication dated 31.12.09 

whereby the service condition of the 

various set of Government doctors 

namely, Asstt. Professor, Associate 

Professor, AddI. Professor, Professor, Sr. 

•  Professor, Dean and Director are said to 

be at par with the Govt. of India for 

faculty of autonomous institute of 

medical education under the said 

department. Mr M.Z.Ahmed, learned Sr. 

•  counsel appearing for respondent No.4 

in the O.A suggested that let the 

Institute withdra' the notification under 

challenge, so that the entire controversy 

contd.. 
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19.1.2010 	be set at rest and fhA 	vrinr if th 

	

- ......- a..-. 	 I& 

applicants 	are 	given 	quietu 

particularly when the said respondents 

may not be inegible even in the new 

set of rules to be framed and which are 

under process. On this suggestion time 

has been taken by Mr R,Deb Nath, 

learned counsel for official respondents 

to seek appropriate instruction, A 

communication dated 1 9.1.09 
emanating from NEIGRIHMS, Shillong, 

Meghalaya has been placed on record 

whereby the matter has been referred 

to the Ministry of Health & Family 

Welfare for obtaining the approval of 

the Governing Council. It is prayed that 

some time may be granted so that 

appropriate action could be taken in. 

the matter. This has not been objected 

either by the applicant or by 

respondent No.4. However, Mr 

K.S.Kynjing, learned Sr. counsel 

appearing for respondents 5-6 has 

objection to the effect that official 

respondents cannot be permitted to 

withdraw the impugned notification. 

In the circumstances list on 

C 
	 10.2.2010 as prayed for. 

Copy of this order be supplied to 

Mr R.Deb Nath, learned counsel for 

official respondents for necessary 

compliance. 

c) 
(Madnrhaturvedi) 	(Mukesh Kr. Gupta) 

Member (A) 	 Member (J) 

2TVd-€tc1 i/i/ojo 
Yta4-4,A--d '  44 
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10.2.2010 	List the matter on 15.2.2010. 

7Z1 	 (Madan >ma r-Chaturvedi) 

	

A' .fr' 	i ii . 	 . 	 \ 	Member (A) 
S 4 	 urn 

j\ , _ 	'7 	't)-r2°  

	

pA.P'Q 	)1' 	 15.02.20,0 	On the reqtiestôtharnd frounsel for the 
parEie, 11St the O.A. for hearing on 09.03.2010. 

	

7 , 	(c)/v. 	 / *~ rr(Madar Kurp6r Chalurvedi) 	tMukes o Gupta) 

ç4f 4 ' 
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	 Member (A) 	 Member (J) 
nLm 

'• 	'' t 	 ' 	.3 

09.03.2010 	Since Division Bench is not available 

	

• 	 1 	 - 

\?. . 

I 	for some time almost for entire month of 
Irl

4 	 March except for few days, kst on 05.04.2010. 

	

I 	
' 	

I 	 ' 	4 • 	
- 	 1 

;. 	- 	 ..• 

* (Mukesh Kumar Gupta) 
Meniber (J) 

Ca 
çl 	 , 

JL'u& 
.4, 	1• (rfI 	,( 	 '',,. 	 4•j 	l ot 

• 	 05.04.2010 	Heard Mr. U.K. Nair, along with 
.v.\iLCJ1h j -* 

Mr. G.Z. Ahmed, learned counsel for 
I 	 . 	

• 	4,, 	P44 

— 	 Applicant and Mr. B.N. Dutta, Sr. 

., 	 Adovcate along with Mr. R. Debnath 

Advocate for Respondent Nos. 1-3. Mr. 
. 	 , 	 4 

' 	 K. 	Sunàr, 	learned counsel for 
1 	

Respondent Nos. 5&6 and Mr. D. 

•• 	 Ehuyan, learned counsel for Respondent 

t ~-,V  ~T~P
,e.  

. 	 No.4 adopts the arguments of official 

respondents. 

f 	

- 	 Heard both sides. Reserved for 
- 	 (4 	 ... 	 •• 	4 

	

- 	 - 	 orders. 

	

1 	1 f 	.)'I 	(141, 	 4 	4•I0:,'I 	$ 	.•)" 	I.. 	 ( 

	

' 	•4 	• 	i. 'I;- 	 I- 	• , 	 4' 4 	 r 

	

• 	 "' ' , 	 , 'I'' 	(MadanK
oam . 	

arChaturvedi) (Mukesh Kumar Gupta) 
— 	 cmtir (A) 	IMember W 

	

I 	 • 	
4 . . 	 4 	

f 
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'.. 	 O.A. No. .&4/2009 

04.05.2010 	At the time of wnting the judgment 

	

• 	

. 

 

some important legal issues were noticed, on 

which there was no discussion at the time of 

	

* 	 hearing. 
vc.rr  List for 	spoken toft 

 on 05.05.2010. 

(Madan1(. Chaturvedi) 	(Mukesh \r. Gupta) 
Member (A). 	 Member (J) 

/pg/ 

05.05.2010 . 	Ths OJL had beenheard at lenh 
• . -and sered for ord 

	

•j* '• *f 	
- .. 	

' while. preparing 	the 	order, 	we 

	

r 	 c 	 Cl 	
encountered much grey areas, which 

t 	
requires clarification from both sides, 
namely, (I) whether governing 'council 

• 	 can make amendment in the nibs? if 
yes, then what Is the procedure for such 

- 	 amófldment? If not,, which body is 
•1 	

competent to make such amendment (ii) .;• 	
,óice amendment In Rules isaped • 	. ,. 	

by governing council - Can this be 
questioned by any other authority (Ill) 

1 

	

	
whether governing council proposes 
amendment or makes amendment, (iv) 
what Is the mode of publicatroir. ,  of,  
amended Rules and how thesamecomes' 
into 	effect, 	(v) 	whether. the 
advertisement dated 201h September,  

C r 

 2008 satisfies the test of fairness; '(vi) 
whether unusual haste in advertisingthe 
post by itself is sufficientto prove the 
charge of malafide. Who are the blue. 
eyed persons as alleged in the OA., for 
whose sake the unusual haste was made 

	

C 	 In issuing the advertisement and favour 
was sought to be done. (vii) Whether the 

• posts were advertised within the frame 
work of law, Whether it is a case of 
Improper use of power or abuse Of 

0 . power. 



1' 	C, 

0 	10 
• List the matter for bearing on 2814  

May2010 

• - 	 (Th 

)t€,O4'C 	74 

ifi 	7e€A( 

As 

-13- 

O.A.184 of 209 (2009) 

Contd/- 
If the decision Is within the 

confines of reasonableness, whether 
court can peep into the penumbral 
areas. Whether it was well within the 
power of authority' to advertise the post. 

Whether the test of W.dnesbar 
Principle" can be applied in the facts of 
present case. 

Since 	none 	appears 	for 

11  Respondents A the mattetowñ In the 
supplementazy cause list, Issue notice to 
Respondents along with copy of this 
order. Copy of this order be also made 
available to Sri U.K. Nair, learned 
counsel for Applicant. 

LCVJ cq 4. 
0)-thAi cI 

Ok , "— d
~ ~ Jc. 

L rdt 

O 	S7t/7O 

(Madan ØarChaturvedi) (Mukesh Kumar Gupta).: 
Mzn bar (A) 	• 	 Member (J) 

Ipb/ 

\ 
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11.06.2010 Present: Mr.G.Z.Ahmed, proxy counsel for 
Mr.U.K.Nair, learned counsel for appkant 

Mr.B.N.Duftci, Sr. Advocate along with 
Mr.Rflebnath for the official respondents. 

None for the other respondents. 

Our attention was drawn to order passed 

by Honble High Court in W.P.(C) No.1 56(SH)201 0 

on 10.06.2010 requiring this Tribunal to dispose of 

present proceedings by passing final order within 

a time limit prescribed therein. 

Mr.G.Z.Ahmed, proxy counsel states that 

learned counsel for applicant Mr.U.K.Nair is in 

personal difficulty as his wife has been suddenly 

hospitalized, and therefore, makes a request to 

st the matter on next working day i.e., 

14.06.2010. Mr.B.N.Dutta; learned Sr. Advocate 

appearing for dfficial respondents states that he 

will not be in a position to appear on 14.06.2010 

and accordingly prays that matter be taken up 

on 16.06.2010. OrdinariLy in view of the order 

passed on 10.06.2010 in aforesaid writ petition, 

we would not have adjourned the matter at all, 

but keeping in view the prayers of the parties, list 

on 16.06.2010. . 

From the order dated 10.06.2010 it 

appears that a projection has been made 

'before Honble High Court that for one reason or 

the other this Tribunal is not inclined to dispose of 

the case. We would like to dispel this doubt 

created, as projected by Union of India & official 

respondents. We may note that the matter had 
been heard in detail and reserved for, orders 

vide order dated 05.04.2010. Though the draft 
order was virtually finalized, but as the Bench felt 

that certain issues have not been appropriately 
U 

Contd... 
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O.&Nn.1 1412)t)q  

1) 	t'arut:d 	Sr. 	 fur 	the 

respondents states that pursusmt to varkms 

queries raised vide order dated I )5,05.201 O F  

they iuteid to tTh rep'y thereto except 
query at SLNo.1, with ropy to the appUcant. 

Mr GZ. Ahemd, teamed cauns& for 

a-Pplicant, seeks timo to pertme, the sanie 

and react. 

M..PNo.86/201.() also has been rded 

seeking impteidm ent by Smit Nochnvop 

Tase as respondent Nn7. We may observe 

th&, in fart, we have he.rd the entire 
matter and reservM it for orders. it was 
only when we encountered with certain 

issii.s whkth reqnired darificaton, we had 

tist& the matter on 05.05201() and 
requfred the parties to provide various 
)mtormatk)u detailed therein. I k -ned Sir. 
Counsei for the recpondenl-s states that. any 
Misc. Application for nn Jeadnient at: this 

stage is not wekomo and said o4 it she 

hac any grievance1  iaiiId he at iihery to 

take approprial;e prnceecthiqs. Prima Fade 
w-e flnd suhstance in said content:Ion. 

However without expr€csing any 
opinion1  llst it on 11.06.2010. 

(Macion Kurrar Choiurveci) (Mukesn Kumar Oupta) 
Mercbec (A) Merriher (J3 

nkm 

Ok 
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Contd 

11.06.2010 
addressed and clarified by both parlies. we 

• 	 listed the mater for being spoken to on 

05.05210. On said date though respondents 

were,nol present various aspects which need 

ckniljcafior from both sides were also detailed 

therein in specific and as such the matter had 

been adjourned to 28.05.210 The regIstry was 

directed to issue notice to respondents besides 

sending copy: of the order passed on said date. 

On which day (28.05.2010) we noticed that Sr. 

Advocate for the respondents intended to file 

reply to the quedes raised vide order dated 

05.052010 and as such, the matter had been: 

adjourned to today. We may observe that so 

called reply filed is neither dated, verified nor 

signed by official respondents. We wonder 

whether based on such information, as revealed 

'in said  reply, any official/respondents could be 

held responsible or certain person could be held 

liable. 

We also noticed that aforesaid writ petition 

has challenged various orders passed by this 

Tribunal Including order dated 28.05.2010. We 

record our strong dissent in the manner in which 

the issues had been projected by the official 

respondents before Honbie ugh Court as if this 

Tribunal is responsible for the delay in disposal of. 

• the case, which projection: is not factually 

correct and justified. We may also observe that 

earlier in terms of order dated 09.02.2010 passed 
• 	 in W?.(C) No.11 (SH) of 2010. we have decided 

M.A. Nos.114/2009, 116/2009, 107/2009 and 

• 6/2010' seeking vacation of interim orders vide 

oral order dated 15.02.2010. We may also note 

that present matter was given preference in 

hearing and expeditious hearing was gtanted 

keeping in view important legal issues raised; in' 

present O.A. Order sheets maintained in this 0.. 

• 	- 	 . 	 Contd...• 
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11.06.2010 itself would be evident on this aspect. HOwevei' -- - 

without precipitating 
the 

matter ,  further, 

	

V 	
adjourned to 16:66.2010, as prayed by learned 

• V 	
V 	

Sr. Advocate for the official- respondents. 
47 M 	V4f 	 V 	
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V 	 It is made clear that no further adjournment 

	

V 	 .. 
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V V 

	 • 	V 	

-. V V 	 to either side for any reason would be granted. List  

the matter on the top of list as item no.1 in regular 

.catego. 	 V 	

V 

(Madan Kurnar Chatuivedi) (Mukash Kurnar Gupta. 
Member (A) 	. 	 Member (J). 	 V 

V V 	

• 	

V 	

V 
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. Certain docurnent . have been 
- 	 V 	 V • 	 .-- 	 .. 	

. 	 ... 	 . 	 V  I 	 placed on record by the applicants, 

recewed b them under the Rh Act stating 

that they are pertinent to issue raised and 

would be 
V• 

to take i tnecessary 

considrafion while adjudiàdfing the matter. 

This hös not been objected to, henâe token 

V 	
. 	 . 	

-• 	 . 	 . on record. 	 V 	

V 

We have heard Mr.Ui(.Nair, learned 

counsel for. V the applicants. Mr.B.N.Dutta,. 

learned Sr counsel along with Mr R Debnath. 

for respondents 1 -3 and Mr.K.Sunar, learned 

	

LAD 	
j 1 	 counsel for respondents 5-6 None for other 

respondents None for the other respondents 
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• :(adan Kumar Chatuivedi) (Mukesh Kumar Gupta) 

	

Member (A) -  - 	 . 	 Member •JJ 
/bb/ 	I. 

RI 	~41 D 
- 

	

-. 	 • 	
• 	 .o

4.W 

	V 	 • 	

• 	 •V 
;. 	 V  

dil- 

V ,• 	 • 	

•:- 



I: 	
;. • 

- 
•1 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

/ 
Original Application No.184 of 2009. 

,f 

• 	 // 

DATE OF DECISION: .06.2010 

Dr. Dilip Kumar Panda & Another ..................................  ........... Applicant/s. 

Mr. U, K, Nair 
..............................................................Advocate for the 

Applicant/s. 

- Versus- 
U.O.l. & Ors. 

..................................................................Resøondent/s 

Mr.B.N.Dutta, Sr.Advocate with R.Debnath for respndt 1-3, Mr.D.Bhuyan for 
respndt 4, & Mr.K.Sunar for respndt. 5-6 

...............................................................Advocate for the 
Respondents 

CORAM 

THE HON'BLE MR.MUKESH KUMAR GUPTA, MEMBER (J). 
THE HON'BLE MR. MADAN KUMAR CHATURVEDI, MEMBER (A) 

V\fllether Reporters of local newspapers may be allowed to see 	YesIt/ 
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Whether to be referred to the Reporter or not? 	 YesI, 9/ 

Whether their Lordships wish to see the fair copy 	 / 
of the Judgment? 	 Y,e/No 

Judgment delivered by 
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Member (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Original Application No.184 of 2009 

DATE OF DECISION: THIS, THE \ DAY OF JUNE, 2010.. 

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J) 
THE HON'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A) 

Dr. Dilip Kumar Panda, 
resident of Quarter No.B-8C, NEIGRIHMS, 
NEIGRIHMS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya. 

2. 	Dr Mihir Kumar Goswami, 
resident of Quarter No. B-IC, NEIGRIHIVIS, 
NEIGRIHMS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya 	 Applicants 

By Advocate Shni U.K.Nair. 

- Versus - 

The Union of India, 
represented by the Secretary, 
Ministry of Health, Deptt. of Family Welfare,, 
North East Division, 
Nirman Bhawan, New Dethi-1 10108. 

The Governing Council, NEIGRIHMS, 
NEIGRIHMS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya. 

The Director, NEIGRII{MS, 
NEIGRIHMS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya. 

Dr. Yookarian Khonglah 
NEIGRIHMS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya. 

Dr. Subrat Panda, 
S/o Shni M.C.Panda, 
Assistant Professor (O&G) 
R/o Quarter No.B-9C, 
NEIGRIHMS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya. 

Dr. (Mrs) Jaya Mishra, 
D/o Prof. R.R.Mishra, 
Quarter No. B9A, NEIGRIHMS, 
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NEIGRII{MS Campus, Mawdiangdiang, 
Shillong - 793018, Meghalaya 	..............Respondents 

By Advocate Mr B.N. Dutta, Sr.Advocate with R. Debnath for Respondents 1-
3, Mr D.Bhuyan for respondent No.4 & Mr K.Sunar for respondents 5 76. 

ORDER 

MR MADAN KUMAR CHATURVEDI (A) 

By this O.A applicants make a prayer to set aside and quash the 

advertisement dated 20.9.2008 by which applications were invited on the basis 

of the qualifications prescribed by erstwhile recruitment rules towards filling up 

the varioUs faculty posts in the North Eastern Indira Gandhi Regional Institute 

of Health & Medical Sciences (NEIGRIHMS), Shillong. Alternatively, prayer 

was made to render direction to the respondents to screen the applications of 

the applicants for the post of Professor in the subjects of their speciality in terms 

of the qualification prescribed by the amended recruitment rules. Mr U.K.Nair, 

learned counsel appeared on behalf of the Applicants, Mr B.N.Dutta, learned 

Sr. counsel assisted by Mr R.Deb Nath appeared on behalf of Respondents 

No.1, 2 & 3. Respondent No.4 was represented by Mr M.Z.Ahmed, learned Sr. 

Counsel assisted by Ms B.Dutta & Mr D.Bhuyan, respondents No.5 & 6 were 

represented by Mr K.Sunar. 

2. 	The North Eastern Indira Gandhi Regional Institute of Health & 

Medical Sciences (hereinafter referred to as NEIGRJHMS) is an autonomous 

Institution established by the Government of India under the Meghalaya 

Registration of Societies Act 1983. It is controlled by its Governing Council 

which is the highest policy making body headed by its Chairman being the 

Union Cabinet Minister, Ministry of Health and Family Welfare, Government 

of India. The NEIGRIHMS has now been designated as the Post Graduate 

Medical Institution in the lineage of AIIMS, New Delhi and PGIMER, 
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Chandigarh. It is the first and the only Post Graduate Medical Institute in the 

North Eastern Region and the third in the country established by the Ministry 

of Health and Family Welfare, Government of India. 

The Governing Council vide its meeting held on 22.09.2008 

proposed the amendment of Recruitment Rules, being in tune, with the 

Recruitment Rules of the other Postgraduate Medical Institute such as AI11vIS, 

PGMIER etc. The proposed Recruitment Rules were framed to facilitate the 

induction of qualified faculty. 

The approved Minutes of the 10th  Governing Council held on 

22.9.2008 was received in the Institute on 18.11.2008 vide Ministry's letter 

dated 5.11.2008 and the same were circulated to all Members of Governing 

Council for comments. Meanwhile Ministry vide letter dated 27.11.2008 had 

requested the Institute to send the proposal for amendment of the Recruitment 

Rules of Faculty posts at par with AI1MS and PGIMER. Accordingly the 

proposal, as required by the Ministry was sent 

Applicants in the present case had completed the Ml) Course in 

the subjects of Radiation Oncology and General Medicine respectively in the 

years 1994 and 1989. The applicant No.2 had subsequently obtained his Ph.D 

degree in the subject of General Medicine in the year 1994. The applicant No.1 

on completion of his MD degree in Radiation Oncology had joined the AIIMS 

as Senior Residency, Doctor in the year 1995 and continued as such till 

February, 1998. Thereafter with effect from February 1998 to February, 2001 he 

served the said Institute as Senior Research Associate and from February 2001 

to August 2004 he served as Research Assistant. The applicant No.2 after 

completion of his MD course joined the Guwahati Medical College as Resident 

Physician in the year 1990 and continued as such till February, 1996. 
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Thereafter, he was promoted to the post of Assistant Professor on February, 

1996 and held that post till August, 2001 when he was transferred to Assam 

Medical College in the same capacity and continued as such till August, 2007. 

The applicant had joined in service of the NEIGRIHMS in the year 2004 and 

2007 respectively. The applicant No.1 stated to be ftinctioning as Head of the 

Department of Radiotherapy. The applicant No.2 as stated is continuing as 

Head of department of General Medicine. Both the applicants said to have 

carried out high end research works on various aspects in the field of Medical 

Science which have been published in various National and International 

journals. 

Both the applicants, applied for the post of Professor in the 

subjects of their speciality. The requirement under the proposed new 

Recruitment Rules for Professor (Medical) was stated to be 14 years teaching 

and/or research experience in a recognized Institution, in the subject of 

speciality after obtaining the qualifying degree of MD/MS or 12 years after 

obtaining M.Ch. D.M or qualification recognized equivalent thereto, 

comparing to 4 years teaching experience as Associate Professor as prescribed 

in the old rules. 

For Associate Professor (Medical) qualification required under 

proposed Recruitment Rules is 6 years teaching and/or research experience in 

the recognized Institution in the subject of speciality after obtaining the 

qualifying degree of MD/MS or four years after obtaining M.Ch/D.M or 

qualification recognized equivalent thereto as against five years of teaching 

experience as Assistant Professor/Lecturer/Demonstrator in the old rules. For 

Assistant Professor (Medical) 3 years teaching and/or research experience in a 

recognized Institution in the subject or speciality after obtaining the qualifying 
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degree of MD/MS or qualification equivalent thereto against 3 years teaching 

experience in the old rules. 

The erstwhile Recruitment Rules of NEIGRIHIMS said to be 

inadequate for meeting the requirements of the Institute and failed in attracting 

qualified and competent candidates for the various posts meant for the faculty 

members as the Institute issued seven advertisements towards filling up 160 

number of various posts meant for the faculty members and has been able to 

recruit only 35 candidates against those advertisements by incurring an 

expenditure of Rs. 1,30,00,000/- 

There was discussion among the faculty members of the Institute 

as regards the infirmities in the old rules. Representation was made before the 

Director, NEIGRIRMS on 30.6.2005 highlighting the various loopholes and 

deficiencies in the said Recruitment Rules which had adversely affected career 

advancement prospects in the Institute. 

On the basis of such representation the Director discussed the 

matter with the faculty members and prominent academicians such as 

Chairman of the National Board of Examination, Vice Chancellor of the North 

Eastern Hill University and other dignitaries. The matter was forwarded to the 

Joint Secretary, Ministry of Health & Family Welfare on 7.4.2006 for placing 

the same before the competent authority for perusal and necessary approval. 

On 2 7.6.2007 a decision was taken to start MBBS course in the 

Institute from the next academic session necessitating immediate recruitment of 

faculty members but for the non finalization of Recruitment Rules, recruitment 

of faculty members could not be undertaken. Director as such made a request to 

the Joint Secretary for amendment of the existing Recruitment Rules in tune 

with the AJIMS Recruitment Rules at the earliest possible. 
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Old Recruitment Rules were stated to be discriminatory in nature 

to the existing meritorious faculty members of the Institute, inasmuch as, for 

the post of Assistant Professor teaching experience required was for 3 years as 

SRD, Tutor, Demonstrator, Registrar after completion of MD/MS in an 

Institute recognized by MCI whereas faculty members of private institute who 

had joined as Assistant Professors without teaching experience as SRD could 

stake their claim for the posts of Assistant Professors in the NEIGRIHMS. 

At the level of Associate Professor the existing Recruitment Rules 

requires 5 years teaching experience as Assistant Professor to become eligible 

for holding the post of Associate Professor, and the Assistant Professors who 

are appointed on the basis of their 3 years teaching experience as Assistant 

Professors in the NEIGRIHMS stakes claim for the post of Associate Professors 

thereby putting candidates from premier institutes such AJilviS, PGIMER at a 

much disadvantageous position, who besides 3 years of SRD teaching 

experience have to render 5 years of service as Assistant Professors to become 

eligible for holding the post of Associate Professor. 

The old Recruitment rules of the Institute did not give weightage 

to research experience as is considered in AIIMS/PGMIER, which has been 

highlighted as an unfortunate state of affair, the NEIGRIHMS being set up as a 

Postgraduate Research Institute in lineage with the AIIMS and PGM[ER. 

Therefore to remove these deficiencies and also to attract faculty members from 

premier Institute and promote research work Director of the Institute requested 

the Governing Council to amend the Old Recruitment Rules in tune with the 

Recruitment Rules of AIIIMS and PGI. 
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Acceding to the request from the Director, the Governing Council, 

which is the apex policy making body of the Institute, incorporated this issue in 

agenda for meeting, held on 22.9.2008, as Item No. 6 which reads as under: 

"Agenda Item No. 6: 
To consider amendment of the Recruitment Rules of 
Faculty posts at par with Recruitment Rules of Faculty 
posts of AIIMS & PGIIV1ER. 
The Member Secretary informed the Council that in the 
existing Recruitment Rules for Faculty posts, there were 
grey areas in matters like qualification, experience etc. for 
different category of posts. The present recruitment rules 
also did not give weightage to research. He also informed 
the Council, that in order to attract faculty from eminent 
Institute and also to promote research, the existing 
Recruitment Rules for Faculty posts may be modified, 
amended as per the Recruitment Rules of faculty posts of 
AIIIvIS, New Delhi and PGIIvIER, Chandigarh. 
After discussion, the Council approved the amendment of 
the Recruitment Rules of faculty posts in NEIGRIHMS at 
par the Recruitment Rules of faculty posts of AIIIN'IS New 
Delhi and PGIMER. Chandigarh. The Council also decided 
that a detailed proposal for creation of additional posts 
required for starting MBBS may be submitted to the 
Ministry." 

(emphasis supplied) 

The hardship in recruiting Senior faculty members was also 

discussed. It was also stated that there was no response to the advertisement for 

faculty posts. On that basis it was proposed to fill up the vacancies with retired 

faculty members on contract basis for a fixed term till the age of 65 years at a 

consolidated pay and this proposal was also approved. The Governing Council 

also approved the amendment of Clause 18(b) of the Institute's Bye Laws 

raising the superannuation of teaching faculty from 62 to 65 years. The 

implementation of Assured Promotion Scheme for the faculty was also 

approved subject to the examination by Internal Finance Division of the 

Ministry. 

In the mid of these developments Director, NEIGRIRMS issued 

an advertisement dated 20.9.08 inviting applications as per the Old Recruitment 
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Rules. Applicants alleged, mala flde, in relation to this advertisement and 

submitted that the higher ups in the Institute wanted to appoint their blue eyed 

persons against the advertised post and in order to narrow down the ambit of 

competition these posts were advertised just two days prior to the approval of 

the new Recruitment Rules. Applicants exemplified with reference to a chart 

appended to the O.A vide Annexure-9 that on number of previous occasions 

when the authority failed to appoint qualified candidates for various faculty 

posts they have appointed number of candidates by relaxing the qualifications. 

The chart is reproduced here as under:- 

"Example of Reixations Given to various Faculty Members 
at different time: 

Name Experience Post appointed Experience Quantum of 
required in Relaxation 

NEIGRIHMS given 
RR  

Dr. 3 yrs. Senior Associate 5 yrs as Assistant 5 yrs. 
Daniala Residency Professor or 06 yrs Post experience as 

MD (AIIIvIS, Asstt. 
PGI, SGPG1) Professor 

Dr. 2 yrs.8 months Associate 5 yrs as Assistant 3&112 yrs. 
Vandana as Senior Professor Professor or 6 experience as 
Rupheal Resident & yrs Post MD Asst. Prof 

l&l/2 yrs as . (AJIMS, PGI, 
Asst. Prof. in SGPG1) 

Private Hospital  
Dr. 1%1/2 yrs as Professor 5 yrs as Asst. 3&112 yrs 

Vandana Asst. Prof. in Prof. & 4 yrs as experience as 
Rupheal Private Hospital Assoc. Prof. or Asst. Prof. 

and5yrsas 14yrspostMD 
Associate Prof. (AIIMS, PGI, 

SGPGI)  
Dr.A.C. Nil (Working in Assoc. 3 yrs of Senior 3 yrs. 
Phukan ICMR) Professor Residency/Lectu 

rer  
Dr.A.C. 10 yrs experience Professor 5 yrs as Asst. 5 yrs as Asst. 
Phukan from ICMR & 2 Prof. as Asst. Prof. & 1 & 

& ½ yrs as Prof., as Assoc. /2 yrs. as 
Associate Prof. Prof. or 14 yrs Assoc. Prof. 

Post 
MD(AIIMS), 
PGI,SGPGI)  

Dr.K.G. 2 yrs & 4 months Assistant 3 yrs of Senior 8 months of 
Lynrah of Senior Professor in the Residency Senior 

Residency in Department of I Residency and 
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Gastroenterology Medicine Department of  
Department, Medicine, no 

NEIGRTHMS, experience 
which did not had 
a Faculty Member  

Dr. 3 yrs of Senior Assistant 3 yrs of Senior Department of  
Hussain Residency in Professor in the Residency Medicine, no 

Gastroenterology Department of experience 
Department, Medicine 

NEIGRIHMS, 
which did not had 
a Faculty Member  

It was vehemently contended on behalf of the applicants that the 

respondents grossly erred in inviting applications under the old Recruitment 

Rules which were found to be defective and has become obsolete after the 

approval of the new rules on 22.9.2008 by the Governing Council. It was stated 

that the applicants made a representation on 25.2.09 before the Secretary, 

Department of Health & Family Welfare highlighting their grievances and 

prayed for screening their applications in the light of the proposed recruitment 

rules. Representations were made on 17.8.09 and 28.8.09 respectively before the 

Director, NEIGRIHMS highlighting all these aspects. But nothing was done in 

the matter. It was also stated that Director has issued order for the modification 

of the Recruitment Rules on 05.11.2008. 

It was alleged that the impugned advertisement is malicious and 

discriminatory for giving undue weightage to services rendered in private 

institutes whereas services rendered in premier institutes of the country such as 

AIIMS, PGIMER are not given the same weightate which is against the 

principles of Equality before Law and Equal Protection of Law as enshrined in 

the Constitution of India. On that basis it was claimed that action on the part of 

the respondents authority in issuing advertisement dated 20.9.08 on the basis of 

Old Recruitment Rules disqualifying the candidature of the applicant for the 
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post of Professor in their respective subjects was erroneous and discriminatory 

in nature. 

It was submitted on behalf of the respondents that the minute of 

the Governing Council meeting dated 22.9.08 was communicated to the 

Ministry of Health & Family Welfare, wherein decision was taken for 

amendment of the existing Recruitment kuies in the line of AIIMS and 

PGIMER, Chandigarh. Thereafter Ministry vide communication dated 

27.11.08 advised for sending a fresh proposal for amendment of• the 

Recruitment Rules. Therefore, it is not correct to say that amended Recruitment 

Rules has come into existence on 22.9.08. Reliance was placed on the decision 

of the Hon'ble Apex Court rendered in the case of Union of India vs. V. 

Ramakrislman, 2005 (8) SCC 394, wherein it was held that, approval of draft 

rules by the competent authority, is sine qua non, for its enforcement. 

According to learned counsel proposed amended Recruitment Rules are yet to 

be approved by the competent authority. 

Commenting on the claim of Sri Dilip Kr. Panda, it was stated 

that he cannot be designated head of the department as, an Assistant Professor 

cannot be designated as Head of Department. In the context of second 

applicant it was stated that Ph.D is not an essential or desired qualification as 

per existing Recruitment Rules or in any Central Government Medical 

Institution AIIMS/PG1MER and is not relevant to the issue. The Government 

of Assam has not given promotion to the applicant No.2 for more than 13 

years. 

It was further stated that once the selection process starts, selection 

criteria cannot be changed. There was absolutely no mala fide in issuing the 

advertisement dated 20.9.08. It was just to expedite the selection process. There 

4 
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is absolutely no ground for alleging bias. Applicants only made wild allegations. 

It was not pm pointed that against which particular candidate favour is shown. 

Mr M.Z.Ahmed, learned Sr. counsel appearing for respondent 

No.4 suggested that let the institute withdraw the advertisement under 

challenge, so that entire controversy be set at rest and the grievance of the 

applicants are given quietus, particularly when the said respondents may not be 

ineligible even in the new set of rules to be framed and which are under process. 

We have heard the rival submissions in the light of materials 

placed before us, and precedents relied upon. The facts leading to the present 

case before us and which are not in dispute lie within a narrow compass. The 

advertisement was issued on 20.9.08 to recruit members of the faculty. It was 

alleged by the applicants that it was issued to recruit the blue eyed boys, as a 

result of which more qualified persons have been found to be not eligible to 

participate in the final recruitment. The advertisement has got no 

reasonableness. It only demonstrate biased mind of the concerned authority, 

inasmuch as, relaxation was granted to accommodate its candidates. Norms of 

equality were not maintained and there was miscarriage of justice, inasmuch as 

rules of natural justice were not followed. 

Rule of natural justice is calculated to secure justice or to put it 

negatively to prevent miscarriage of justice. It was conclusively held by the 

Apex Court that the principles of natural justice are part of Article 14 and the 

procedure prescribed by law must be just, fair and reasonable (D.K.Yadav v. 

J.M.A. Industries Ltd., (1993) 3 SCC 259, 269). Doctrine of fairness or the 

duty to act fairly and reasonably is a doctrine developed in the administrative 

law field to ensure the rule of law and to prevent failure of justice where the 

action is administrative in nature. Doctrine of fairness is evolved to ensure fair 
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action where the function is administrative. A decision is not said to be fair 

when it is biased. According to Black's Law Dictionary (Sixth Edition) bias 

means: inclination; bent; prepossession; a pre-conceived opinion; a 

predisposition to decide a cause or an issue in a certain way, which does not 

leave the mmd perfectly open to conviction. To incline to one side. Condition 

of mind, which sways judgment and renders judge unable to exercise his 

functions impartially in particular case. It is predisposition to decide for or 

against one party without proper regard to the true merits of the dispute. 

Prima facie no one should be a judge in what is to be regarded as 

'sua causa' which means of his own or its own cause, whether or not he is 

named as a party. The decision maker should have no interest by way of gain or 

detriment in the outcome of a proceeding. Interest may take many forms. It 

may be direct, it may be indirect, it may arise from a personal relationship or 

form a relationship with the subject matter, from a close relationship, or from a 

tenuous one. It is well settled that the law permits certain things to be done as a 

matter of necessity which it would otherwise not countenance on the 

touchstone of judicial propriety. It is of fundamental importance that justice 

should not only be done but should manifestly and undoubtedly be seen to be 

done. 

Various arguments placed before us by Mr U.K.Nair, resemble so 

many radii of a circle starting from different points on its circumference but all 

oriented towards the allegation of mala fide due to unusual haste in issuing the 

advertisement dated 20.9.08. It was submitted that higher ups of the Institute 

wanted to appoint their blue eyed persons against the advertised posts and in 

order to narrow down the ambit of competition these posts were advertised just 

two days prior to the approval of the new Recruitment Rules. 

X;X 
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28. 	With the question whether decision to adopt old rules is wise or 

foolish we are not concerned, we can only interfere if to pursue it is beyond the 

powers of the authority. As Lord Hailsham L.0 has said, "two reasonable 

persons can perfectly reasonably come to the opposite conclusions on the same 

set of facts without forfeiting their title to be regarded as reasonable." [Re W. 

(An infant) [1971] J.A.0 682 at 700. It is often expressed by saying that the 

decision is unlawful if it is one to which no reasonable authority could have 

come. It is well know judgment of Lord Greene M.R in Associated Provincial 

Picture Houses Ltd. v. Wednesbury Corporation [1948] 1 K.B. 223 at 230 

relevant portion of which reads as under: 

"It is true that discretion must be exercised reasonably. 
Now what does that mean? Lawyers familiar with the 
phraseology used in relation to exercise of statutory 
discretions often use the word 'unreasonable' in a rather 
comprehensive sense. It has frequently been used and is 
frequently used as a general description of the things that 
must not be done. For instance, a person entrusted with a 
discretion must, so to speak, direct himself properly in law. 
He must call his own attention to the matters which he is 
bound to consider. He must exclude from his consideration 
matters which are irrelevant to what he has to consider. If 
he does not obey those rules, he may truly be said, and often 
is said, to be acting 'unreasonably'. Similarly, there may be 
something so absurd that no sensible person could ever 
dream that it lay within the powers of the authority. 
Warrington L.J. in Short v. Poole Corporation gave the 
example of the red haired teacher, dismissed because she 
had red hair. This is unreasonable in one sense. In another 
it is taking into consideration extraneous matters. It is so 
unreasonable that it might almost be described as being 
done in bad faith; and, in fact, all these things run into one 
another. 

This has become known as the Wednesbury principle. It explains how 

"unreasonableness covers the multitude of sins." 
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29. 	The Ministry vide letter dated 25.11.99 to the Director of Institute 

clarified the position as to competence of Governing Council to make 

amendment of rules as under: 

"It is further clarified that once the approval of SFC and 
Governing Council is obtained further approval from this 
Ministry is not required except in the case of creation of 
posts, upgradation of post, matters relating to scales of pay 
and other relevant aspects of service conditions." 

(emphasis supplied) 

It would also be relevant to refer here the letter dated 5.11.08 

addressed to the Director by the Under Secretary to the Govt. of India, Ministry 

of Health & Family Welfare, North Eastern Region which reads as under 

"To 
The Director, 
North Eastern Indira 	Gandhi Regional 
Institute of Health 	and 	Medical 	Science 
(NEIGRIIiMS) 
Director Block, GPO Post Bag No.92, 
Mawdiangdiang Village, 
East Khasi Hills, Shillong 

Sub: Draft minutes of the 10' Governing Council Meeting 
held on 22t1  September 2008 at 	New 	Delhi- 
regarding. 

Sir, 

I am directed to forward herewith a copy of the 
minutes of the 10th  Governing Council Meeting which held 
on 22.09.2008 duly approved by the Hon'ble Union 
Minister of Health and Family Welfare for your kind 
information and further necessary action." 

(emphasis supplied) 

It is pertinent to note that on the body of this letter a note was put by the 

Director in which directions were rendered for the circulation and follow up of 

the notification of the recruitment rules. 

	

30. 	Rule 6 of the NEIGRTHMS, Shillong 2006, confers power to the 

Governing Council to make, alter and revise recruitment rules. The text of the 

Rule 6 of Memorandum of Association, Rules & Bye Laws as under: 
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946. Without prejudice to the generality of the 
above powers, the Governing Council shall have 
powers: 

to make, alter and revise the Regulations; 
to acquire, hold and dispose of property, 

movable or immovable and to administer all assets; 
to delegate by specific resolution any of its 

powers to any persons, posts, committees, boards or 
other bodies composed wholly or partly or its own 
members; and 

to organize, establish, carry on and maintain, 
dissolve working Center for training, research, 
consultation and any other work in furtherance of the 
objects of the Institute in any part of India." 

Despite our repeated queries nothing was placed before us to demonstrate that 

under what particular provision Governing Council is obliged to get the rules 

approved by the Ministry, when it was decided in the interest of the Institute by 

the Governing Council to amend the Recruitment Rules in tune with the 

recruitment rules of the other Post Graduate Medical Institutes like AIIMS, 

PGIMER etc. why delay was caused in implementing the decision and what 

was the urgency of issuing advertisement dated 28.9.2008 inviting applications 

as per the old recruitment rules? 

31. 	Duty to act fairly is the backbone of fundamental rights. The duty 

inheres into it that the powers bestowed with the authority has to be exercised 

for that purpose and not for other purpose, otherwise allegation of abuse of 

power, by the authority will come. Two reasonable persons can perfectly 

reasonably come to the opposite conclusion on the same set of facts without 

forfeiting their title to be recorded as reasonable. It is of utmost importance that 

the discretion must be exercised reasonably. A person entrusted with discretion 

must, so to speak, direct himself properly in law. He must call his own attention 

to the matters, which he is bound to consider. He must exclude from his 

consideration, matters, which are irrelevant to what he has to consider. If he 
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does not obey these rules, he may truly be said and often is said "to be acting 

unreasonably". The very concept of administrative discretion involves a right to 

choose between more than one possible course of action upon which there is 

room for reasonable people to hold differing opinions as to which is to be 

preferred. Not every reasonable exercise of judgment is right, and not every 

mistaken exercise of judgment is unreasonable. The true question must always 

be whether the administrative authority has exceeded the power or whether it 

was a bona fide exercise of power. 

It is pertinent to note here Rule 8 of Recruitment Rules 2003:- 

"8. Relaxation of Academic Qualification! Experience: 
L .  The academic qualification and experience in respect of the 

faculty posts are relaxable at the discretion of the Selection 
Committee. In order to enable the Selection Committee to 
interview the candidates with relaxed academic 
qualification, experience, the Screening Committee is 
authorized to call candidates with exceptional academic 
merit for interview in relaxation of the prescribed 
requirements. 

2. 	For posts, which are advertised in the period from January 
to June of any calendar year, the effective date up to which 
the requisite experience must be completed will be 3l 
December, of that year. Similarly the post advertised from 
July to December the effective date up to which the 
requisite experience must be completed will be 30 th  June of 
the following year and so on." 

It is the contention of the applicant that Rule 8 was misused. The persons, who 

were found to be disqualified, got selected on ad hoc basis. Pick and choose 

system was followed. The power of relaxation of academic qualification was 

utilized to bestow favour by diluting the requirement of academic excellence. In 

the case of Food Corporation of India & Others v. Bhanu Lodli & Others, 

(2005) 3 SCC 618, Hon'ble Supreme Court has held that power to relax the 

eligibility criteria is intended to be used in marginal cases, where exceptionally 

A 
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qualified candidates are available. In the case of State of Karnataka & Others 

v. R. Vivekananda Swamy, (2008) 5 SCC 328, Apex Court has held that 

power of relaxation should be exercised in fair and reasonable manner. 

Adverting to facts of the present case, we find that erstwhile 

Recruitment Rules of NEIGRIHMS were found to be inadequate for meeting 

the requirement of the institute and failed in attracting qualified and competent 

candidates for various posts meant for faculty members. We have also taken 

note of the fact that institute has issued 7 advertisements towards filling up 160 

posts for the various faculty posts and has been able to recruit only 35 

candidates against those advertisements. The expenditure incurred on such 

advertisements amounted to Rs. 1,30,00,000/-. Various loopholes and 

deficiencies were highlighted in the Recruitment Rules on the basis of which, 

the Governing Council, which is the apex policy making body of the institute, 

considered the amendment of Recruitment Rules of faculty posts at par with 

Recruitment Rules of faculty posts of AIIMS and PGIMER. No cogent 

explanation was offered before us to explain why in the mid of these 

developments institute issued advertisements dated 20.09.2008 inviting 

applications as per the old Recruitment Rules. 

We have also taken note of the fact that a person, who got 

disqualified by the Screening Committee, got appointment on ad hoc basis. 

Indisputably, appointments were being made by using discretionary power. It 

was alleged before us that new rules are not yet implemented. No plausible 

explanation was offered for delay in implementing the amended rules, attempt 

was made to attribute the delay on the Ministry, but no communication was 

shown to us to demonstrate that what steps the institute took to expedite the 
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matter. We find that transparency is totally lacking in the working of the 

institute. 

Taking into consideration the entire conspectus of the case, we 

fmd no justification in advertising the post on 20.09.2008 by which applications 

were invited on the basis of qualification prescribed under erstwhile 

Recruitment Rules for filling up of the various faculty posts in NEGRIRMS. As 

such, we quash the advertisement. 

In the result, O.A. stands allowed. No costs. 

(MADAN 	CHATURVEDI) 	 SH KUMAR GUPTA) 
ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 

Ibbi 
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THEHON 7 BLEMRJUSTICETVAIPHEI 

:ThE HONBLE MR JUS110E'TNKSINGH  
"WP(C) 156(SH)2010.. .• 	

a 

10.62010 	. 	 . 	 . 	 . 

HeardArBN Dutt, the learned.sefliOr'COUflSel for the 

petitioñes. Also heard, Mr K Khah the learned counel ( fOr 

the respondent No.1 and 2' and Mr KS Kynjing, the learned 

• 	senior counsel for the respondent NOS. 3,4 and 5. 

We have seen the order dated 28.05.2010 passed by. 

the Central Administrative Tribunal 7  Gauhati Bench, and 

taken notice of the obsèrvatiohS made therein. We also take 

note of thern 'faôt that the .Tri6unl has already reserved the 

'case for judgment/final. orders. We :have also perused the 

order dated 0.02.2010 passed 'by us in WP(C) 
•  

N'o.11(SI-l)2010 in' which we expressed our hope and trust 

that the application for vacation of the interim order as well 

as the application for interim order would be disposed of by 

the Tribunal within one week from that day 
4 Apparently, after 

this order was passed by us, the Tribunal had concluded 

final. hearing of the case 'and reserved the case for final 

order/judgment It is pointed out by the learned counsel 

ãpearing for the petitioners and the Ieaned counsel 

appear for the respondent Nos 3,4 and 5 that the 

Tribunal for one reason or the other is not inclined to dispose 

of the case and therefore pray ed that their application for 

interim order as well as the application for vacation of the 

interim order passed by the Tribunal filed before the Court 

• be'd'ispösed'•of today itself. : 	 • 	. ' . 
We have given our thoughtful consideration to the 

submissions made at the bar. However, considering the 

- facts and circumstances of the case and also keeping in 

view the fact that the Tribunal has reserved the case for 

judgment, it would not be proper on our part not to wait for 

some more time In the result, the hearing of the case, 

• 	• 	particularly the interim applications.wiII be'adjourred. for 'on'e 

week, by which time it is expected that the TribunaI will 

• 	' ' . 	' 	• 	• 	finally. "disposed 'of the case', pending before it. Shoild the. 

case be not finally disposed of by the Tribunal in the 
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V meantime, it shall be open to the pathes to move this Court  
again for appropriate ordr.  

Tag this case together with WP(C) No 63(SH)2010 for 
consolidated hearing 

A copy ,  of this order be furnished to the 
learned counsel for the petitioners 

JUDGETh 	 DGE' 

dr. 	 TRUE COPY 
BbV 

Cou Master 
Gauhat High CoUft 

shulong Bench 



0-1 I ib 	I 
I I 

.M. Ma 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 

BENCH, GUWAHATI. 
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I 	C 
0) 	

\ 	IN THE MATTER OF:- 

MISC. CASE No., of 2010 
Guwahati Arising out of 

ORIGiNAL APPLICATION No. 184 OF 2009 

The Union of India & Ors. 

PETITIONERS 

-Vs- 

Dr. Dilip Kuinar Panda &Anr. 

RESPONDENTS 

An Affidavit-in-Opposition to the Application filed by the Union 

of India and Ors. as Petitioners in the instant Misc. Case 

arising out of O.A. No. 184 of 2009 praying for bringing on 

record the subsequent developments during the Pendency of the 

instant O.A. No. 184 of 2009, and urging upon this learned 

Tribunal to declare the instant proceedings under O.A. No. 184 

of 2009 as infructuous. 

I, Yookarin Khonglah, wife of Dr. Noor Topno, aged about 38 years, 

by profession an Assistant Professor in the Department of Pathology 

in NEIGRIHMS (NORTH EASTERN INDIRA GANDHI 

REGIONAL INSTITUTE OF HEALTH AND MEDICAL 

SHAH SYED $A*DU* RAisMAtI 
M.A.LEd..U.B 

Guwahat,Kamrup. 
Regd. NoKAM. 03 

I 
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SCIENCES), Shillong and presently residing within the 

NEIGRIHMS Campus, Shillong-793018, M.eghalaya; do hereby 

solemnly affirm and state as follows:- 

That the Opposite Parties No.1 and 2 in the instant Misc Case had 

filed the O.A. No. 184 of 2009 before this learned Tribunal and this 

learned Tribunal, by an Order dated 10/09/2009, admitted the instant 

Original Application and had also passed an Ex-parte ad-interim 

Order direting ihe Respondent Authorities not to proceed with the 

recruitment under the Advertisement dated 20/09/2008 (Annexure-8 
to the O.A. No. 184 of 2009), granting liberty to the Respondents 

concerned to move for vacation/ alteration of the ad-interim Order 

well before the date fixed, i.e. 27/10/2009. 

That your humble Profonna Respondent No.5 was not aware of the 

instant Misc. Application No. 6 2010 on 27/10/2009 and when 

she learnt about the same: after 27/10/2009, she informed her 

appointed Counsel that she was not agreeable to submit herself to a 

fresh interview as she believed that she already stood qualified and 

there was no necessity to appear for a second Interview. 

That your humble Respondent No.5 in the instant Misc. Case, states 

that on 19/10/2010, when the instant Misc. Case was filed and moved 
by the learned Counsel for the Respondent Authorities, for the first 

time, this learned Tribunal called upon the Private Respondents to 
submit their respective views on the ground that, if the Respondent 

Authorities forthwith decide the question of promotion of the parties 
concerned on the basis of the Order dated 3 1/12/2009 (Annexure-V to 

the instant Misc. Case), and subject themselves to a fresh interview, 
the Counsel of your humble Proforma Respondent No.5 in the. instant 
Misc. Case, readily agreed to subject herself to such an interview, 

since she already stood qualified for promotion by the concened 

SHAH SYEO SAMAPUR RAHMAN 

NOT# 
Guwahati , Kamrup. 
Reed. to:-t<AM. 03 
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Authorities under the Rules of 2003 and that she wilTthd qualified, 

even if she is made to appear for a fresh interview. 

4. 	That the Counsel of the instant Proforma Respondent No.5, at that 

point of time on 19/01/2010, having felt that this learned Tribunal 

could dispose of the instant O.A. No. 184 of 2009, had readily agreed 

to the passing of such an Order in the event all parties agreed. 

However, the learned Counsel for the instant Proforrna!Opposite 

Parties No. 3 and 4 categorically opposed the submission of the 

Counsel apearing on behalf of the instant Proforma Respondent 

No.5, and accordingly this learned Tribunal recorded the said views, 

so that the Respondent Authorities take note of all the facts before 

passing an appropriate Order in respect of the instant dispute at hand. 

5. 	That I, the instant Proforma Respondent! Opposite Party No.5, after 

the passing of the Order of this learned Tribunal on 19/01/2010, 

subsequently received of a copy of the said Order dated 19/01/2010, 

noticed from the said Order that the letter No. F-No. V-

16020/57/2008-ME-I dated 3 1/12/2009 issued by the Joint Secretary 

to the Government of India in the Ministry of Health and Family 

Welfare, Nirman Bhawan, New Delhi, was duly perused by me, and 

upon due consideration of the same, I am of the view that the said 

letter dated 3 1/12/2009 is of no relevance for the purpose of deciding 

the instant O.A. No. 184 of 2009. 

That in view of what has been stated herein above, I would humbly 

submit to this learned Tribunal to hear the parties on merits and 

dispose of the instant O.A. No. 184 of 2009 by ignoring the irrelevant 

factors sought to be raised by the vested interests only to delay the 

grant of relief to me and my colleagues. 

That it is evident from the aforesaid letter dated 31.12.09 that the 

subject concerned is Revision of Pay Scales of faculfy of Autonomous 

S 
SHAH SYD SANI-AIDUR RkHMAN 

NO 
(3 uwah Rti , Ka rn r up. 
Regd. No:KAM 03 
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Institution of Medical Education under the DepaIffii of Health and 

Family Welfare, Ministry of Health and Family Welfare, New Delhi, 

and the same does not cover the subject matter in dispute in the instant 

O.A. No.184 of 2009. 

That in view of what has been stated herein above this learned 

Tribunal ought to confine itself to the basic pleadings in the instant 
O.A. in 184/09, where the impugned Advertisement dated 20/09/08 

has not been specifically challenged before this learned Tribunal and 

the same being otherwise valid in law, the question of interfering with 

the decision process of selecting me as an Associate Professor in the 

Department of Pathology, cannot be a cause of concerned or 

challenged by the instant Application in O.A. No. 184/09, moreso, as 

they belong to other Departments of NEIGRIMS, and are liable to be 

considered for Promotion on the basis of the Rules of 2003, which 

still holds the field, in as much as the new Contemplated Rules of 

2009,rnutted on 22.09.08 are yet to be confirmed and implemented by 

the Concerned Authorities. 

That in view of what has been stated herein above, the instant Misc. 

Case has no legs to stand on and is liable to be summarily rejected and 

the main O.A. No. 184 of 2009 ought to be disposed of on merits 

without any further undue delay.. 

That in view of the matter the instant Misc. Application 

No.... ......2010 arising out of O.A.No.184 of 2009 is liable to be 

summarily rejected and the instant O.A. No.184 of 2009 be heard on 

merits without any further delay. 

SHAH SYED SAMOUR RAHMA$ 
M.A.BJd.,LL.B 

NOfAK 
Guwahatt,Kamrup. 
Regd. No:-KAM 42 
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11. That the statements made in Paragraphs 1- J 	 are true to 

my knowledge, and the rest are my humble submissions before this 

learned Tribunal. 

And I sign this Affidavit on this the ' 	day of February, 

2010. 

Identified by: 

DEPONENT 

Advocate 

SHA;;;:sAMpppq4f 
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)Jorth Eastern Indira Gandhi Regional Institute of Health & Medical Sciences Shillong 

(rTm 	P', 	 iET qftc41 	 ; 
.uicnomous Institlute. Ministry of. Health and Family Welfare: Government of India) 

TfT, 1I1'I - 79p18 	l 
Dfrector Block, MawdanodianQ 	 Meghalaya 	- 

fAflTuflal I 
I P h o n e :(0364)2538013 	

www.neignhms.cin 

No NEIGR-E.11h1 9/2004/Pt.4/ 	21 OCT 	fated the 25th  August2009 

To 	 I 	Guwahati Bench 
Dr. Subrat Panda 
Assistant Professor (0 
NEIGRIIIMS, Shillong. 

Sub: - Application for the post of Associate Professor (Obstetrics .&..Gynaecology), 
North Eastern Indira Gandhi Regional Institute of Healthaiid Medical Sciences, 
Shillong.  

Sir,  

Please refer to your application for the post of Associate Professor (Obstetrics & 
Gynaeology) North Eastern Indira Gandhi Regional Institdte of ?Iealth and Medical 
Sciences, Shillong 

You are provisionally allowed to appear for personal Interview before the 
Standing Selection Committee of this Institute at 930 AM on the 8th  Septmber 2009 in 
the Chanakaya H ill, Samrat Hotel, Cliankyapuri, New Delhi 

You aie also requested to bring original copies of all docuneiits/publications 
submitted along with your application relating to your qualification & &cptrlence 

In case you are employed under the Central or State Governmnt or Pi.blic Sector 
undertaking/Autonomous body, you are required to produce No Objectioi Certificate 
from your presônt ern1loyer: 

AC IT tier train fare will be paid by the Institute for attending the interview on 
production oftickets. Kindly make your own arrangement for accomniodation. 

Please confirm your attendance by 
(Telefax), Mobil No. 9436311590 and e-mail: 

Phone No.-(0364) 2538010, 2538020 
info.neigrihins.nic.in . 

XYo s faithfu =LL=~_  
(D.A.J.Sawkmie) 

Deputy Director (Admn) 

It 
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CENTRAL ADMINISTRATIVE TRIBUNAL h 
GUWAHATI BENCH:: 

) 	2 OT 2009 
ORDER - SHEET 	 I 

Guwahaft Beach 

ORIGINAL APPLICATION No 	: 	184 /2009 

Transfer Application No 	: 	......./2009 in O.A'. No......... 

Misc. Petition No 	 : 	......./2009 in O.A. No.......... 

Contempt Petition No 	: 	......./2009 in O.A. No.......... 

Review Application No 	: 	......./2009 in O.A. No.......... 

Execution Petition No. 	......../2009. in O.A. No.......... 

Applicant (S) 	: Dr. Dilip Kumar Panda & anr. 

Respondent (S) 	: The Union of India & Ors. 

Advocate for the 
Applicant (S) 	: Mr. U.K. Nair 

Advocate for the 
Respondent (S) 	: Mr. B. Sarma & Mr. G.Z. Ahmed. 

Advocate for the 
(Respondent(S) 	. 	 CGSC. 

Notes of the Registry Pe 	Order of the Tribunal 

	

10092009 1. 	Heard Mr. U.K. Nair, learned, counsel 
appearing for the applicants and perused the 

	

materials placed on record. A copy of the O.A. 	"- 
has also been supplied to Mr. K.K. Das, learned 
AddI. Standing Counsel for Govt. of India, who 
is present in court today. 

	

2. 	It,is the case of the Applicants that the old 
Recruitment Rules of NEIGRIHMS were not 
enough to attract talented persons to be the 
members of the faculty of the institute; for which 
steps were taken to amend the samel to bring 
new/progressive Recruitment Rules. The old 

C.y 	Rules were replaced . by a set of new 	. . 
Recruitment Rules,, on 22nd  September, 2008, 

UJ----- by the Governing Council of,  the institute. It is 
stated that2 days prior to the introduction of the 
new Recruitment Rules, arj' .advertisement was 
issued on 20 th  September,.. 2008" to recruit the 
members of the faculty; as a result of which 
more qualified persons have been found to be 
not eligible to participate in the final recruitment. 
In the advertisement, the effective date, upto_ 
which the requisite experience must be, 
completed, was 30th  June, 2009. 
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Mr. U.K. Nair, learned counsel appearing 
for the Applicant has argued that the 

' 97 OCT OQ7 

	

	advertisement for the post, under the old Rules, 
has got no reasonableness and that only 

Guwahati Bench  demonstrates bias' mind of the concerned 
authority. It is also his case that while granting 
relaxation in favour of a few candidates, such 
relaxation has not been acceded to iii .fvour of 
the Applicants. 

Learned Counsel for the Applicant has 
argued that there was a miscarriage of justice in 
issuing advertisement on 281h  September, 2008; 
especially when the decision was already taken 
to replace the old Recruitment Rules, by a new 
Recruitment Rules. Learned counsel submitted 
that the norms of equality were not maintained 
and as such, there was violation of the Article 
14 of the Constitution of India. 

In the aforesaid premises, a prima facie 
case having been found in favour of the 
Applicants, we admit this case. 

Notices be issued to the Respondents 
requiring them to file their reply/written 
statementl counter in this case by 27.10.2009 

As an ad-interim measure, we direct the 
Respondents not to proceed with the 
recruitment 	under 	advertisement 	dated 
20.09.2008 that has been placed at Annexure-
8 to this O.A. 

While passing the above ad-interim order, 
we grant liberty to the Respondents to move for 
vacation/ alteration of the ad-interim order well 
before the date fixed I 27.20.2009. 

Send copies of this Order to the 
Respondents (along with notices) by Speed 
Post; at the cost of the applicants. Mr. U.K. Nair 
undertakes to deposit the cost of the Speed 
Post in course of the day. Free copies of this 
Order be also supplied to the learned counsel 
appearing for the parties. 

Sd!- 
M.R. Mohanty 
Vice Chairman 

5db- 
M.K. Chaturvedi 

Member (A) 
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I am diccted to inform you tht the Hon'ble Minister for Health ,aid 
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	Mizoram 2. 	

Dirco PGI1ii Ctlulldjgath fl 	Prc3idôQtMCdj 	Coujj of Indj l. 
Slid Nabun Rebia Hofl'bIo Member of Rajyn Sablia 15 	
Slid Kinip Cliaijaiia 

lfo'ile MeflltyerofLoIc Sabhu 16, 	])rj-ern 

(1) V1ç0 C!IaILCeIIOI. NE1 	
& (2) Director, PGjR had cxprcsscd thjr to uttciid 	of ilieij- preoccupaUoi 
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CenAdmjflt 
If 	

t Uuu 	
& Fuoiiy WelL 

UW  

Coujj No 	Eaen
li 

 Gaj Regio lc&th & Ivdj 	Sci 	Shulloj1Dr 	bvimarii Rnado weleonecl the 
members ofth Co 

	g Cow0 	- 

The President, Governing Council informed the meibcrs tlt though the 
Goveniiig Council was being held aft than a year, he wus l)C3Oiisfly 

Iflonitoring the progress of NEiQJ.. through regur reow flCj 
witjt the .ofjjcr5 of the niy and NE16111IMS He also UOU1Cd th 

members of the Council that he hod 
visj 	IGRS 

atong win) Lh Parli 	
'my Co niLtee on Heahui in June 2007 During the 

Vt 

of the Pad in euay Couti5 it wa decided that NEIORS wou(d stat 	l3 progra0 a the Acaewic. Ye 2008-2009 The 
lkcn'hle  Pj 	

tlu j wun happy that NE1GRUS has star the MUfl POgnn from the cuejit cude,njc 
Year 2008-09 with an oummi, mtake of 5.0 stUdet5 as per chedulc The J:IoAk'b! IfliOflhlod th member that this was the fj 	Cohle 	in the Stno of 

MoghaJay i th5 North East,  The annual nitke in the College would be to 100 th the next 
year. The 4mbers were told that'U Minsy o '1lt Lc Family Vcl5 wa extending  alt suppo 	for establuthig I UIJ os an lli1jtt0 Of ECojleiice 

oe .UthoducUo by the Di 1I1 	LJ O by one 	
ret0 1 lGR1}JMS the Agojda items 

the 

C  

No COtflWfllQ 
w received on th MinUteS of, Uie 9n Govcrj1 Couj 

held 
on 17,012007 wiikh Were CcuJatd (oaJ1 tUebers 

vjde IS(jtUIO'S 
lett No. E!GR3/89/p111 	 5'th 

July 2007 Tlerfore the Miijut05 WerO 
thken a colitiriflOd by the Cou0j 	- 	-. 	 - 

17. 

The Mewbc SCCre(U gave detail5 on the Actjo 
Tulç00 on the Init,t5 of 

[he 91 
Govonjng CO1ijj held 00 l71 

April 2007 As regard s  the 
i 

:i 

I 
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7. OCT 2009 

5 	 U Ben) 

E' D 1 	
the Presjdi, Governing Coanc 	dircct 	that the . 	 should have doflnjLorj for 100 pati s'rj, with COmmon 

kitch0s and tOilets beid some single roon as in 
Sofd jing Iospjtal New Delhi. With these Ohacrv015 

the actjou taken repon waio(ed by the Counoji 

ih Meiüb0r Secretry bcfed the Coj 
on the presej Status of the 

1osIjtt 	Th mcmnb 	vvere inib 	
Uin tL insijiute had stsrted Paieets both 

OPD & In-doo1 had increesej cud that °PS(Cd equiprn 	
in the departoicut of Cardioio 	CTVS Uro ton, etc. had been comnj 	- 

Ui Thb3wing ob3c5t005 and 
of the C_owic;l 
	sugges01 W - 6 made by the Hon'ble  

1-1
calth lVIjnjer, Govere cf MeI aye ulfom-ined that he tCIkrf that there was a sl1ortago.f 	AnaesthctjstS in the lnstjij 	This 

harpj 
the fmn.ctioning -of the urgica) depu,mient which. were Uo 	wdy one dny i Week 

for Surgeries He also pointed Out to the ued' U hvu Caidj0 A estbe1j 	for tlm cTVs 	
1.3e fnrUje- ihat he had also learnt that NE1GIflj. 	did no have of irfiisjst The Member SCreta 

CXplOined that the Ths 	has 
uPpoirned 	

Pej on coor 	basj3 since 14 . 07200a The Meinber 
luer(ar also iflfom1d th Coj 

that N1ilGp,jj15 i havjg only 6 Ost of' faáaity hi the (lepamflent of Anaesthesjoi0 	At l)resent 
Projesso1 OOC ASc)j 	

Profeso and two Assistant Professor of - 	 have been "ppoirnj 
Offer of appojntent for the po of Professor 	aesthesjolo 	was issued to Dr.B.KB 	as but he yc mo join thepost The DGI-IS GOvernent f Indjr obáery 

that 
alounu2o I 

nesthesiologist are requjrd.f0'14 OT5 to be commissioned in 

The Secretary Heatth Family WIfare observed that since 
would be having 14 QIg a PIOposaI Should be sent by the 

to the Minisy, for sanctiotg moepoats fo 
r; jIle Department of 

1ua thc sio logy. 

/ 
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iwahati Be 
;.iq ft 

h4c 	
of thc Coiujcil concurred with these obscl-vatjons and were of 

h opnico Unit rnot faculty posts in the department of AU thsiology-b m 
iAnbcr 	-y ftutiler iliformed the Council that ElSe Nursing College 
iu NEIGRJJ-JMS has stnrcj in Jul) ,  2006. The Nursig College was the first t3induu 1c Tcchnjc Tnstjtiit-, jn the State of IVlcghalaya. The third l;Ich with an intake of 50 students per. balch has lcc'n enrojJed ira. the 
t'hramg Ccille. The Coucjl was also informed that the EFC proposil for c s1ri,cj 

addit.jojt Nursing Jtost,l and Juildiug, to increase the (ifl.nttiil 50, to 100, had bceii submitted to the Ministry for approval, 
lit: Pli l cniibcr Sccre(ai-y also i.nfo;nned. thc CoujJ that the EFC for thc 

College buiIdjng -hostels etc., with capacfty for wnun intake of 100, ii Uuc inal stage of 
preparation by H3Cc and would be suhmiUed to the Mnist-y sltorUy. 

Thc Pacs.ut Govei-nig Cowcjl directed that we should aim that in ftc th amud intake for MBlS should increti to 150-200 
cseut, Guveuing Council enquired from thc Civil) Of 1 -IS(C -tbout coc room size in the -propod M]3B3 hostel. The CMI) of HSCC that the size of 

each oou) as per .desigi was 0' X l0' The ncaober3 t'elt that the roOm a.Lze would not be adequate, cousjdr,j 	that icolu had to aceonhrnodate a bed, ward robe, 'tab1e and chairs. HSCC ./Is askJ to Iodify the design 0 the rooflis and -wade theta larger. 
ftc 

)re3dtht, Governing Couneji. also enquired Ike StL4rIing of he Riidtlt 	depanwct1t in-the lu3titut:j was 
essential since Cancer in 

the North East, The Mcniber Seert'y infonned tic 
Cw iiIia the EFC proposal for cstabLjs1irnei of RCC, had 'been to the Miuistry for approval The rn hers wee of the opinion, ti 	RCC and Radio(hcppy dcpament should be staed in the slioest p'Jqt,lc thac . As an 

interim measure tt Caitcr Ward shottJd be started vvithin the existing 1fll'rastj - c,, v'itJj 

'Ilic IVieniber Secretary infovrncd the'mebers .hat thc liistit 	did aot have a sanctioned post of 
Medjçj Superjn(eadnt The PrCsjdnt Governing cpresed the view 

that a full lime Medkal Supe 1ndci was Icccu-)f 
for such a huge hospital. He directeJ the Member Secretaryto sent iirp to 

the Mioisu'yfor creation of the Post of Medical Supe,du(cdcnt 

eo 
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CTOQ 

Guwahafi  :1 
1L'utCuL:1, w1 	National instjt(e like AIflvs, PGIcViER & JIPIVLER were u 

e liiie 	Goeug Cowicil enquired :prn Ibe 33 (M:E) about th PfOceduic, adopted in RIMS, Xiuphaj for'411mineut of MBBS seals to various North EssE Slates. It was exp(ahwd that as RIMS, imph& wS a Regional stiluto,, the respective State Goverumeuts oiuii1ated/3eIeclCd their own for studying IVIBBS in RIMS, 

'1 he fiesidetit, Gcrvecuing Counj1 was of the opinion that i' it was mtiu;t 	ii a IraLispageat inatuier as per guideline issued b' Ministry bU 
Family Wolfj'ç, thou acIuIissiou.coj be loft to iespecti -vo'3tiie 

;ovcrnB1n1s, by adopiing au Ud1nissjo;rprocdre at par with that.followed the UUUUOr1 N E.cpea seats, 

\ftor dei.aied deliberations, the Council decided that in respect of these 
Mcghaiay, Miiocj,. Nngaiançt and Aruanchal Pradeh the I espe .Oie Sato GovemWeiits.iliay selct ttier own sthdens Th Se1tiou OrCL; should be tiuiely on mrit.NE1OU1iMS/MiniSt of 1-ióalth &: I 	i1v We1th 	Governiiieut ot Indiu, would gtiidc the Slates in the uthuisstoa process, t USU uufornij(y in the intthod of slectiön. Therc 

wouid however be aCoulmon ath.jssjo tcst; coduted by NELGRII-lMS to fiJ.I up tue seats tinder N.E.opeu Qooth, 

jçnd ltn No.5: 
ir 	nend1Q0f the Mcgrorat idtil .ilI 
Th 	 tjl approved for the aiueagli11 of the Mcnoradi of 
•Associioj10f the lijaritute in respect of the pbjects to ioclud 	Sub-claude a; To pin vhje lJndc[(3idtjate MbdicajEtjucat1o1 	Training' as retiectd C. ?,CII(1 

Tho, 	Secretary wfonije 	the Couil that at ilio existing licuuiiijient Rule3 for racn1, posts there were grey alea ut ulatters like q&i1icao 	wcpctie1)ce etc: for dffärg Categd )  of posts' Thp050 re 	•!tieIIt i ales also did riot give w6ig1J1agc to research I-Ic also iiOrintd 

I 
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Ouwahat Bath 

Cotrncil. t.kt in otdex to nthact iaculiy &im cnl. iucat frIS .LiLuic nnda1soç 
unOte rcseach, the eusUng Rccruiunçnt Rnles for Feulty posts easy e 

/ / diied ai.neiithnent as per the Recruitment Rules of faculty posts of 
/ /U[MS, New Delhi ao.d PGIIvIER, ChandLgarh. 

!kller discussion, the Council approved the amndment of the Recruitment 
Rules of Iacy .,pnsta in NE1G.1U1IMS at ptu the Reentitment Rules of 
tculty posts Of AIIMS,.l4cw Delhi And PfMER, Chandigarh. The Council 

LSO decided that a detailed proposal for creation of udditiocal posts required 
for starting M13BS may be submitUd to the Ministry, 

'fe c6n.5i4or .niencjmeut of Chue 18(b) of the Bye Jawe of the 'Institute 
jatIng to enilanceMmo f the age of uei'ethmntion of the teach i:luk .fncuky 

Lir 61yeacn tp,65 Y! 

The Member Secretm -y informed the Cottnc(l, thai as per Clause l b) of the 
Bye-Laws of the Institute the. age of superannuation of tin, teaching faculty 
is 62 yeirs. The lVlinistnj of iiealth & Family Wclfar has conveyed the 
ipproval of the Cubinet to enhance the tige of sti farmuatiQo of tçaching 

.)ecialists of Medical Iniitutions undet Ministry of Health & Family 
VVelfare inuluding NEIGRIHMS from, 62 years to 65 years. The Ministry has 
equested the lnsl4tute, to take necessary action. for implementation, of the 
Cabinci's decision. The Council noted the Cabinet decision, and appioved 
iie amendment of Clause 18(b) of the Institute's Bye-laws raising the 
superannuation of thaching faculty from 62 years to. 65 years, 

Schcm.o for the fac0lty nicinbers 

The Memtiber Secetu,ry, informed the Council that in the last Governing 
Council meeting held on l' April 2007 the Counci.l ws of the àpinion, that 
13 an incentive 40 . faculty members, Ase5snie11t Promotion Scheme. 
applicable to the theulty, of ABMS', Ncyr Dlki arid POIMER, Chandigarli be also made applicable to ,  the faculty ofi I€'fii1s The Ministry vide lettr 
dated 14.3.2008 has also informed thaL the Ministry of Finance lied eppoved 
the implementation of Assessmet Promotion Scheme as applicable in 
A.ffl1S & PGUvflR for the faculty at NEIGRUlIvIS, 



iveMbunal 

Oki- 

V 

Guwahatii Mç 'icrctary also 11forucd tbC Co00 that 'seLL4 	P'romotjuu Scboau a par Wi%1i AIIM8 & ft 
 

"vv with the Sthgnatj0 of facu 	Ieinb'er iufor one
t 	 evora1 years. he 	approved the 1p1eIfleujao of 

Assernent Promo[joa 
cbei' fo 

the faculty at NEiG.i8 as °pp cabja 	& PGR 
SUbjCCt to a COfldjtjo 

that faculty promoted lirdcr Assess,T)t PrumoUoo chc 	ciu 
 

not be 1100 of the.rpeet0 depaea 
Th Cowjcjj also 

c- 	of the post oftdIj rpr 	the pay qa1e of 
1( hO 450 20900i as 	

ln Naved Masood Addi . F.A. ufoed 	Coj hat 	pro 3pJ3 woald have be 
13, thb thtoal 	

Divj3j0 	of the M.iny before 

il 
fnd 

e IVIonft,cr Secreta yif 	
d the Cou0fl That j (eleve11) facuIi posts smci ed vide Mij 	letter dated 17,021997 with 25% NPA but ft;uhty posrs smicliOned S4bsequefl1ly Uunberitig 130 vide 

Mjnj5t'5 letters 
11,05

2003 and 08.092005 were icofled 
Wit0( 	A Facalty 

'c johj the 1)08(3 
slw%oIied vide leUer dated i72 97 	drawing 

the dale °fjoihing while 
fuuit who sinluItaneotlsIY JOi d agains vIdo 

letiers dUld 12.5 2003 and 08.092005 
were ahowed 

R U.W NPAj. 	2.8.2006 oy. This had 
created anoj,ialjes 

u 	The faculty have submitted repsefltatjüii to the Mj5t 	expressiflg. 
agaj 	is 	

They had also Wov CAT 
agast then unou)u5 T.hc .lVictnber Secletay also .fored the 

	that the 
amou ofuipajdp from the date ofjojnjnktjti 1 	nounhing 10 
Rs 1O,6959 U.fCSpt of 8 

(ight) facutty oidy, 
'f Couj approv punoi 

ofunpaldA to 8 (eigti)facujty 1uenjb5 
with effect from the date of Lhjr oiiijn I'll 1.8.2006 

1• 	¶ 

p. 	.4: 
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.1 	27 OCT?Q9 

4Uhafj Bench 
LJ Tho Ccwcjl also approved the  OuclLdLnent of Cinue 23 of tho Iustitue's. llye law a reflcctcd iii the egenda, 

in tbscntia 

The Meiqbec Secietary informed the Co(ucjl (hat at prescut the Institute was iccnoti.ng uaudidtites for faculty pOsts 'Pu Lbb basis of'pwoni iuccv -icws 
;otuc1 by the 3tancling 8electiovj Cornrnt1ee of the thsttutc, Li. one 
(:Jci thc caudidutes 'with exccpuiouJ' academic ualjficatjomi could not 

Jic the interviews, on (be datb due to /acjous factors liko il1nes, 
.:Uciiit, coImfcreIes/aifliiig abroad ee. In 'view of the poor vesponse of : idijiIc. (c,  interviews couducied by Gm lnstitnle the Member 
'ouu'ay sought the approval of the Coü.uejl for assessing such eruididatos, 

INQUId 
hir personal appcai-ance bcfore the Selection' ComnìiGcv. Thoy e aaset o.0 their basis of thefr bie-data, academic qua1iiicalioii, 

1,iibitcaiIo etc. Flowcvcr the President Gv.errijl) Council was of tho 
piuo bat since such a procedure of selectiàn was not adopted in AI 
'Gfr/thR & JUMER, it would be premature to implement it al 
rIi'jGl-IMS PL present, 

s'd 	(klll)en5tjou tho Council did not a,.pprove the proposal 

YJ 
-ithly 

Ihe Meinijer Socrelary ia[o.rmel the .Concil. that the Union MiJiater of 
Health 'fc Family Wetfare Dr. Anbuumj Itamadoss had held a Review Meeting OR 23,10.2007 to operationa1e.Stiper Speciality deparunerits in 1
"W.1C.!Jj-1M5 The Minisu'y had also invited the heads of cLnineni. 
hn.t(utjs iu..Uoth the Pub[jc ,amtcj Private'. Sector for th ineetiug. Thin uleeLiug \V05 aUctided by Dr.K.M.Cherian Chairman and CEO International 

in Cardio Thoracic and Vascular. dies, DJ.S.Bhattacharjee L)cç 	
CMC Vellor, Dr.Nagamjan Djrtor NItvQ-IpJ.s Bangalore, 

Diector POIMER Chandjg ar i and cnior OftieaIs of the 
Health Miflistry and NB1GIj-ij The Minister lithff requested heads of the 
vaous Institutes to uggcs% ways And jucans to bperntiontilize Super 

)eUOiiUy 
Services ni the In(jtt He informed that there 'cre two 

I 



Guwahati ènch 
l )FOPOSal5k QUO from MIs Frontier Lifeline and the other from NTh'L{jAN 
Banaloro. The PMPOsah WTC as fallow3: 

Dr ,"MB94"ain, Director of NIM[-IAN 	B,ngalorc had proposed thit 5aWtioned jiosts of NEIGRU-IMS 	dectrieiit of Neurosurgery and Nur'oIogy which were vacant be transferred PerInaliendy to .NI1Vfi-TANS 
BJiga1ord, N 'fliANS would recruit !aculty against these vacant posts. 
These fac1ty would be the postad int'fBIGrnI-1.jrs on rotation of to 13 months. The Fncufty from rWV1HANS atirt from providing super specinlity Se'vces wou1c also start Post Graduate Progranmcs in their respecti"e i:nRmcrs 

iega.cd to (he transfer of santjoned posis in the department of' 'I:1 ogy and Neuro Surgery to i'ffMHANS the majority of th members VC of the'opjjo that such 
a proposal may oLbc feasible at present. The 

tutin should mplorc otiLer means to operationaliac thec depamnerjts by 
oil niig addio ccnUve to facul, do publicity etc. 

The member were also informed that the' institute had signed a l'I'miorand 	
of Agrct dated 222.200g with M/s Frontier Lifeline to pj(j 	
the departneu of Cardiology and CTVS. As per this 

ente M's FLL would provide following iiervices. 

exteuj technical and m.anpdwer Support 
(0 	 the deparnue 	of Cardiology, Curcijo ThOIDCjC & Vosedlar Surgery. OtNEJGRIF11,,JS 

	

b. 	impart training and requiiel exposure in the realm of CardioIo • Cardjo Thornejo & Vascular Surgety to the concerned manpower 
of 1fEiGPJJS so that they could Cirtend their healing mission to 
the people of Noi'di East Region, and 

	

. 	provi0 their expct advise 1n setting up rqujced nfTasjctttre for 
PeratiyLaiisin.g the Jepartie 	of Cardiology, Cardjö Thoroc'jc VaScidni- Surgery pfNIGijcj 

N]EIGRU-IMS as Pet thacement would pay sa!a1es 
 o 	 1o'constdtt and stall MIs FLL as, per equiva1cn Pay.scale of NEiG-5 

vouid pay for the Travelling Cost of the Coiisultari(.s/stsff from Chennaj to h;iLoug & vice versa besides also beaçhig fo boding aud Grafl 	would be act up al flrGRU- 	
Jodgui cost. A 

th expejse from 

12 



r. 
49 

IWS FLL, 	j• 	wou1d bear We cost 25% of the valves woold be ned by MJ FLL. 
/ 

Th Coujuj,,ij Our deliberatjo0 was of We view that since We department of 
(:iisdjoioy and CTVS 	1QRfl4MS had ukeudy started fimconing, the may be put cu hold for the time beiig. 

44— 

oLthe 

(JucU approved the minutes o the 19 , 20'!', 21' 22', 2.3' 1th 0 	!(' oiuiing of the Swndiug Finance Coiij(t0 and also approved the ou 	by the insttu(e to iruptemelit the decisio0 ex-post facto 

Z004-2005 & 2005-2006 and Aciiteç 
o1'flj$i 

The CouicU adopted the Annual Report aiLd Audited Statement of Aecount otIe ifl3tjtte for the year 2004-2005 nd 2005-200.6 

No 16; 

be COUIACj 
approved cx-post facto the Revised Budget Esiii'uate ibr 2005-

and 2006-07 and Budget Estij.nates for the yew 2006-07 and 2007-08 of 0 	 ThC 1.IiSt)tu(C 

.Qiijrati9fl tf the 
ufhc I 11141iliil. 

CuuztcJ  
2 " 	approved d.rnnhjnL I tc of the 61 .tanning Committee held on Novcub 2005 and also apI)roved the action 1cej by the 1st1tt to the dejsj 	ex-post facto. 	 n 	u

0  

13 

' I  
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ON  OCT &7' 
Bench 

10  tiC5 'q9I!ertion ofUer g  

The Coul)c1 approved the proposal, to iarL cOliectm g  bospita[ urges ai iivegati 	chatge; from the 	tierit as pr the rate of PGflVçi Chaudigavh o' /U{Ivt5 New Delhi which eVer is lowest, The tolleotioil, of user Charl',,cs would be made aller the hospital is formally inaugurated 

?J2ifOGtFcum inJer Deftj 

The Couuci approved for hiring of a 2 to 3 beçi room fiat in New Dcliii lbr use by the Intittc as a Gust }Iouse, It was sugssied by the Secretary Health &. family Wetfaz-e that the Guest }Iouse Sho'lild -be located at Dworka as it was close to the Aiiport. 

The ConcjI was of the uflafljmos 'view, that the  Teco-Mmendation of the Sicth Pay Comrnjjo as app by the Govefthznt be made apphcablo to the employees 
 of NEIGRII.flVIS However the tevised Pay Scale would 

be iinpiealented subject to issue of relevom ord'.'Ts 
by the MinIry. ol Fifla3ce ectcedjng the benolits of thc Six-th Pay Crn1Bjo8 t c.  Autonomous Organlsatio under Go'vei -ainet it of mdii. 

The Cou0cj approved e-post .fato 	
of Or.B.K the appo iutmcnt 	arrubo1 ,  on ;ontrnct baj as Professor daPathnt .C4'Rttdiodiagno5i5 till 37.4.2009 

The Council ratified the action taken by the .P.1edent Governing Couuil to luVheItCe the mmeinb-511j 	of the Standj 	Finance Cornuijttee "IGfUFS from the existing 8 to 10 members by 	l5j00 two addition 
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North Eastern Indira Gandhi Reonaf thstitute of Health & Medical Sciences, Shillong, Mawdiangdiang-793018 
ADVERTISEMENT N0.NEIGR-1 5/2004 Dated 17.10.2007 

Applications are invited on prescribed form by the Director, North Eastern Indira Gandhi Regional institute of Health & Medical Sciences, from indian Citizen for the following 
nosts mentioned below. 
SI.No. Speciality Name 	of No. of Essential Qualification & Experience: 

Post Posts  
I J Cardiology Professor I i. A medical qualification included in the first or third schedule or part-Il of the third schedule to the Indian 	Medical 

Council Act of 1956 (person possessing qualifications included in the part-il of the third schedule should also fi.ilfil the 
conditions specified in the sub section (3) ot'the Section 13 of the Ac.t., ii. D M (Cardiology) recognised by the MCI. 
iii. 4 years teaching experience as Reader/Associate Professor in a recognised Institution in the subject of speciality 
alter obtaining the quaiil'ing degree ofD. M.  

Assistani i i & ii same as Professor Cardiology. iii. At least 3 years teaching experience as Sr. Resident! Tutor! Registrar! 
Professor  Demonstrator in the concerned speciality in recognised Medical CollegeiTeaching Institution. 

2 Gastrocntcrologv Professor I i. Same as Sl.No.l(i) for Professor Cardiology. ii. I) M (Ciastroenterologi)/D.M (Medical Gastroenterologv)IM 1) 
(Medicine) or M 1) (Paediatrics) with two years special training in Gastroenterology, iii. At least 4 years teaching 
experience as Associate Professor/Reader in the concerned speciality in recognised Medical Coltegefleaching 
Institution after obtaining the quaIiliing degree ofD.M. 

Associate i i & ii same as Professor Gaslroenteroiógy, iii.. At least 2 years Leaching experience as Assistant Professor/Lecturer in 
Professor  the concerned speciality in recognised Medical Collegclreaching institution. 
Assistant 2 i & 	ii 	same as Professor Gastroenterology, iii. 	At least 3 years teaching experience as Sr. Resident! Tutor 
Professor  /Dcmonstrator / Registrar in the concerned speciality in recognised Medical Collegeffeaching Institution. 

3 CTVS Professor I i. Same as Sl.No.1(i) for Professor Cardiology, ii. M.Ch. (Cardio Thoracic Surgery/Cardio Vascular Thoracic Surgery, 
Cardiac Surgery/Vascular Thoracic Surgery/Vascular Surgery) recognised by MCI, iii. At least 4 years teaching 
experience as Reader! Associate Professor in a recognised Institution in the subject of speciality after obtaining the 
qualifying degree of M Ch. - 

Assistant i i & ii same as Professor CTVS, iii. At least 3 years teaching experience as Sr.lesidentJTutor/Demonstrator/Registrar 
Professor  in the concerned speciality in recognised Medical College/Teaching Institution. 

4 Gastro 	Intestinal Professor i i. Same as Sl.No.I(i) for Professor Cardiology, ii. M.CII. (Ga.stro ifltinal Surgery)/M.S (Surgery) 	with 2 years 
Surgery special training in Surgical Gastroenterology. iii. At Least 4yearsteaching.experience as Associate Professor/Reader in 

a recognised Institution in the sub ject of speciality after obtaining the qualifying degree of M.Cli. 
Assistant I i, & ii Same as Professor G.i.Suregery, ii M.Ch. (Gastro Intestinal Surgery) or M,S.(Surgeiy) with 2 years special 
Professor training 	in 	Surgical 	Gastroenterology, 	iii. 	At 	least 	3 	years 	teaching 	experience 	as 

Sr.Resident/Tutor/Demonstrator/Registrar in the 	concerned 	speciality 	in 	recognised Medical 	College/Teaching 
Institution. 

5 Neuro Surgery Associate 1 i. Same as Sl.No.l(i) for Professor Cardiology, J. M.Ch (Neuro Surgeiy).recognised by the MCI, iii. At least 2 years 
Professor teaching 	experience 	as 	Assistant 	Professor/Lecturer 	in 	the 	concerned 	speciality 	in 	recognised 	Medical 

College/Teaching Institution. 
Assistant 2 i & ii same as Associate Professor Neuro Surgery, iii. At least 3 years teaching experience as Sr. Resident! Tutor! 
Professor  Registrar in the concerned speciality in recognised Medical College/Teaching institution. 
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-.--- Neurology 	 i'li)CSSOr I. Same as SLNo.I(i,) for Professor CardoJog. ii. L) MNetJorecognised by the MCI, iii. At least 4 years 
teaching experience as Reader! Associate Professor in a recognised institlition in the subject of speciaiitv after 

. 	 -.--- - obtainng the qualifying degree ofD. M. . 	 \sistant I i & ii same as Professor Neuroloei', 	At least 3 years teaching experience as Senior Resident] Tutor/ Demonstrator! 
Proh  Registrar in the concerned speciality in recognised medical edlece.  

7 Nephrologv 	Professor i i. Same as SI.No. 1(i) for Professor Cardiology. ii. I) M (Nephrotogy) recognised by the MCI. iii. At least 4 years 
teaching experience as Reader/Associate Professor in a recognised institution in the subject of speciality after 
o bta i ni ng 	NI. 

ii same as Professor Nephroiogv. iii. At least 2 years 1eac;ins experience as Assistant Professor/Lecturer in the 
Medical Cole. Teaching HIS1111.1110n.  

\ssitant 1 	2 i 	& 	ii 	same 	as 	Professor 	Nephrology. 	iii. 	At 	least 	3 	, eas 	teaching 	experience 	as 	Registrar/Sr.Resident/  

Urology 	 ru essor 1 
Tuloi1jerrion strator in a rcognid Intinitiori in theorcndpuahl 	in recognised Medical Ce  

. Same as Si.No. 1(i) for Professor Cardiology. ii. M.Ch. (tJroloy) recognised by MCI, iii. 4 years teaching experience 
as Rcader,'Associate Professor in a recognised institution in the subject of speciality after obtaining the qualifying 
degree of M Ch. 

Assistant 2 i &. ii same as Professor Urology, iii. At least 3 years leaching experience as Senior Resident! Tutor/ Demonstrator! 
Prolessor  Jistrar in the concerned speciali!Ln recognisc djedic;içllegjeaching Institution.  9 Pathology Associate I i. 	Same as Sl.No. (i) 	for Professor Cardiology. 	ii. 	MD (Pathologv)/Ph.D. 	(Pathology)! D.Sc.Pathology degree 
Professor recognised by MCI, iii. At least 5 years teaching experience as ,\ssistanl Professor/Lecturer in the concerned speciality 

in recognised Medical College/Teaching Institution. 
,\ssistant t i & ii sante as Associate Professor Pathology, iii. At least 3 years teaching experience as Senior Resident 1  Tutor/ 
Professor l)enionstrator/ Registrar in the concerned speciality in recognised Medical Collegefl'eaching Institution. 

lO Anaesthcsiology Associate 2 i same as sl.No. 1(i) Professor Cardiology. ii. M.D!M.S (Anaesthesiology) recognised by MCI, iii. At least 5 years 
Protessor teaching 	experience 	as 	Assistant 	I'rofcssor/Lecturer 	in 	the 	concerned 	speciality 	in 	recognised 	Medical 

College/Teaching Institution. 
Assistant 2 i 	& 	ii 	same 	as 	Associate 	Professor 	Anaesthesiologv. 	iii. 	At 	least 	3 	years 	teaching 	experience 	as 	Senior 

- Professor ResidenUTutor/Demonstrator/Registra. in the concerned speciality in recognised Medical College/Teaching Institution. 11 Radio l)iagnosis Assistant I i. Same as Sl.No.l(i) for Professor Cardiology, ii. M.D/M S (Radio Diagnosis/Radiology) recognised by MCI. iii. At 
Professor least 3 years teaching experience as Senior Resident/Tutor/Demonstrator/Registrar in the concerned speciality in 

12 Orthopaedics 	& J 
_recognised 

I 
Medical College /Teaching Institution. 

i. Same as Sl.No.l(i) for Professor Cardiology. ii. M S (Orthopaedics) recognised by MCI, iii. At least 4 years teaching 
_______ Trauma _ experience as Associate Professor in the conce rned speciality in a recognised Medical Collegeffeaching Institution. 

Associate I i 	& 	ii 	same 	as 	Professor 	Orthopaedics & 	Trauma. 	iii. 	At 	least 	5 	years 	teaching experience 	as 	Assistant 
Professor Professor/Lecturer in the concerned speciality' in a recognised Medical College/Teaching Institution. 13 Obstetrics 	& Associate 1 I. Same as Sl.No. 1(i) for Professor Cardiology, ii. M.D /M S (Obstetrics & Gynaecology) recognised by MCI, iii. At Gvnaecology Professor least 5 years teaching experience as Assistant Professor/Lecturer in the concerned speciality in a recognised Medical 

College/Teaching Institution. 
14 General Medicine Professor I, i. Sante as SLNo. 1(i) for Professor Cardiology, ii. M D (Medicine! General Medicine) recognised by MCI, iii. At least 

4 	years 	teaching 	experience 	as 	Associate 	Professor 	in 	the 	concerned 	Speciality 	in 	a 	recognised 	Medical 
College/Teaching Institution. 
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15 Paediatrics Professor I I. Same as SLNo. I (i) for Professor Cardiology. ii. M D (Paediatrics)recotised by MCI. iii. At least 4 years teaching 
expeence as Associate Professor! Reader in the 	 recogned Medical College 16 Anatomy Professor I. j. 	Same as SI.No.1(i) for Professor Cardiology. iLMS (Anatiy) or MD (Anatomy)or M.Sc (Anatomy) recognid 

by MCI. .iii. At least 4 years teaching experience as Asc:iate Professor/ Reader in the concerned Speciaiity in a 
recoiiised Medical College 

Associate I I & ii Same as Professor 
Professor _____ concerned speciality in a recognised Medical Coflegeeathgjnstitution. 
Assistant 2 i) 	MS (Anatomy) or MD (Anatomy) or MBBS with M.Sc (Anatomy) or M.Sc.(Medical 	Anatomy) with 
Professor Ph.D,(Medical Anatomy or M.Sc.(Medicai Anatomy) with D.Sc.(Medical Anatomy) recognised by MCI, ii. At 

least 3 years teaching experience as Senior Residentil'utor/Demonstrator/Registrar in the concerned speciality in 
recognised Medical College/Teaching Institution.  

17 Biochemistry Professor 1 I. Same as Sl.No. 1(i) for Professor Cardiology, ii. M.D (Bi 
- 
öchmistry) or M.Sc.(Medical Biochemistry), iii. At least 4 

years teaching experience as Associate Professor/ Reader in the concerned Speciality in a recognised Medical College. 
Associatr. I i & ii Same as Profcssor Biochemistry, iii At least 5 bears teaching experience as Assistant Professor/Lecturer in the Professor  con.erned sp(ciaht) in a recognised Medical College/i caching Institution 
Assistant 2 I 	NI D (Biochernistr)) or MI3BS with M Sc(MedicaLBiochemistry) or M Sc 	(Medical Biochemistry) with Professor Ph.D.(Medical Biochemistry) or M.Sc.(Medical BiOchehiisiry)-withD.Sc. (Medical Biochemistry) recognised by MCI, 

ii. At least 3 years teaching experience as Senior ResidentlTutbrtDernonstratoriRegistiar in the concerned speciality in 
recognised Medical College/TeaJ -iing Institution 	-. 

18 Community Professor I i San-re as SI No 1(i) for Professor Cardiolog) ii M D (Community Medicine) recognised by MCI, iii At least 4 years Medicine teaching 	experience 	as 	Associate 	Professor! Reader 	in 	the concerned 	Speciality 	in 	a 	recognised 	Medical 
Co lIege/Teaching Institution. 

Associate 1 i & ii same as Professor Community Medicine, iii. At least 5 years teaching experience as Assistant Professor/Lecturer 
Professor  in the concerned speciality in a recognised Me.dical Collegelreaching institution. 
Assistant  

- 
ii 	Same 	as 	Professor 	Communit 	Mdiiiiè, 	fii 	At -1et3 	yéirs 	teaching 	experience 	as 	Senior ____________________ Professor  Resident Tutcrr/Demonstrator/Regjsrar in the concerned speclalit) in recognised Medical Co llege/Teaching Institution 19 ENT Professor i i 	Same as Si No 1(i) for Professor Cardiology. ii M S (ENT) recognised by MCI in At least 4 years teaching 

experience as Associate Piofessor/ Readci in the concerned Speciality in a recognised Medical College 
Associate I i & ii same as Professor ENT, iii. At least 5-yrs ieachij 	perience as AssistahtProfessor/Lecturer in the concerned 
Professor speciality in a recognised Medical 	ollegeP1'caching Institution. 
Assistant 
Professor 

2 i 	& 	ii 	same 	as 	Picjlcssor 	LNT 	in 	At 	least 	>ears 	teaching 	expenence 	as 	Senior 
Resident/I utor/Demonstrator/Registiar in the concerned speciality in recognised Medical College/Teaching Institution 20 Ophthalmology Professor 1 i 	Same as SI No 1(i) for Piofessor Cardiolog) ii MDor MS (Ophthalmiogy)recognised b 	MCI ilL At least 4 

years teachtng-'experience as Associate Professor! Reader in the concerned Speciality in a recognised Medicai 
College/Teaching Institution. 

Associate 1 i & ii same as Professor Ophthalmology, in At least 5 	teaching experience 	Assistant Professor/Lecturer years 	 as 	 in the Professor concirned specialit) in a recognised Medical College/Teaching institution 
Unal Assistalit 2 i 	c -ii 	sani 	as 	Professor 	Ophthalmology, 	iii. 	At 	least 	3 	èàr 	teaching 	experience 	as 	Senior Professor Residentfl utor/Demonstrator/Registrar in the concerned speciality in 	cognised MedicalCollege/Teaching Institution Physiology Professor I i. Same asSl.No.l(i) for Professor Cardiology, ii. M D (PhysioioyIor M.Sc.(Physiology) recognised by MC!, iii. At 
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least 4 years teaching expeilence as Associate Professor/Reader in the concerned Speciality in a recognised Medical 
College/Teaching Institution.  

Associate i & ii same as Professor Physiol- , 	iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the 
Professor  concerned spçcialitv in a recqgnised Medical College/Teaching institution. 
Assistant i i 	& 	ii 	same 	as 	Professor 	Physiology, 	iii. 	At 	least 	3 	years 	teaching 	experience 	as 	Senior 

- Professor ResidenliTutorfDemonstrator/Registrar in the concerned sp eciality in recognised Medical College/Teaching Institution. 
22 Pharmacology Professor i i. Same as SLNo.l(i) for Professor.Cardiology, ii. M.D (Pharmacology) or Ph.D.(Medical Pharmacology) recognised 

by MCI.. iii. At least 4 years teaching experience as Associate Pro fessorl Reader in the concerned Speciality in a 
recognised Medical College/Teaching Institution. 

Associate i i & ii same as Professor Pharmacology, iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the 
!rofessor - concerned speciality in a recognised Medical College/Teaching institution. 
Assistant 2 I. M.D (Pharmacology) or MBBS with 'Ph.D.(Medical Pharmacology) or M.Sc.(Medical Pharmacology) with 
Professor Ph.D.(Medical 	Pharmacology) 	or 	M.Sc.(Medical 	Pharmacology) 	with 	Ph.D.(Medical 	Pharmacology) 	or 

M.Sc.(Medical Pharmacology)withD.•Sc.(Medical Pharmacology) recognised by MCI, ii: At least 3 years teaching 
• experience as Senior Residmn/Tujpr/Demonstrator/Registrar in the concerned speciality in' recognised Medical 

College/Teaching Institution.  
23 Hospital Professor I I. Same as Sl.No.l('i) for ProfessorCardiolojy, ii. M.D.(Hspitai Administration) or 'M.D.(Cómmunity

- 	
Hea

-
lth Administration cum Medical Administration) or M D (Health Administration) recognised by MCI 	iii At least 4 years teaching experience as 

Superintende Reader/Associate Professor ui Hospital Administration/Community Medicine/SPMIHealth Administration in a _______ • -nt, 	, recognised Medical Collegel'feaching Institution. 

Desirable: 	For'Professo,r.-: Minimumof fourResearch publications indexed in Index Medicus/ National journal and one in International Journal. 
For Associate Professor: Minimum of four Research publications indexed in Index Medicus/ National journal. 

Pay Scale: 	 . 	' 	 .• 
Professor: 18400-22400/- + NPA, Associate Professor: 14300-18300/- + NPA & Assistant Professor: 11625-15200/- + NPA (Non Medical Faculty - No NPA) (Plus other 
allowances as admissible under Qovt. of India Rules) 

A2e: (as on 30-11-2007) For Diict.Recrnitment not exceeding 50 years for the post ofProfessor.45 yearsfo'r thepost of Associate Professor and Assistant Professor. 

a) 
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Deputy Medical Superintendent:  
No. of Post- I(one), Scale of.p.ay-.Rs. 10,000-15,200/-, Age : Not exceeding40 years '(ason.30.i.l..20Q7) 
Educational ivalification & Experience 	 ... 	 • . 	

, ',. 	 : . 	 • 

1 A. medical qualification included in the first or third schedule or part 11 of the third schedule to the Indian Medical Council Act of 1956 (person possessing 
qualifications included in the part ftof the third schedule should also fulfil the condittns specified in the sub section (3) of the section 13 of the Act 
MD/MS degree recognised by MCI, 
The candidate must-be registered with the Central/State Medical Council, 
Five years administrative experience in 500 bedded hospital or any health care organisation and 
Preference will be given to the candidates having MHA or MD Hospital Administration. 

4 
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Professor cum Vice Principal(No of post-I) (Pay Scale-12000-16500) plus other allowances as admissible under Govt. of India Rules. A 	 Age: Not ec.iig4S years (as on 30.11.2007) 
Essential Educational qualification & experience 
a) Master Degree in Nursing b) 14 years experience after M Sc (Nursing) in a College of Nursing and c) 3 years expenence in administration 
Desirable: Independent published work of high standard/Doctorate Degree/M.PhiI. 

Lecturer: 
No of post 	-3(1 post reserved for OBC), Pay Scale Rs.8000-13500, Age: Not exceeding 35 years (as on 30.1 1.2007) Essential Educational qualification & experience 
a) Master Degree in Nursing and b) 3 years teaching experience after M.Sc (Nursing). 

General Information 
I Faculty Members/Candidates working in Govt. ISemi Govt / Public Sector Undertaking! Autonomous Institutions are requested to submit their Applications through proper-channel. 

2 In case applicants willing to join the Institute on deputation he/she may also apply accordingly The qualification & experience for the applicant willing to join the Institute on 
deputation will be persons working in analogous post or post one level below shall be eligible for consideration provided they fulfil the requisite qualification & experience 
prescribed for direct recruit The period of deputation shall ordinarily not exceed 3 (three) years at a time The pay of the Faculty Members will be protected as per Govt of 
India s Ministiy of Finance (Department of Expenditure s) 0 M No F 1(11) E UI (B)/75 Dated 7 11-75 read with DOPT s 0 M No 6/30/86-E (pay II) dated 9 12 86 Upper 
age limit for candidate willing to come on deputation should not exceed 56 year as on 30 11 2007 

3 Applications of retired faculty members having requisite qualification & experience and who have not crossed 65 years of age may also be considered for appointment on 
contact basis and their pay & perks are negotiable with in Govt Rules 

4 Accomnwdagw,z.c will be pro aided to the Faculty members appointed at the Institute 
5 A C second..class train fare to and fro to the place of interview will be paid on production of tickets to the candidates who are called for interview.  6 Reservation for SC! ST/OBC will be as .per Govt. of India norms. 
7 The upper age limit is relaxable upto 5 years for Government Servants Scheduled Caste & Scheduled TFIbe Candidates and 3 ) ears for 013C candidates 8 Canvassing of any kind will be a disqualification. 	 . 
9 The effective date up to which the requisite experience must be completed is 30th June 20'681 .  

JO The decision of the Institute as to eligibility or otherwise of a candidate will be final 
11 The applicants, who do not have requisite qualifications up to the last date for submission of applications will not be considered 
12 incomplete applications will not be considered. .................... 	. 
13 Institute reserves the right to reject or accept any candidature without assigning any reason thereof 
Interested eligible candidates are requested to submit their application in the prescribed form along with attested copies of certificates and testimonials Complete applications may be send to the Director, North Eastern Indira Gandhi Regional Institute of Health and Medical Sciences, Mawdiangdiang , Shillong-793018 SIJPERSCRIB1NG Application for the post of 
Last data4receipt.ofappJiatjon is 30.11.2007. 	 . 	. 	. 	. 
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- North Eastern Indira Gandhi Regional Institute of Health & Medical Sciences, Shillong, Mawdiangdiang793Ol2 

+2 	 ADVERTiSEMENT NO.NEIGR-E.ii/19/2004/pt.y 
A.ppiic1ions are invited on prescribed form by the Director, North Eastern Indira Gandhi Regional institute of Health & Medicai Sciences, from Indian Citizen for the following posts menioned below. 
SI.No. Speciality Name 	of 1 No. of Essential Qualification & Experience: 

Post Posts 
I ] Cardiology Professor I i. A medical qualiflcaiion included in the flrst or third schedule or part-il of the third schedule to the Indian 	Medical Council 

Act of 1956 (person possessing qualifications included in the part-Il of the third schedule should also fulfil the conditions 
specified in the sub section (3) olthe section 13 of the Act., ii. D M (Cardiology) recognised b y  the MC!. 	ii. 4 years teaching 
experience as Reader/Associate Professor in a recognised Institution in the subject of speciality after obtainine the qualifying 
degree of D. M. 

Assistant i i & ii same as Professor Cardiology, iii At least 3 years teaching experience as Sr. Resident] Tutor! Registrar' Demonstrator in 
P rofessor*  the concerned speciality in recognised Medical College. 

2 Gastroenterology Professor I i. Same as Sl.No. 1(i) for Professor Cardiology, ii. D.M (Gastroenterolo,gy)fJ).M (Medical Gastroenterology)/M I) (Medicine) or 
M D (Paediatrics) with two years special training in Gastroenterolo' iii 	At leist 4 years k.aching lxperitnie as Assouate 
Professor/Reader in a recognised Institution in the subject of speciality àerobtaining the qualifying degree of l).M. 

Associate 1 i & ii same as Professor GastroentrioIogy, iii 	At least 2 years teaching experience as Assistant Prolesor/I eLturel in the 
Professor _______ concerned speciality in recognised Medical Collegetl'eaching institution. 
Assistant 2 i & ii same as Professor Gastroenterology, iii. At least 3 years teaching experience as Sr. Resident] Tutor /Dernonstrator / 
Professor  Registrar in the concerned special ity in recognised Mediedl Cdllege. 

3 C] \'S Professoi i i Same as SI No 1(i) for Professor Cardiology, ii M Ch (Cardio Thoracic Surgery Cardio Vascular ThoraLic Surgery, Cardiac 
Surgery, Vascular Thoracic Surgery, Vascular Surge) recognised by MCL iii. At least 4 years teaching experience as Reader/ 
Associate Professor in a recognised institution in the subject of speciality after obtaining the qualil'ing degree o1 M. Cli. 

Assistant I i &ii same as Professor CTVS. iii. At least 3 years teaching experiCnce as Sr.ResidentlTutor/Dernonstrator/Registrar. 	in the 
Professor _______ concerned speciality in recognised Medical College/TeachingInstitution. 

4 Gastro 	intestinal Piotessoi I i samg as SI No 1(1) for Professor Cardiology, ii M Ch (Gastro intestinal Suigery) recognised by the MCI iii At least 4 	eais 
Surgery teaching experience as Associate Professor/Reader in a recognied- institUtion in the subject of speciality after obtaining the 

qualifying degrêeofM. Ch. 
al Associate I i same as Professor G I Sureger' 	ii M Ch (Ga.stro IntLstinal Surgery) or M S (Surgcry with, 2 years special training in Surgical 

Professor Gastroenterology, iii. At least 2 years teaching experience as Asistant Piofessor/Lecturer in the concerned speciality in 
recognised Medical CoJIegeeaching .institutitii. - 

5 Neuro SurgLry Protessor I i same as SI No I (i) for Professor Cardiolog) 	ii M Ch (Neuto Sur,ery) recognised b) the Medical Council of India, iii At least 
4 years ti.aching e'pLrlenLe as Reader/Associate Professor in a recogniscd Institution in the subjeLt of speciality after obtaining 
the qualifying degree of M Ch 

Asciate I I &:Ii same as Prdksso Neuro Surgery. iii. At Iet 2 years teaching experieftce asAssistant Professor/Lecturer in the concerned 
Professor speciality in recognised Medical College/Teaching Institution 
Assistant. i i & ii same asProëssorNeuroSurgery, iii. At least 3 years teaching expeiiehceas Sr.ResidentJ Tiitor/Denionstrator/ Registrar 
Professoi in the concerned speciality in recognised Teaching Institution 

______ Neurolog 
-' - 

Professor 1 
- 

i same as SI No 1(i) for Piofessor Cardiology. ii 	D M (Neurolog)recognised by the MCI 	iii 	At least 4 sears teaching 
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. experience as Reader/ Associate Professor in a recognised inslitution in the subject of speciality after obtaining the qualifying 
degree ofD. M. 

. Associate. I I & ii same as Professor Neurology. iii. At least 2 years teaching experience as Assistant Professor/Lecturer in the concerned 
Professor _______ speciality in recognised Medical College/Teaching Institution. 
Assistant 1 i & ii same as Professor Neurology, iii. At least 3 years teaching experience as Senior Resident/.Tutor/ Demonstrator/ Registrar 
Professor ___ in the co,cerned speciality j 	recognised Medical College.  

. 7 Nephrologv Prolessor I i same as SLN0.1(i) for Professor Cardiology. ii. D M (Nephrology) recognised by the MCI, iii. At least 4 years teaching 
experience as Reader/Associate Professor in a recognised Institution in the subject of speciality after obtaining the qualifying 

-.- --------.--. _______ degree ofD. hi. 
Associate • 	I 

------ 

i & ii same as Professor Nephrology. iii. At least 2 years teaching experience as Assistant Professor/Leciurer in the concerned 
l'rofessor _______ speciality in recognised Medical College! Teaching institution. 
Assistant 2 

- 
i & ii same as Professor Nephrology. iii. At least 3 years teaching experience as Registrar/Sr.Residentl Tutor/Demonstrator in the __________________ Professor  concerned speciality in recognised Medical College. 

8 Urology Pio fecsor* i i same as SI No 1(i) for Professor Cardiology, ii M Ch 	(Urology) recognised by MCI 	it' 	4 yeais teaching experience as 
Reader/Assoc,atc Professor in a recogniscd Institution in the sub jcCt of speciality after obtaining the qualifying degree of M Ch 

Assidant 2 i & ii same as Piofessoi Uiology 	iii At lcast 3 's ears teaching e\puienu. as Senior Resi entl Tutor! Demonstrator! Registrar in 
Prolessot  the concerned speciality in recognised Medical Collcgc. 

9 Clinical Professor 1 i same as Sl.No. 1(i) for Professor Cardiology, ii. OM (Clinical Pharmacology) or MD (Pharmacology) with 2 years special 
Pharmacology training in Clinical Pharmacology recognised by MCI, iii.. 4 years teaching experience as Reader/Associate Professor in a 

recognised Institution in the subject of speciality after obtaining the qualityhlg degree of D MIMD (Pharmacolog) s ith 2 y eai S 
special training in Clinical Pharmacology. 	 - - 

Associate I i & ii same as Professor Clinical Pharmacology. iii. As Assistant Professr/Lectijrer in Clinical Pharmacology for 2 years in a 
Professor  recognised Medical College/Teaching institution. 
Assistant 2 i 	& 	ii 	same 	as 	Professor 	Clinical 	Pharmacology. 	iii. 	At 	least 	3 	years 	teac-hing 	experience 	as 	Senior 
Professor ResidentIPutor/Demonstrator/Rcgjst,- in the concerned speciality in recognised teaching i stitution. after first postgraduaie 

qualification. 
10 Microbiology Associate I i 	ame as Sl.No:l(i) for Professor Cardiology. ii. MD (Microbiology/Bacteriology) or MJBS-wjth M.Sc.(Medical Bacteriology) 

Professor with PhD and M Sc with I) Sc 	in 	As Assistant Professor/Lecturer in Microbiology for 5 years in a recognised Medical 
College. - 

Ii Pathology Associate I i Same as SI No 1(0 for Professor Cardiology, ii MJ) (Palhology)/Ph D (Pathology)! 1) Sc Pathology recognised by MCI 	iii Prolessoi * At least 5 years teaching expciicnu.. dS Assistant Prolessw/Lecturer in -tlie conccrned speciality 	in recogntscd Medic ii 
College/Teaching -institution. 

nal Assistant I , & ii same as Associate Professor Pathology iii At least 3 	eais teaching e\perience as Sgnior Rcsident/ 1 utor/ I)emonstiator/ Professor* Registrar 	the in 	concerned speciality in recognised Medical Colleg&. 
Radiotherapy Professor 1 i same as SINo 1(i) for Professor Cardiology ii MD/MS (Radiotherapy)  iccognised by MCI iii At least 4 years tcaching 

experience as Associate Professor in the concerned speciality in a recognised Medical College 
q. Associate I i & ii saiIe asfrofesor Radiotherapy 	iii At least 	years teaching experience as Assistant Profcssor/Lecturer in the conccrned 

Professor  specialify in a recognised Medical College/Teaching Institution 
Assistant I i &ii - sáiièi Professor Radiotherapy, iii. At least 3 years teaching experieiii 	in the subject in a recognised Medical College as I Professor _ Senior ResidenhJRegistrar/Dernoisstrator/'çr .  

7 



13 	Orthopaedics 	& Professor 
Trauma 

Associate 
Professors 

14 	Obstetrics 	& Associate 

15 	Genera] Surgery 	Associate 
Professor 

6 	General Medicine 	Professor 

Assistant 
Professor 

17 Forensic Medicine Associate 
Professor 

Assistant 
Professor 

19 Anaesthesiology 1 Assistant 
Professor 

20 
- 	.... 

Anatomy Associate 
Professor 

Assistant 
Professor 

21 Biochemistry Professor 

Associate 
Professor 

22 	Pharmacology 	Professor 

t Associate 

t _-L Professor 
23 	Community 	Professor 

I j4e__ 

I 	i same as Sl.No.l(i) for Professor Cardiology. ii. M SOrthopaedicognised by MCI. iii. At least 4 years teaching 
_L!l1c as 	 . .. . 

I 	i & ii sanie as Professor Orthopaedics & Trauma, iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the 
-.--- 

I 	i same as SI.No.l(i) for Professor Cardiology, ii. MD/M. S (Obste.trics & Gynaecology) recognised by MCI. iii. At least 5 years 
teahini, \perience a ksslStantProfessor/LtcturerIntheconcernpecahy in a recognised MtdtLaI Col1ee 

1 	I same as SI.No.1(i) for Professor Card io logy.,ii. MS (Surgery/General Surger') recognised by MCi. iii. At least 5 years teaching 
Pc!!1cc 	 - 

I 	i same as Sl.N01(i) tbr Professor Cardiology. ii. MD (Medicine! General Medicine) recognised by MCI. iii. At least 4 years 
leaching txp.iinu. as AssociateProtessoi in the concrnedSpecialitina recoknised  N4edfL ii .OIIL Z1.  

i & ii same as Professor General Medicine. iii. At least 3 years teaching experience in the subject in a recognised Medical 
c!j. ges SeniorReidenteistruemunsaior1Futor. 

1 	i same as SI.No. (i) for Professor Cardiology, ii. MD (Forensic Medicine) recognised Ii', MCI. iii. As Assistant 
- 	- - 

I 	i. Same as SI.No. 1(1) for Professor Cardiology, ii. M. D(Paediatrics) fecognised by MCI, iii. At least 4 years teaching experience 1 
asAssociate 	 concerriM 	 .-.. -- ...................-. -, -- - 

2 	i & ii same as Prolessor Paediatiics iii At Last 3 sears teaching expen 	 Col 

	

ence in the subjcct in a recognised Mcdical 	lege as 
enorResidenRç 	 - -- _. L__.__-------- -. 

I 	I same as Sl.No. 1(i) for Professor Cardiology, ii. M:D/MS Anae'sthsioIog)' recognised by MCI, iii. At least 3 years teaching 
penence in the suhjecin_4 iecornsed Medical College as Senior ResidentIRegstrar/Demonstratorrl utr  

I 	i same as SI No 1(i) 101 Professor. Cardlolog) ii MS (Anatorn)/MD(Anatomy) oi MBBS with M Sc (Anatom)) recognised b 
the MCI, iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the concerned speciality in a recognised 

2 	i i. MS (Anatomy)/Ml) (Anatomy) or MBBS with M.Sc (Anatomy) or M.Sc.(Medical Anatomy) with Ph.D.(Medical Anatomy) or 
M..Sc.(MedicaI Anatomy) with D.Sc.(Medical Anatomy) recognised by MOI,ii. At least 3 years teaching experience as Senior 

sldent 	1'Dernonstrator/Rgistrarm the concerned 
I 	i same as Sl.No. 1(i) for Professor Cardiology, ii. MD (Bibhëthitiy)/MBBSviith M.Sc.(Mddical Biochemistry) reognised by 

MCI in At least 4 ' ears teaching experience as Associate Prpfessor/ Reader in the concerned Specialit) in a recognised Medical 
CoHeetFeachingins0tution... .. 

I 	i & ii same as Professor Biochemistry, iii. At least 5 years.16ach-irig experiehceas Assistant Professor/Lecturer in the concerned 
spjiçogn 	 --- 	 - - 

1 

	

	i same as SI No 1(i) for Protesso, Caidiology ii M D (Phdirnacolog))IIVIBBS with PhD (Medical Pharmacology) recognised by  
MCI iii At least 4 eas tcaching e\perience as Associate Prokssor/Readcr i the concerned Specialit) in a recognised Medical 

1 	i & ii same as Professor Pharmacology iirAt least 5 years teaching experience as Assistant Professor/Lecturer in the concerned 
-- - 	peciahty in a recgmsedMedtcaicoeacbingInsutution 	 - .- 	-- 

1 

	

	i same as SI No 1(i) for Professor Cardlolog) ti MD (Social & Preventive Medicine)/MD (Communit) Medicine) recognised b) 
MCI iii At least 4 years tcaching experience as Associate Professor/Readcr in the concemcd Speclalit) in a recognised Medical 

—-------_. i,z— 	 - 	-- 	 ' 	 - -.. - 



	

r I iissouau. 	I 	I & it Same as Irokssor Communitv MedILlIe iii Al least 5 years teaching  experience as Assistant Proessor/i' iuiiii I 	

, 	

---- 	 - 	 SJ 	 ______ 	•• 
. 	 Assistant 	1 	L & ii Same as Professor Comniunity Medicine. iii. At least 3 years teaching experience as Senior 

- - -- -- - 	 - !p.°'_ 1 	 -. Res1dentTrutor/Dernonstrator/Rtrar LQh 

	

24 	ENT 	 Professor 	I 	i same as SI.Noi(i) for Professor Cardiology. ii. M.S (ENT) recognised by MCI, iii. At least 4 years teaching eNperience as 
....................................... i........... _&so...atePrOessQi/Readjjnfficonccm... 

11 	

. 	.. 	.. 

	

Associate 	i i & ii same as Professor ENT. iii ..Al least 5 years teaching experience as Assistant Professor/Lecturer in the concerned 

	

Professor 	 speciality in a iconised Medic& çolkerI LaLh1n institution. 	 . 	 .- - 

	

25 	OphihairnoIor 	Professor 	I 	i. same as S1.No. 1(1) for Professor Caidioog, ii. MD (Ophthalmologv)IM,s (Ophthalm&og) ,) recognised bx MC!. iii. At least 4 
. 	 years leaching experience as Associate Professor/Reader in the concerned speciality in a recognised Medical 

	

.' 	 . 	 . 	 ......... College/Teaching nstitutioi 	 .. 

	

Associate 	I 	i & ii same as Professor Ophthalmology. iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the 
. 	 .. ...........rofessor 	...qç. necispecia!ityinarecqgnised Medic al 	 ..- 

	

26 	ll1ysiok)gy 	Associate 	I 	i same as Sl.No.1(i) for Professor Cardioloev, ii.MD(Physiology)IMBI3S with M.ScPhysioiogy) recognised by the MCI. iii. At 

	

Professor 	.Jast .5 years teaching experience as Assistant Professor/Lecturer in the coiicern ed speciality in a recognised Medical 

	

- -...................... 	 ________ 

	

27 	Medical Oncology Professor 	I 	i s.atne as Sl.No. 1(i) for Professor Cardiology. ii. DM(Medical Oncology)/MD (Medicine) or MD (Radio-therapy) or 
MD(Paediatrics) recognised by MCI with 2 years special training in Medical Oncology, iii. At least 4 years teaching experience 

	

- 	 - 

	

1 Associate 	I 	i & 2 same as Professor Medical Oncology, iii. At least 2 years teaching experience as Assistant Professor/Lecturer in a 
Professor .... 

	

Assistant 	2 	i & ii same as Professor Medical Oncology, iii. At least 3 years teaching experience as Senior 

	

Protessoi 	
- 	 Resident Reg strarfDernonstra on 	rmthe concerned 	nrecomsed Medical 	jeachin&lnsumtJon - 

	

28 	Clinical 	 Professor 	I 	,i same as Sl.No.I(i) for Professor Cardiology, ii. DM(Clinical Haematology)/MD(Medicine) or Ml) (Paediatrics) or MI) Haematology 	 (Pathology) with 2 years special training in Clinical Uaematology recognised by MCJ, iii. At least 4years teaching experience 

	

Associate 	I 	i & ii same as Professor Clinical Haemasologv, iii. At least 2 years teaching experience as Assistant Professor/Lecturer in a 

	

I'rotessor 	
-  

	

Assistant 	1 	2 	.i & ii same •as Professor CIiiic.al Haernatology. iii. At least 3 years teaching experience as Senior 

	

Professor Resident/Re2istrar/Demonstiator/l~utor -  -concemSd
29 	Endocrinology & I  Professor 	i 	i same as Sl.No. 1(i) for Professor Cardiologv ii. DM(Endocrinoiogy)/MD(Medicine) or M.D (Paediatrics) with 2 years special Metabolic 	 . 	 training in Endocrinology recognised by MCI, iii. Al least 4 years teaching experience as Reader/Associate Professor in a Diseases recogn dhsthonmhesubJectolsJ)euallt  

	

Associate 	i 	i j & ii. same as Professor Endocrinology .& Metabolic Diseases, iii. Al least 2 years teaching experience as Assistant 
Pro fessoi 	

- 	 _______________ une 	 As,ist'nt 	2 	i & ii same as Professo r Endocrinolog) & Metabolic Diseases iii At least 3 sears teaching expertenc.. as Senior 

C 	
3 	Sorgi.aI Oncolog 	I'iolessor 	I 	i same as SI No 1(i) for Professor Cardiolo gy  ii M Ch (Sugrical Oncology)ft iS(Surgery) or MS(EN1) or MS(Orthopaedics)or 

	

pnfl 	 . 	 .. 	 jro lessor 	- -- -- 
	 * 

•MD(Obst. .&. Gynac.) with 2 years special training in Surgical Oncology reQgnised by MCI, iii. At least 4 'ears teaching 
experience as Reader/Associate Pi ofessoi inareconised Institution in th 	ct OfpeCIaIIt  

?J 	
. 	 4 

Ouvvablat Be' 



Associatel I I & ii same as Professor Surgical Oncotogy. iii. At least 2 years teaching experience as Assistant PmfessorILecturer in a 
. Prolssor rcOgnised Instiuition in the subject of speciality. - 

Assistaut 2 i 	& 	ii 	same 	as 	Professor 	Surgical 	Oncology, 	iii. 	At 	least 	3 	years 	teaching 	experience 	as 	Senior 

• Professor Residen1/Registrar/Demonstra1orutOr in the concerned specia1i' in recognised Medical College/Teaching Institution. 
31 Dermatology 	& Professor 1 i sathe as Sl.No.1(i) for Professor Cardiology, ii. MI) (Dermatology & Venereology)/MD (Dermatology Venereology & 

STD Leprosy)IMD(Dermatolog)r)IMD(DermatolOgY 	including 	\'enereology)IMi) 	(Dermatology 	including 
Venereology/Leprosy)/MD(Medicine) with D.V.D. or D.D. recognised by MCI. 	iii. Al least 4 years teaching experience as 
Redder/Associate Professor in a recognised Institution in the subject of speciality. 

Associate t i & ii same as Professor Dermatology &-STD. iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the 
ProfessoL concerned s1)cciahty in a recognised Medical College/Teaching institution. 
Assistant 2 i 	& 	ii 	same 	as 	Professor 	Dermatology 	& 	STD. 	iii. 	At 	least 	3 	years 	teaching 	experience 	as 	Senior 

Professor Reside-ntiRegistrar/Demonstrator/Tutor in the concerned speciality in recognised Medical College/Teaching Institution. 
32 Tropical 	& Professor I i same as Sl.No.l(i) for Professor Cardiology, ii. MD (Tropical M.edicine)/MD(General Medicine) or MD (Microbiology) with 2 

InfectioUs yea's tx'perience in 'Clinical M.ediine recognised by MCI, 	iii. At least 4 years teaching experience as Reader/Associate 
DisLases Professor in the concerned speciality in a recognised Medical College!! eaching Institution 

Associati I i & ii same as Piofessor Tropical & Infectious Diseases iii At least 5 sears teaching experience as Assistant Professor/Lecturer 
Prolesoi  in the concerncd specialit) in a recognised Mcdical Collegc/Teiching Insittution 
Assistant 2 i 	& 	ii 	same 	as 	Professor 	Troical 	& 	Infectious 	Diseases, 	iii. 	At 	least 	3 	years 	teaching 	experience 	as 	Senior 

Professoi  Resident/Registrar/DemonstratorlFutoi in the concei ned speciaht) in recognised Medical College/Teaching Institution 
33 Rheumatology Professor I i 	same 	as 	SI.No.l(i) 	for 'ProfesLr 'Caraiology, -ii, 	N4D 	RJieümatoIogy)fMD 	(Medicine) 	with 2 years experience 	in 

RhewiatoIogy/Immutioiogyrecnised by MCI, iii. At least 4 years teaching experience as Reader/Associate Professor in the 
concerned speciality in a recognised Medical College/Teaching Institution. 

Associate 1 i & ii same as Professor Rheumatology. iii. At least 5 years teaching experience as Assistant Professor/Lecturer in the concerned 
Professor specidlityin a recognised Medical College/Teaching Institution. 
Assistant 

, 
2 il. 	& 	ii 	same 	as 	Professor 	Rheumatology, 	iii. ' 	At 	least 	3 	years 	teaching 	experience 	as 	Senior 

Professor Renidl/Reg:isttar/Déthonstrator/Tutor in the concerned speciality in recognised Medical College/Teaching Institution. 
34 Hospital Professor I i. 	Same 	as 	Sl.No.I(i) 	for 	Professor 	Cardiology, 	ii. 	M.D.(Hospital 	Administration)! 	M.D.Community 	Health 

Administration cum Adnunistration)/M D (Flealth Administration) recognised by MCI 	iii At least 4 years teaching experience as Reader/Associate 
Medical Professoi' in "Hospital 	Adminiition/Cônimuiiity 	Mediciñe/SP.M1HeaIth 	Administration 	in 	a 	recognised 	Medical 

Superinten College/Teaching institution. 
dent  
Associate I i & ii same as Professor Hospital Administration iii At least 5 sears teaching experience as Reader/Associate Prifessor in the 
Pro t essoi   conccrned specialit) in a recosed Mcdii.aJ CoIlee/Teaching Institution 
Assistant 2 i 	& ' ii' same 	as 	tPro fessor 	Hospital 	Adnun,istration 	iii 	At 	least 	3 	years 	teaching 	experience 	s 	Senior 

Protessoi  Resident/ReglstTarfDemonstratoi/Tutor in the concerned speciality in a recognised Medical College/Teaching Institution 

ft 
I 

I OCT 2009 

Guwahati Bict 

Candidates who had applied earlier against advertisement No NEIGR45/2004 dated 17 10 2007 need not apply again 
esirable 	I' or Professor Minimum of four Research publicatioos indexed in Index Medtcus/ National journal and one in InLrniti2 .nI Journal 

For'Asoiate Prótèssor: Minimum of four Resereh publications indexed in Index Medicus/ National journal. 

5 



ocn 
4 	Pay Scale:  

Professor: 1 M00-22400/ + NPA, Associatc Professor. 14300-18300/- + NPA & Assistant Professor. 11625-15200/- + NPA (Non Medical Faculty -No NPA) (Plus other 

Ilov'ances as admissible under Govt. of India Rules) 

Ace: (as on 31-10-2008) For Direct Recruiljiient not exceeding 50 years for the post of Professor, 45 years for the post of Associate Professor and Assistant Professor. 

a) 	Deputy Medical Superintendent: 
No. of Post- l(one), Scale of pay- Rs. 10,000-15,200/Age :Not exceeding 40 years (as on 31.10.2008) 
Educational Qualification & Experience 

A medical qualification included in the firstor third schedule or part-li of the third schedule to the Indian Medical Council Act of 1956 (person possessing 
qualifications included in the part-Il of the third schedule should also fulfil the conditions specified in the sub section (3) of the section 1 3.of the Act., 
Mi)/MS degree recognised by MCI, 
The candidate must be registered with the Ceiflra.1/State Medical Council, 

4 	I i' .years adniinistiative e\perience in 500 bedded hospital or any health care organisation and 
5. Pr.kinie will be gi .n to the candidates having MF{A or MD Hospital Administration. 

b) 	Professor cum Vice Principai..(No of post-i) (Pay Sáic-12000- 16500) plus other aUowances as admissiblcundxGcvt. of India Rules. 
Age: Not exceeding 45 years (as on 3 1.10.2008) 
Essential Educational qualification & experience 
a) Master Degree in Nursing, b) 14 years experience afier M.Sc (Nursing) in a College of Nursing and c) 3 yearsexperience in administration. 
Desirable; Independent published work of high standard/Doctorate Degree/M.Phil. 

Central 

 

c) 	Lecturer: 
No of post 	-4 (3 UR & I OBC), Pay Scale Rs.800043500, Age: Not exceeding 35 years (as on 31.10.2008) 
Essential Educational qualification & experience 
a) Master Degree in Nursing and b) 3 years teaching experience after M.Sc (Nursing). 

General information 
Faculty Members/Candidates working in Govt /Semi Govt I Public Sector Undertaking/ Autonomous Institutions are requested to submit their Applications through proper 

chaimel. 
2 In case applicants willing to join the Institute on deputation he/she may also apply accordingly The qualification & experience for the applicant willmg to join the Institute on 

deputation will be persons working in analogous post or post one level below shall be eligible for consideration provided they fulfil the requisite qualification & experience 

prescribed for direct recruit The period of deputation shall ordinarily not exceed 3 (three) years at a time The pay of &he Faculty Members will be protected as per Govt of 

India s Ministry of I inance (Department of Expenditure s) 0 M No F 1(11) E ifi (B)/75 Dated 7 11 7.5 read with DOPT s 0 M No 6/30/86 E (pay 11) dated 9 12 86 Upper 

agt. limit for candidaue w illing to come on deputation should not exceed 56 year as on 30 11 2007 
Applications of retird faculty members having requisite qualification & experience and who have not crossed 65 years of ag? may also be considered for appointment on 
contact basisand their pay & pirks are negotiable with in Govt Rules 
A ccommodalions will be provided to the Faculty members appointed at the Institute 
AC II tiir trdiii lire to and fro to the place of interview will be paid on production of tickets to the candidates who are called for interview 
ReservaLioi for SC! ST/013C will be as per Govt. of India norms. 

AdminkOmMmTribunal  
r1 	-4J41(1T, 

27 OCT QÜ 

Guwahati Bench 

- 	 --.'•-_,--'-,., ."- - 	..-- ..'..-.:•-- ......... -.... 	 --L'. 	. - 	._-:-_.. 	- 



A 

7 The upper age limit is reIx4teupto 5  years for Government Servants, Scheduled Caste & Scheduled Tribe Candidates and 3 yeafs for OBC candidates. 
8 Canvassing of any kin4 wilt he a disqualification. 
9 The effective date 'P -tQ which the rquisite experience mu$t be completed is 30th  June 2009. 
10 The decision of the Institute as to eligibility or otherwise of a candidate will be final. 
11 The applicants, who do not have requisite qualifications up to the last date for submission of applications, will not be considered. 
12 Incomplete applications will not be considered. 
13 The number of posts may be increased/decreased depending upon the requirement at the time of interview. 
14 Institute reserves the right to reject or accept any candidature without assigning any reason thereof. 
Interested eligible candidates are requested to submit their application in the prescribed form along with attested copies of certificates and testimonials. Complete applications may 
be send to the Director, North Eastern Indira Gandhi Regionat Institute of Health and Medical Sciences, Mawdiangdiang , Shillong-793018 SUPERSCRII3ING Application 
forthe post of" .......................... ... 
Last date of receipt of application is 31.10.2008. Director, NEIGRIHMS 

Central Admfr,IstrativeTtibunal' 
'44 MH4rb 'lI4lc1l 

21 OCT OU9 

Guwahati Bench 
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A) H 	cUrtOiJ 

Court Occr 	. 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAHATI BENCH:: GUWAHATI 	 . 

,45 

• 	 • 

.4 

Original Application No. 184 / 2009 

Dr. Dilip Kurnar Panda & Anr. 

Versus 

The Union of India & Ors. 

AND 

IN THE MATTER O 

A Rejoinder by and on behalf of the 

applicants to the written statement filed by 

the Respondents No.1, 2 and 3 in the above 

noted Original Application. 

That with regard to the statements made in the paragraph 1 and 2 

of the Written Statement, under reply, your deponen.t begs to offer no 

comments against the same. 

That with regard to the statements made in the paragraph 3 of the 

Written Statement, under reply, your deponent denies the same and reiterates 

the statements made in the Original Application. The deponent states that a 

prima facie case having been made 'out by the 'applicants the original 

application as filed by them is required to be allowed by granting to the 

applicants the reliefs as prayed for' by them therein. 



2 6( ' J 

That with regard to the statements made in the paragraph 4 of the 

Written Statement, under reply, your deponent states that the Recruitment 

Rules of 2003 are not in force after the same were repealed by the Governing 

Council of the Institution in its meeting held on 22.09.08. The present 

recruitment as resorted to by the Director of the Institute i.e. the Respondent 

No. 3 is clearly without any jurisdiction and has been so resorted to only 

accommodate the interest of person close to the powers that be. 

That with regard to the statements made in paragraphs 5 and 8 of 

the, Written Statement, under reply, your deponent denies the same and states 

that the justification sought to be advanced towards justifying the impugned 

advertisement that the same was necessitated so as to achieve the norms 

prescribed by Medical Counsel of India for conduct of MBBS Course is clearly 

unsubstantiated and contrary to the actual position as existing in the matter. 

The authorities of the institute are not proceeding with any recruitment against 

the majority of subjects prescribed for first year and second year MBBS 

Courses. Further, given the position as regards the recruitment existing as on 

date, there would be no significant addition to the strength of the teaching staff 

of the institute. The institute is yet to approach the Medical Council of India 

for recognition of its MBBS Course. The authorities of the institute had started 

the IMIBBS Course with open eyes, without making provisions for the required 

number of faculty positions. It was only in the Governing Council meeting 

held on 22.09.08 that it was decided for forwarding to the Ministry concerned a 

detailed proposal for creation of additional posts for starting MBBS course was 

arrived at. The Governing council had also made provision to tide over the 

situation arising due to non availability of faculty members by providing for 

recruitment of retired faculty members. As such, the projection made in this 

connection by the respondents is clearly without any substance and requires to 

be ignored. 

4 (a). 	It is stated that against the subjects of Anatomy, Biochemistry, 

Physiology, Forensic & Toxicology, Pharmacology, Microbiology and 

Pathology prescribed for the 1st  and 2nd  year MBBS Course, no recruitment is 

under way for the subjects of Anatomy, Biochemistry, Forensic & Toxicology, 



3 

Pharmacology. It is not that no candidates applied for recruitment against the 

said post but due to the absolute Recruitment Rules, the applications were 

rejected leaving no persons in the field. It is further stated that amongst the 

Departments for which recruitment was held more particularly Pathology and 

Gynecology, only one candidate was in the fray for the posts involved in the 

departments. The said position clearly reflects that the earlier Recruitment 

Rules of 2003, has not had the required effect and the same is not mandated for 

an institute of repute like the NEIGRHIMS. It is precisely for this reason that 

the Governing Body of the Institute had decided to scrap the same. 

4(b). 	It is stated that the intention of the authorities of the institute as 

sought to be projected in the paragraph under reply and the action actually 

taken in the matter do not correspond to each other. The impugned 

advertisement is the 7th  one issued for the same purpose since the inception of 

the Institute and only 47 faculty members could be recruited till date, out of 

which 8 have already resigned, leaving 38 working faculty members. The 

present recruitment process would at best add 3 more faculty members to the 

Institute. Thereby no significant increase in the faculty strength would be 

forthcoming. As such the contention of the Institute authorities that the 

recruitment underway is to meet the norms of the Medical Council Of India is 

perverse. 

That with regards to the statements made in the paragraphs 6, 14, 

15, 24, 25, 28, 29 and 36 of the written statement, under reply, your deponent 

denies the same and states that the communication dated 05.11.08 and 27.11.08 

annexed as Annexure Nos. I & II have been misinterpreted by the Director. 

	

- 	 - 

The communication dated 27.11.08 clearly supports the contentions raised by 

the Opposite Party! Applicants in the Original Application. The Director of the 

institute who has filed the written statement, under reply was present during 

the deliberations of the Governing Council in its meeting held on 22.09.08 and 

had mod the proposal for amendment of the then recruitment Rules of the 

Institute. It was the Director who had in the said meeting ex lamed the 

i consistencies existing in the recruitment rules of 2003an had justified in the 
L 	 - 

meeting the amendment sought for. As such, the contention thãFit wãRhly on 
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receipt of the communication dated 22.09.08 that it was learrit that the 

Governing Council had decided for amendment of the said Recruitment Ruies 

at par with the Recruitment Rules of AIIMS is clearly unsustainable. Such 

statements bring to the forefront the vested interest involved in the matter on 

the part of the persons at the helm of affairs of the Institute. 

a) 	It is 	that a' fres 	oosal has been called for 

amendment of the Recruitment Rules in so far as direct recruitmen is 

concerned. The proposal as called for is in respect of the Assessment 

Promotion Scheme which again is in tune with the decision of the Governing 

Council in its meeting held on 22.09.08 in this connection. 

5(b) 	It is stated that the Governing Council of the institute being the 

supreme authority no furtherapro 	reqq,for the decisions arrived at 

by it until expressly so provided for. The decision of the Governing Council 

with regard to the amendment of the rules was without any condition attached 

thereto and as such the amended rules came into operation w.e.f. 22.09.08 

itself. The contention that the Recruitment Rules wereyet to be approved by
Z, 1, q1

__ 	
-.------• - 

the competent authority is clearly a misleading statement inasmuch as no such 

approval from any other authority is contemplated under the Memorandum of 

Association, Rules holding the field. 

6. 	That with regard to the statements made in paragraphs 7 and 30 

of the written statement, under reply, your deponent denies the same and states 

that the advertisement in question has been published without any authority 
from the Governing Council. The fact that the recruitment process under taken 

by the impugned advertisement was without any authority is clearly reflected 

from the minutes of the Governing Council meeting held on 22.09.08 wherein 

against Agenda Item No. 11 it was resolved that to overcome the hardship 

faced by the Institute in recruiting senior faculty members e.g. Professor and 

Associate Professor in various departments, on account of poor response to the 
advertisement to the faculty posts, by recruiting retired faculty members on 

contract basis. 

'4 
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It is stated that as reliably learnt by the applicants as many as three 

screenings were resorted to by the authorities of the Institute and persons not 

found to be eligible in the first screening were thereafter incorporated in the 

recruitment process and such persons being the only candidate against the post 

they have applied for, are now on the verge of being appointed. Further, even 

persons not eligible as per the Recrujtment Rules of 2003 have also been 

allowed to participate in the selection process and they have also been selected. 

As such there is no consistency in the matter of recruitment on the part of the 

authorities of the Institute and the whole process has been resorted to ensure 

that persons close to the powers that be are recruited. The interest of the 

Institute has been given a clear go-bye. 

That with regard to the statements made in paragraphs 9, 11 and 

12 of the written statement, under reply, your deponent denies the same and 

reiterates and reaffirms the statements made in the corresponding paragraphs of 

the Original application. 

That with regard to the statements made in paragraph 10 of the 

Written Statement, under reply, your deponent denies that same and states that 

the contention of the respondents no.1,2 and 3 that this Hon'ble Tribunal has 

no jurisdiction to entertain the Original Application on the ground that the 

actions impugned happens to be the administrative decision of the respondents 

is clearly contemptuous and unwarranted. 

That with regard to the statements made in paragraph 13 of the 

Written Statement, under reply, your deponent denies that same and states that 

the grievances raised by the applicants are one and the same and the reliefs as 
sought for the are also same. The grounds urged in support of their claims in 

the Original application are also the same and as such there is no impediment 

in allowing the applicants to join together in a single Original application. This 
Hon'ble Tribunal has already allowed the applicants to join together in the 

Original Application in terms of the provisions of Rule 4(5)(a) of the Central 

Administrative Tribunal (Brocedure) Rules, 1987. 

M 
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That with regard to the statements made in paragraphs 16 and 17 

of the Written Statement, under reply, your deponent denies the same and 

reiterates and reaffirms the statements made in the corresponding paragraphs of 

the Original Application. 

That with regard to the statements made in paragraph 18 of the 

Written Statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statements made in the corresponding paragraph of the 

Original Application. It is stated that the advertisement impugned in the 

Original Application is the seventh such advertisement issued by the 

authorities of the Institute. The recruitment process have till date only resulted 

in recruitment of 46 faculty members, out of whom 8 have already resigned 

from the services of the Institute. The present recruitment process has also met 

the same fate inasmuch as in the event the process is allowed to be taken to its 

conclusion, only 3 more faculty members would be added to the faculty 

strength. As such the contention of the respondents that there has been a good 

response to the impugned advertisement is perverse. The posts against which 

recruitments have been completed had only one candidate each in the fray. As 

such their selection is a foregone conclusion. It is stated that the posts in 

subjects forming the curriculum of the 1St  and 2 d year MBBS courses are still 

vacant and no steps have been taken for filling up of the said posts. The 

emphasis is on posts that are not presently not called for in the conduct of the 

MBBS course. 

That with regard to the statements made in paragraphs 19, 20, 

21, 22, 23 and 26 of the Written Statement, under reply, your deponent 

reiterates and reaffirms the statements made in the corresponding paragraph of 

the Original Application. 

That with regard to the statements made in paragraph 27 of the 

Written Statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statements made in the corresponding paragraph of the 

Original Application. It is stated that the Institute since the time of its inception 

was conceived to be an Institute of excellence. 
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14. 	That with regard to the statements made in paragraphs 31, 32 and 

35 of the Written Statement, under reply, your deponent denies that same and 

states that the authorities of the Institute having not acted in the matter as per 

the requirements of the Institute and the actions of the said authorities having 

adversely affected the service interests of the applicants they had preferred the 

above noted Original application. The statements made in the original 

Application and in the foregoing paragraphs of this Rejoinder would clearly 

reflect that the contentions as raised by the authorities of the Institute as 

regards the recruitment process initiated by issuance of the impugned 

advertisement are all unsustainable and it is writ large on the face of the actions 

undertaken by the authorities, that the impugned advertisement came to be 

issued basing on considerations extraneous to the purpose. The impugned 

advertisement accordingly cannot stand the scrutiny of law. It is stated that the 

applicants are praying for a consideration of their cases in terms of the Rules 

brought into operation in the Institute by its Governing Body w.e.f 22.09.08 

and to restrain the authorities from trying to conduct recruitments based on 

obsolete Recruitment Rules which have already been scarped. 

That with regard to the statements made in paragraphs 33, 34 and 

37 of the Written Statement, under reply, your deponent denies the same and 

reiterates and reaffirms the statements made in the corresponding paragraphs of 

the Original Application. 

That with regard to the statements made in paragraph 39 of the 

written statement, under reply, your deponent denies the same and states that 

the whole recruitment having been initiated without authority, the same is not 

sustainable., The contentions raised in the paragraph under reply in support of 

the advertisement are not sustainable. 

That in view of the facts and circumstances narrated in the 

Written Statement and in the forgoing paragraphs of this Rejoinder, it is well 

established that the applicants have made out a prima facie case requiring the 

interference in the matter by this Hon'ble Tribunal. The pleas as raised by the 
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respondent in written statement, under reply, in support of advertisement are 

all unsustainable and requires to be rejected. 

18. 	That in view of the position as emerging in the matter it is prayed 

that this Hon'ble Tribunal would be pleased to allow the Original Application 

by granting to the applicants the reliefs prayed for by them therein. 

Verificationl- 



11 

7 .  

--VERIFICATION... 

I, Dr. Mihir Kurnar Goswarni, aged about 47 years, son of Dr. Braja 

Mohan Goswami, resident of Quarter No. B- IC. NEIGRIHMS, NEIGRJHMS 

Campus, Mawdiangdiang, Shillong - 793018, Meghalaya;do hereby solemnly 

affirm and verify that I am the applicant No. 2 in Original Application No. 184/ 

2009 and I have been duly authorised to swear this verification on behalf of the 

applicant no. 1 therein and as such I am competent to swear this affidavit 

conversant with the facts and circumstaiices of the case, the statements made in 

paragraph 1, 

are true to my knowledge and the rests are my humble submissions before this 

Hon'ble Tribunal. I have not suppressed any material facts of the case. 

And I sign this verification on this the i. day of 	 , 2009, 
at Guwahatj. 

DEP)NE NT  
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Coucer 'i 

BEFORE THE CENTRAL ADMINSTRATIVE TRIBUNAL 

GUWAHATI BENCH::: GUWAHATI 

(AMENDED) 

Original Application No. 184 of 2009 

IN THE MATTER OF:- 

Dr. Dilip Kr. Panda, 

Resident of Quarter No. 13-8C 

NEIGRIHMS, NEIGRIHMS Campus, 

Mawdiangdiang, Shillong -793018, 

Meghalaya. 

Dr. Mihir Kr. Goswami, 

Resident of Quarter No. B-I C 

NEIGRIHMS, NEIGRIHMS Campus, 

Mawdiangdiang, Shillong -793018, 

Meghalaya. 

.............. Applicants 

-Versus- 

The Union of India, represented 

by the Secretary, Ministry of Health 

Dept. of Family Welfare, North East 

Division, Nirman Bhawan, 

New Delhi- 110108. 

2. 	The Governing Council, 
NEIGRIHMS, represented by its 

Chairman, NEIGRIHMS Campus, 

Mawdiangdiang, Shillong -793018, 

Meghalaya. 

C' 

 - 
 



b 
2 	 (V 

The Director, NEIGRIHMS, 

NEIGRIHMS Campus, 

Mawdiangdiang, Shillong -793018, 

Meghalaya. 

Dr. Yokarin Khonglah, 

Rio NEIGHRIHMS Campus, 

Mawdiangdiang, Shillong. 

Dr. Subrat Panda, 

S/o Shri Makar Chandra Panda 

Assistant Professor (O&G) 

Resident of Quarter No. B-9C, 

NEIGRIHMS, NEIGRIHMS CampLis, 

Mawdiangdiang, Shillong -793018, 

Meghalaya. 

Dr. (Mrs) Jaya Mishra, 

D/o Prof. R.R. Mishra, 

Quarter No. B-9A, NEIGRIHMS, 

NE1GRIHMS Campus, 

Mawdiangdiang, Shi Hong -793018, 

Meghalaya. 
Respondents 

-AND- 

IN THE MATTER OF:- 

Show cause filed by the 

Respondent No. 5 and 6, Dr. Subrat 

Panda and Dr (Mrs) Jaya Mishra. 

The above named applicants Most Respectfully Sheweth:- 

1. 	That the Respondents are the citizens of India by birth and residents 

of the above mentioned address in the State of Meghalaya and as such they 

are entitled to all the rights, protections and privileges guaranteed under the 

Constitution of India and the laws framed there-under. 
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That the Respondents state that they have raised a common 

grievance arising out of the same cause of action in the instant original 

application filed by the above-named Applicants and the remedy I reliefs 

sought for on their part are the same and similar. As such the crave leave of 

this Hon'ble Tribunal to join hands together to file this show cause. 

That save and except those statements which are specifically 

admitted in this show cause, all other statements shall be deemed to have 

been denied by the answering respondent no. 5 and 6 and the answering 

respondent also don't admit anything which is not borne on/ or contrary to the 

records. 

That the contentions and submission made by the applicants in instant 

original Application No. 184 of 2009 are not sustainable and not maintainable 

in facts and law. The submission, allegation and averments raised or made in 

the said application are based on misrepresentation of facts 

That the then Director of the North Eastern Indira Gandhi Regional 

Institute of Health and Medical Sciences (hereinafter referred to as 

NEIGRIHMS) an autonomous institution established by the Government of 

India after its inception /establishment (1987) had issued/ given an 

advertisement bearing No. NEIGR-1512004 dated 17.10.2007 inviting 

applications for selection and appointment of candidates for the posts of 

Professor, Associate Professor and Assistant Professor in 23 departments. 

That the Director of NEIGRIHMS re-advertised the Advertisement No. 

NEIGR-E. 11119/20041Pt. V dated 20.09.2008 in the Telegraph Calcutta 

inviting applications for selection and appointment of candidates for the posts 

of Professor (26), Associate Professor (28) and Asst. Professor, (37) in 

different departments. And in the said advertisement it was also clearly 

mentioned that candidates who had applied earlier against Advertisement 

No. NEIGR-1512004 dated 17.10.2007 need not apply again in .this 5 

departments viz., 'Cardiology, Pathology, Obstetric and Gynaecology, 

Urology & Orthopedic and the last date of receipt of application was 31st 

October 2008. It was also mentioned that the effective date upto which the 

recruitment experience must be completed is 30th  June 2009. 
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That the Respondents beg to state that the Respondent No 5 applied 

for the post of Associate Professor in Obstetric and Gynaecology department 

whereas the Respondent No.6 applied for the post of Assistant Professor in 

Pathology department in the year 2007 after the first Advertisement No. 

NEIGR-1512004 dated 17.10.2007 and hence they did not need to apply 

again in the Advertisement No. NEIGR-E.11/19/2004! Pt. V dated the 

20.9.2008 invited by the Director NEIGRIHMS. Thereafter call letters dated 

2g.2Qeach was duly received by both the Respondents to appear 

for personal interview before the Standing Selection Committee of 

NE1GRIHMS at 9.30 AM on 8th  Sept. 2009 in the Chanakaya Hail, Samrat 

Hotel, Chanakyapuri, New Delhi which was issued by Shri (D.A.J. Sawkmie) 

the Deputy Director (Admn.) 

The Respondent No. 5 and 6 who are candidates for Obstetrics and 	
/ 

Gynaecology, and Pathology respectively although appeared their personal U 
interview on 8th  Sept 2009 the results are yet to be declared. 

That the Respondent No. 5 and 6 has preferred an application bearing 

No. 113 of 2009 for impleading both the respondents as necessary party and 

the Original Application No. 184/2009 and this Hon'ble Tribunal was pleased 

to implead the respondents as respondent No. 5 and 6 in Original Application 

No. 184/2009 and another application No. 114 of 2009 for vacating the ad-

interim Order dated 10.9.2009 passed by this Hon'ble Court which was 

moved the way of a common application and is pending for disposal. 

That in reply made to the statement made in paragraph No. 1 it is 

admitted that the Respondent No. I to 3 invited application from desired 

candidate for various posts of faculty viz. Professor (26) posts, Associate 

Professor (28) posts and Assistant Professor (37) posts in different 

departments of NEIGHRIMS but the advertisement was not meant only for 

selection and appointment of candidates for the post of Professor in the 

Department of Medicine and Radiotherapy. As such the ad-interim Order 

dated 10.9.2009 •obtained by the applicants staying all the recruitment 

process in all the departments has no legal basis and it was done so by 

misrepresentation of facts before the Hon'ble Tribunal. 

( 
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That in reply made to the statement made in paragraph No. 2 the 

answering Respondents states that it is purely an administrative decision and 

this Hon'ble Tribunal has no jurisdiction to decide and / or exercise the power 

of review to the decision made by the NEIGRIHMS. It will also be seen from 

the norms I information appended in the para no. 9, 10, 11, 13 and 14 of the 

advertisement dated 20' Sept. 2008 enclosed as ANNEXURE- 8 by the 

applicants in the Original Application No. 184/2009. As such the Original 

Application is devoid of merit and deserved to be dismissed outrightly. 

That in reply made to the statement made in paragraph No. 3, the 

respondents state that the original application of the applicants is still 

premature in view of the facts afôre stated above and also there is no cause 

of action for filing such application before this Hon'ble Tribunal. 

That in reply made to the statement made in paragraph No. 4.1, the 

answering respondents has no comments being the submission of the 

applicants. 

That in reply made to the statement made in paragraph No. 4.2, the 

respondents state that it is the discretionary power of this Hon'ble Tribunal to 

consider or not. 

That in reply made to the statement made in paragraph No. 4.3, the 

Respondents state that it is an admitted fact that in the 10th  Meeting of the 

Governing Council of NEIGRIHMS held on 22 nd Sept. 2008 the Governing 

Council in its agenda No. 6 & 8 has approved the amendment of the 

Recruitment Rules of faculty posts in NEIGRIHMS at par the Recruitment 

Rules of faculty posts of AIIMS, New Delhi, and PGIMER, Chandigarh, but 

the fact remains that the amendment has not been implemented so far by the 

Central Government (Ministry of Health and Family Welfare - North East 

Division) through proper and legal Notification and as such the old 

recruitment Rule or the erstwhile Recruitment as alleged by the Respondents 

/ Applicants is the only existing Recruitment Rule on record and there is no 

other existing RECRUITMENT RULE which was legally followed by the 

authority of the NEIGRIHMS in selecting the candidates for personal 

interview in various posts in different department of NEIGRIHMS. 
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The applicants are trying to mislead this Hon'ble Tribunal by stating 

the amended Recruitment Rule has come into existence on 22.9.2008 with 

an ulterior motive, arbitrarily misleading this Hon'ble Court without any. basis 

whatsoever the averment at paragraph 4.3 is not at all admitted and that the 

annexure enálosed therein is false, incorrect and misleading as the 

documents enclosed is belongs to AIIMS and not the new Recruitment Rule. 

of NEIGRIHMS as falsely claimed by the Applicants. 

That in reply made to the statement made in paragraph No. 4.4, the 

respondents are denied and in view of the preceding paragraphs and the 

applicants are put to strict proof to show that the new Recruitment Rule has 

been implemented by the competent authority. That your respondents also 

submit that there is no dispute to their eligibility and I or qualification criteria 

in the posts they applied which is prescribed under the existing Recruitment 

Rules for the faculty members of the institute which was legally followed by 

the Institute. Whereas the allegation made by the Applicants in their Original 

Application No. 184/ 2009 that the Governing Council in its meeting held on 

22.09.2008 had abandoned the existing RECRUITMENT RULES and 

adopted a new set of Rules in tune with that of AIIMS, PGIMER etc. is quite 

misleading and not correct but it was just to malign and stop the recruitment 

of the competent applicants amongst other applicants for the reason best 

known to them. 

That in reply made to the statement made in paragraph No. 4.5, the 

respondents have no comments to make whatsoever since being the 

submission of the applicants. 

That in reply made to the statement made in paragraph No. 4.6,the 

answering Respondents state that if both the applicants were found eligible 

for the post of Professor in the department of Medicine and Radiotherapy 

they should have approached the appropriate authorities of NEIGRIHMS for 

rectification /verification of the same. Instead of doing so the original 

application No. 184 of 2009 filed before this Hon'ble Tribunal and obtaining 

an ad-interim Order by misrepresentation of facts thereby staying the 

recruitment process of all the departments is apparently null and void in the 

eye of laws. 
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That in reply made to the statement made in paragraph No. 4.7, the 

answering Respondents has no comments to make since it is the concern of 

the NEIGRIHMS authority but it is submitted that the recruitment process is 

as per the existing Recruitment Rules of 2003 and not the Recruitment Rules 

of 2000 as alleged by the applicants. 

That in reply made to the statement made in paragraph No. 4.8, the 

answering Respondents states that the basic different enumerated by the 

applicants in a comparative chart clearly indicates that both the applicants 

have not completed the four years teaching experience as associate 

professor and hence their application being rejected. As such there is no 

cause of action and for want of cause of action the original application No. 

184/2009 may be dismissed. 

That in reply made to the statement made in paragraph No. 4.9, the 

answering Respondents has no knowledge in regards to the representation 

made by the Applicant No. I and others since the Respondent no. 5 and 6 

were not the signatories but the facts remain that the said representation 

does not have any relevancy with the existing recruitment rule and as such 

they lare put to strict proof thereof. 

That in reply made to the statement made in paragraph No. 4.10, the 

answering Respondents denies that the said communication is relevant with 

the present recruitment process and this should not warrant the applicants 

for obtaining exparte—ad-interim order staying the recruitment process for 

other departments. On the contrary the applicants should have asked / filed 

the instant original application for the stay of their own departments like 

medicine and radiotherapy. As such on this lone ground the ad interim order 

for all the departments can be vacated except the departments of medicine 

and radiotherapy. 

That in reply made to the statement made in paragraph No. 4.11, the 

answering Respondents submits that the said communication has no 

relevancy with the matter in the instant original application and the rest are 

best known to the applicants and the respondents NEIGRIHMS. 
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That in reply made to the statement made in paragraph No. 4.12, the 

answering Respondents submits that the applicants has admitted to the 

extent that the 'existing Recruitment Rules requires 5 years teaching 

experience as Assistant Professor to become eligible for holding the post of 

Associate Professor and the Assistant Professor who are appointed on the 

basis of their 3 years experience as Assistant Professor in private institute's 

on completion of 2 years of service as Assistant Professor in the 

NEIGRIHMS stakes claim for the post of Associate Professor. As such it is 

best known to the appliôants how they have fulfill the requisite qualification 

as per the existing Recruitment Rules. 

That in reply made to the statement made in paragraph No. 4.13, the 

answering Respondents states that it is admitted that in the meeting of 

Governing Council dated 22.9.2008 at agenda item No. 6 has approved to 

amend the old I existing recruitment rules but so far there is no notification for 

implementing the same by the competent authority. 

That in reply made to the statement made in paragraph No. 4.14, the 

answering Respondents submits that before final orders on RECRUITMENT 

RULES have been notified by the Ministry of Health and Family Welfare 

(North East Division) Govt. of India, New Delhi )  the Applicants can neither 

seek promotion under rules that have not yet been finalized nor can deprive 

the right of the applicants amongst others in various department to stop the 

recruitment process / result by obtaining ad-interim order merely on the 

allegation and misrepresentation of facts made before this Hon'ble Tribunal. 

Moreover, the Applicants themselves deserves to be blamed for the reason 

of their wrong presumption that the old recruitment rule has been abandoned 

by NEIGRIHMS and new RECRUITMENT RULES has become into force is 

without any legal basis. 
It is also a settled provision of law that once a process of selection 

starts under the existing RECRUITMENT RULES the prescribed selection 

criteria cannot be changed and altered by the new amended RECRUITMENT 

RULES which has got no legality being not accepted and approved by the 

competent authorities cannot have retrospective effect from the statements 

they made in their Original Application No. 184/2009. 
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That in reply made to the statement made in paragraph No. 4.15, the 

answering Respondents submits that there is no cause of interference by this 

Hon'ble Tribunal by entertaining the Original Application No. 184/2009 

preferred by the Applicants which was purely misleading and by 

misrepresenting the facts obtained the ex-parte ad-interim Order dated 

10.9.2009 from this Hon'ble Tribunal thereby unnecessary staying the 

Recruitment process of the applicants department amongst others which has 

caused miscarriage of justice and also antithesis of the principle of natural 

justice and also for the reason that it was purely an administrative decision 

which warrants no jurisdiction to this Hon'ble Tribunal to exercise such 

power. 

Hence the statements made in paragraph 4.15 are denied and the 

applicants are put to strict proof thereof since the allegations of the 

applicants are baseless, motivated, deliberate and intentional. 

That in reply made to the statement made in paragraph No. 4.16, the 

answering Respondents submits that the Applicants for the post of Associate 

Professor of Obstetric and Gynaecology and Assistant Professor of 

Pathology does not require any relaxation in respect of age, experience and 

qualification with reference to the Advertisements made either on 17th 

October 2007 and 20th  Sept. 2008. 

It is also stated that the Applicants are trying to mislead this Hon'ble 

Tribunal on misrepresentation of facts knowing fully well that the discretion of 

Screening Committee is administrative decision which was base on 

prevailing situation at that point of time. 

That in reply made to the statement made in paragraph No. 4.17, the 

answering Respondents submits that the Applicants doesn't have the locus 

standi to file any application whatsoever against the Authority NEIGRIHMS, 

since the selection process for them is yet to commence and the Standing 

Selection Committee is yet to sit. On the contrary the Respondents herein 

are the candidates aggrieved and directly affected by the ad-interim Order 

dated 10/....../2009 passed by this Hon'ble Tribunal. That it is also a settled 

position of law that no person can be said to be aggrieved unless a person is 

denied a legal right by someone who has a legal duty to do something or to 

abstain from doing something. In the instant case it is clear that the 
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Applicants are not aggrieved in any manner as they were not called at all for 

personal interview by the NEIGRIHMS authority. 

For that moreover it can be seen from their letter of request to the 

Secretary, Department of Health and Family Welfare, Govt. of India, Nirman 

Bhawan, New Delhi & Member, Governing Council, NEIGRIHMS, Shillong 

dated 25th  Feb. 2009 and Letters to the Director, NEIGRIHMS dated 17th 

Aug. 2009 and 28th  Aug. 2009 which has been annexed by the Applicants as 

ANNEXURE- X, Xl and XII in their Original Application No. 184/2009 was 

made after one year from the date of the Advertisement No. NEIGR - E. II I 

19/2004/Pt. V dated 22nd  Sept. 2008, that they did not approached the 

concerned authority in time and their underlying intention seems to be only to 

restrain the competent and eligible candidates in promoting to higher position 

in other departments 

That in reply made to the statement made in paragraphs No. 4.18, 

4.19, 4.20, 4. 21, 4.22, 4.23, the answering Respondents submits that it is 

also a settled provision of law that once a process of selection starts under 

the existing RECRUITMENT RULES the prescribed selection criteria cannot 

be changed and altered by the new amended RECRUITMENT RULES which 

has got no legality being not accepted and approved by the competent 

authorities cannot have retrospective effect from the statements they made in 

their Original Application No. 184/2009. Hence the alleged allegations of the 

applicants are baseless, intentional, motivated and with an ulterior motive 

and as such are denied. 

That in reply made to the statement made in paragraphs No. 4.24, the 

answering Respondents denied and submits that as stated in the preceding 

paragraph it is clearly established that the NEIGRHIMS has advertised as 

per the institute rules and the plea of discrimination alleged by the applicants 

has got no merit at all for which the application of the applicants deserved to 

be dismissed. 

That in reply made to the statement made in paragraphs No. 4.25, 4. 

26, the answering Respondents stated that the applicants did not 

approached before this Hon'ble Tribunal with a bonafide intention but the 

action of the applicants are malafide and misleading to this Hon'ble Tribunal 
to make the applicants and other departments to suffer a great irreparable 
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loss by staying the recruitment process of all the departments in 

NEIGRIHMS. 
Hence if the ad-interim order passed by this Hon'ble Tribunal dated 

10.9.2009 is not vacated your answering respondents would suffer and 

irreparable loss and injury. 

That in reply made to the statement made in paragraphs No. 4.27, the 

answering Respondents denies and state that such a right claim for 

appointment by the applicants cannot be enforced as vested as well as 

fundamental rights it is also stated that the Respondents NEIGRIHMS and 

others had acted upon legally and cannot be construed that it is anthesis or 

principle of natural justice. 

That in reply made to the statement made in paragraphs No. 4.28, the 

answering Respondents has no comments being submission of the 

applicants. 

That in reply made to the statement made in paragraphs No. 4.29, are 

denied by the respondents and the applicants are put to strict proof thereof. 

That in reply made to the statement made in paragraphs No. 4.30 are 

denied by the respondents and state that the applicants, does not 

approached before this Hon'ble Tribunal with bonafide intention but with an 

intention to stop the recruitment proceedings of all other departments without 

any cause and as such the application of the applicants deserved to be 

dismissed. 

That in reply made to the statement made in paragraphs No. 5.1 to 

5.14, the answering Respondents state that the respondent NEIGRIHMS and 

others had rightly issued the advertisement No. NEIGR-E. 11/19/2004/Pt. V 

dated 20.09.2008, the applicants should blame themselves for anticipating 

that the existing Recruitment Rule has been replaced by the new 

Recruitment Rule. 

That in reply made to the statement made in paragraphs No. 6 are 

denied and states that there is no cause of action for filing the instant original 

application no. 184/2009. 
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That in reply made to the statement made in paragraphs No. 7, the 

answering Respondents has no comments to make being submission of the 

applicants. 

That in reply made to the statement made in paragraphs No. 8.1 to 8.4 

it is stated that the applicants are not legally entitled for any relief as claimed. 

It is further stated that it is settled provision of law that once the 

process of selection starts the prescribed selection criteria cannot be 

changed. Hence the application of the applicants deserved to be dismissed 

with cost. 

That this Petition has been filed bonafide for the ends of justice. 

In the premises, it is therefore 

prayed that your Honour would graciously 

be pleased to vacate the ad-interim Order 

dated 10.9.2009 passed by this Honble 

Tribunal and be pleased to pass necessary 

Order on dismissing the original application 

of the applicants since the application of 

the Applicants is not maintainable in fact or 

in law or to pass any Order I Orders as 

your Lordship may deem fit and proper. 

And for which act of kindness the 

humble Respondent No. 5 and 6 as in duty 

bound shall ever pray. 

Dated: Shillong 

The 1'?Nov. 2009 
	 HUMBLE RESPONDENTS 
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VERIFICATION 

We, Dr. Subrat Panda, son of Shri Makar Chandra Panda, aged about 

37 years, resident of Quarter No. B-9C NEIGRIHMS, NEIGRIHMS Campus, 

Mawdiangdiang, Shillong -793018, and Dr (Mrs) Jaya Mishra, daughter of 

Prof. R.R. Mishra, Quarter No. B-9A, NEIGRIHMS, NEIGRIHMS Campus, 

Mawdiangdiang, Shillong -793018, Meghalaya, do hereby solemnly affirm and 

verify in the instant show°cause and the statements made in the paragraph No. 

1( are matter of record and 

those made in paragraph No. 4'_ and 

are true to the best of my knowledge, belief and information, and the rest are 

my humble submission before this Court which I believe to be true. 

And in verification whereof I signed on this I... day of 

November, 2009. 

- 	 -FJ 	- 	---+-- 	-, 
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BE FORE THE CENTRAL ADM]NS1R'AflVE TR11UNAL 
GthNAHAT! BENCth GUWAHAT! 

(AMENDED) 

Original Apolication No. 184 of 2009 

4 

IN THE MATTER OF:- 
Dr. Dilip Kr. Panda, 
Resident of Quarter No.. 8-8C 
NEIGRIHMS, NE1GRI.H:MS Can pus.. 
Mawdia:n.gdiang, Shillong 79301'8, 
Meghalaya. 
Dr. Mihir Kr. Goswar:i, 
Resident of Quarter No. B-i C 
NEiGRIHMS, NEIGRIHMS: Campus, 

/ 	
Maw.diangdiang., Shillong -793018, 
MeghaIaya 

(•) 	
Applicants 

-Versus- 

The Union of India, represented 
by the Secretary, Miristry. of Health 
Dept. of Fath1y Welfare,, North East 
Division, Nimiar: Bh:awan, 
New Delhi- 1101.08. 

The Governing Council, 
NEIGRIFIMS, represented by its 
Chairman., N:EIGRIHMS Camp::s, 
.awdiangdiang, Shiiltng -793018, 
Meghalaya. 
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TiTT;ft 	rq' 

The tirector, NEIGRIHMS, 

NEIGR1HMS Campus, 

Mawdiangdiang, Shillong -79 018, 

Meghalaya. 

Dr. Yokarin Khonglah, 

Rio NE IGHFI'HMS Campus, 

Mawdiangdiang, Shillong. 

Dr. Subrat Panda, 

Slo Shri Makar Chandra Panda 

Assistant Professor (O&G) 

Resident of Quarter No. 	C, 

NEJGRIHMS, NElGRiHMS Campus, 

Mawdiangdiang, Shillong -793018, 

Meghaiaya. 

Dr. (Mrs) J.aya Mishra, 

D/o Prof. R.R. Mishra, 

Quarter to.. 13-9A, NEiGRIHMS, 

NEIGRIHMS Carnpus 

Mawdia.ngdiang, Shiflong -793018, 

Meghalay& 

Respondents 

-AND- 

IN THEIMATTER OF: 

Show cause filed by the 

Respondent No. 5and 6.,,. Dr. Subrat 

Panda and Dr (Mrs) Jaya Mis'hra.. 

The above named applicants Most Respectfully Sheweth: - 

1. 	That the Respondents are the citizens of India by ,  birth and re5ideflt, 

of the above niertioried address in the State of Meghalaya and as $Tjjch  they 

are entitled to all the rights, protections, and privileges guaranteed under  the 

Constitution of india and the laws framed there-under. 
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That the Respondents state that they haveit a common grievance 

arising out of the sane cause of action in the instant original application filed: 

by the .abovenamed applicants and the remedy/ reliefs sought for on their 

part are the same and similar. As such thecrave leave of this Hon'ble 

Tribunal to join bards together to tile this show cause. 

That to save and except those statements which are specifically 

ad.n.Itted in this show cause, all other statements shalt be deemed to have 

been denied by the answering respondent no. 5 and 6 and the answering 

respondent also don't admit anything which is not borne on/ or contrary to the 

records. 

That the contentions and submission made by the applicants in instant 

original Application No. 184 of 2009 are not sustainable and: not mirtair able 

in facts and law.. The  submission, allegation and averments raised  or made in 

the said. application are based on misrepresentation of facts 

That the then Director of the North Eastern lndira Gandhi Re.ionai 

Institute of Health.. and Medical: Sciences (hereinafter referred: to; as 

NE1GRIHMS) an autonomous institution established by the Govemmert of 

India after its inception /establishment (1987). 	had: issued/ given an 

advertisement bearing No. .NEIGR-15/2004 dated 17.10.2007 inviting 

applications for selection and appointment, of candidates for the posts.of 

Professor, Associate Professor and Assistant Professor in 23 departments.. 

3 

That the Director of NE. lGR'HS= re-advertised the Advertisement No.  

N'EIGR-E. 11/19/2004/Pt. V dated 20.09.2008 in the Telegraph Calcutla 

inviting applications for selection and appoinrent of candidates for the. pots 

of Professor (26), Associate Professor (28) and Asst. Professor, (37) in 

different departments. And in the said advertisement it was also clea .rly 

mentioned that candidates who had applied earlier against Advertisement 

No. NEIGR-1 5/2004 dated 1.7.10.2007 need not apply again.: ifl: this 5. 

departments viz.., Card ..logy, Pathology, Obstetric and Gynaecology, 

Urology & Orthopedic and the last date of recEipt of application: was 31 

October 2008. It was also mentioned that the effective date upto Which the 

recruitment experience must be completed is 30 th  June 2009. 
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That the Respondents beg to state that the applicant No. 1 applied for 
the post of Associate Professor in Obstetric and Gynaecology department 
whereas the Respondent No. 6 applied for the post of Assistant Professor in 

7PatholoqX departnient in the year 2007 after the first Advertisement No. 
9EIGR-15/2004 dated 17.10.2007 and hence they did not need to ap1y 
again in the Advertisement No. NEIGR-E.0u1912004/ Pt.. V dated the 

20.9.2008 invited by the Dreor NEIGRIHMS. Thereafter call 'letters dated 
25th Aug. 2009 each was duly received by both the Respondents tdper 
for personal interview before the Standing Selection Com.ittee of 
NEIGRIHMS at 91.30 AM on 8th  Sept. 21009  in the Chanakaya Hall, Samrat 
Hotel, Chanakyapuri, New Delhi which was issued by Shri (D.A.J. Sawkmie) 
the Deputy Director (Adrnn.) 

The Respondent No. 5 and 6 who are candidates for Obstetrics and 
Gynaecotogy, and Pathology respectively although 
interview on ,8th  Set. 2009 the results are yet to be declared. 

That the reslpondent No. 5 and 6 has preferred an application bearIng. 
No. 11.3 of 2009 for irr pleading both the respondents as necessary party ma. 
the original application no 184/2009 and this Hon'ble Tribunal was pleased 
to iniplead the respondents as respondent No. 5 and 6 in Original Application 
No. 184/2009 and another application No. 114 of 2009 for vacating: the ad-
interim Order dated 10.9.2009 passed by this Hon'bie Court which was 
rnoved/he way of a common application and' is pending for d isposal .  

That IP reply made to the statement made in paragraph No. I it is 
admitted that the Respondent No 1' to 3 invited, application fromdesired. 
candidate for various posts of faculty viz. Professor (26) posts, Associate 
Professor (28)  posts and Assistant Professor (37)' posts in' different 
departmelits lof NEIGHRIMS but 'the advertisement was not meant only for 
selection and appointnient of candidates for the post of Professor in the 
Department of Medicine and Radiotherapy. As such' 	ad-interim Order 
dated 10.9.2009 obtained by the applicants staying all the recruitment 
process in all the departments has no legal basis and it was done so by 
misrepresentation of facts before the Hon'ble Tribunal. 
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That in reiy made to the statement made in paragraph No. 2 the 

answering respondents states that it is purely an' administrative decision 

and this Hon'bie Tribunal has no jurisdiction to decide and I or exercise the 

power of review to the decision made by the NEJGRII-IMS. It will:  also be seen 

from the norms / information appended in the para no. 9, 10, 11, 13 and 14 of 

the advertisementdated 20h  Sept. 2008 enclosed as ANNEXURE- 8  by the 

applicants in the Original Application No. 184/2009. As such the Original 

Application is devoid of merit and deserved to be dismissed outrightly. 

That in reiy made to the staterrient made in paragraph No. 3, the 

respondentS state that the original application of the applicants is siliF 

premature in view of the facts afore stated above and also there is :fl0 cause 

of action for filing, such application before this Honble TribunaL 

That in reply made to the statement made in paragraph Nb. 4.1, the 

answering respondents has no comments being the submission of the 

applicants. 

That in relply made to. the statemet made in paragraph N6 42,. the' 

respondents slate That it is the disc etionary power of this Hon'bie Tribunal to 

consider or not. 

That in reply made to the statement made in paragraph :No. 4.3, the 

respondents stale that it is an admitted fact that in the 1 0h  Meeting, of the: 

Governing Council of NE1GR1H.MS held on 22t1d  Sept. 2008 the Governing 

Council in its agenda No. 6 & 8 has approved the amen dment. of the 

Recruitment Rules of faculty posts in NEIGRIHMS at par the Recruitment 

Rules of faculty posts of AIIMS, New Delhi, and PGIMER, Chandigarh, but 

the fact remains That the amendmert has not been implemented so far by the 

Central Government (Ministry of Health and Family Welfare - NOrth.East 

Division) through.proper and legal Notifica .tion and as such the Old 

recruitment Rule or the erstwhile Recruitment. ,  as alleged by ,  the Respondents 

/ pplicants is the only existing RecruitmEnt Rule on record and there is no 
other existing RECRU..MENT RULE which was legally followed by the 

authority of the 1NEIGRIHMS in selecting the candidates for personal 

inteMew in various posts in different departnient of NEIGRIHMS. 
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The applicants are trying to mislead this Hon'ble Tribunal by stating 

the amended Recruitment Rule has come into existence on 22.92008 with 

an ulterior motive, arbitrarily misleading this Hon'bie Court without any basis 

whatsoever the averment at paragr2ph 4.3 is not at all admitted and that the 

annexure enclosed therein is false, incorrect and misleading as the 

documents enclosed is belongs to AUMS and not the new Recruilment Rule 

of NEIGRIHMS as falsely claimed by the Applicants. 

That in reply made to the statement made in paragraph No 4.4, 

are denied and in view of the preceding paragraphs and the 

applicants are put to strict proof to show that the new Recruitment Rule has 

been implemented by the competent authority. That your respondents also 

submit that there is no dispute to their eligibility and I or qualification criteria 

in the posts they ap:lied which is prescribed under the existing Recrthtment 

Rules for the facully members of the institute which was legally, followed  by 

the Institute. Whereas the allegation rr de by the Respondent I Applicants in 

their Original Application No 1841 2009 that the Governing Council in its 

meeting held on 22,092008 had abandoned the existing RECRUITMENT 

RULES and adopted a new set of Rules in tune with that of AIIMS, PGIMER 

etc. is quite niisleading and not correct but it was just to malign and stop the 

recruitment of the: competent applicants amongst other applicants for the 

reason best known to them. 

That in reply rriade to the staterent made in paragraph No 4.5 4  the 

respondents have no comments to make whtsoever since being the 

submission of the applicants. 

18; That in reply made to the statement made in paragraph No. 4.6, the 

respondents state that if both the applicants were found eligible for the post 

of Professor in the department àf Medicine and Radiotherapy they should 

have approached the appropriate authorities of NEIGRIHMS for rectification 

/verificalion of the same. Instead of doing so the original application No. 184 

of 2009 filed beforez this fon'ble Tribunal and obtaining an ad-interini: Order 

by misrepresentation of facts thereby staying the recruitment process of all 

the departments is apparently nulL and void: in the eye of laws 



central 

7 	
tI 

<4 	
£V 	

Guwat j 

	UA 

19.. That in reply made to the statement made in paragraph No. 41, the 

repondents has no comments to make since it is the concern. of , the' 

NEIGRIHMS authority but it is submitted that the recruitment process is. as 

per the exting Recruitment Rules of 2003 and not the Recruitment Rules of 

2000 as alle ed by the applicants. 

20. That in reply de to the staterTent mad:e in paragraph No 	the 

respondents states that the basic different enumerated by the applicants In a 

comparative chart clearly indicates that both the applicants. have not 

completed the four years teathirg experience as associate professor and 

hence their applicant being rejected:. As suth there is no cause of action and 

for want of cause of action the original application No. 18412009 may be 

dismissed. 

21 	that in reply n: de to the statement :nade in paragraph No. 4.9, the 

respondents., has no knowledge, in reards to the: representation made' by the 

applicant no.. I and others since the respondent no. 5 and 6 were not the 
signatories but the facts remain that the said representation does not have 

any ielevancy with the existing recruitment rule and as such they are put to 

strict proof thereof. 

22... That in reply niade to the statement made in paragraph No. 4.10, the 

respondents dønies that the said communication is relevant, with the present 

recruitment process and this should not warrant the applicants for obtaining 

exparte —ad-intrirn order staying: the recruitment prOW-'s,64m for other 

departments. On the contrary the applicants should  have asked / filed The 

instant original applicalion: for the stay of their own departments l.ikenedicine 

and radiotherapy. As such on this 'lone ground The ad interim order for all the 

departments: can be vacated except the departments of me.dicine. and 

radiotherapy. 

23. That in reply made to the sta.tement made in arag:ra ph No 4.11, the 

respondents. submits that the said communication has no relevancy  with the 

matter in the instant original application and the rest are best known to the 

applicants and The respondents NEJGR1HMS. 
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That in reply me to the statement made in paragraph No. 4.12, the 

respondents submits that the applicants has admitted to the extent that the 

existing Recruitment Rules requires 5 years teaching experience as 

Assistant Professor to become eligible for holding: the post. of Associate 

Professor and the Assistant Professor Who are appointed on the basis of 

their 3 years experience as Assistant Professor in private institute's on 

completion of 2 years of service as Assistant 1Professor in the NE1GRIHMS 

stakes claim for the post of Associate Professor. As such it is best known: to  

the applicants low they have full II the requisite qualification as per the 

existing Recruitment Rules. 

That in reply made to the statemert rn de in paragraph No. 4.13, the 

respondents states that it is admitted that in the meeting: of ,  Govt Cow cl 

dated 22.9.2008 at agenda item No. 6 has approved to amend the old / 

existing recruitment rules but so far there is no notification, for implementing 
the same by the competent authorit. 

That in reply made to the statement made in paragraph No. 4.14, 'the 
respondents submits that before final orders on RECRUITMENT RULES 
have been notified by the Ministry of Health and  Family Welfare (North East 

DMSiCU) Govt. cf India, New Delhi the Respondents / applicants can neither 

seek promotion under rules that have not yet been finalized nor can deprive 

the :rigi.t of the applicants amongst others in various department to stop the 

recruitment process / result by obtaining ad-irterim order merely on: the 
allegation and misrepresentation of facts made before this Honble Tribunal. 
Moreover, the '. 	.. 	applicants' themselves deserves to' be. blamed 
for the reason of their wroig presumption that the old recruitmert rule has 
been abandoned by NEIGRU-f MS and new RECRUITMENT RULES hs 
become into force is without any legal basis. 

It is also a seilled: provision of law that once a process of selection 

starts under the existing RECRUITMENT RULES the prescribed selection 

criteria cannot, be changed and altered by the new amended RECRUITMENT 

RULE'whith has got flO legality leing not accepted and approved by the 
competent authoritiesi cannot have retrospective effect from the statem:nts 
they made in their Original Application No. 184/2009. 
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That in reply made to the statement made in paragraph No. 4.15, the 

respondents submits that there is no cause of interference by this Hcn'ble 

Tribunal by entertaining the original Application NO. I 84i2009 preferred by 

the 	 applicants which was purely misleading and by 

misrepresenting the facts obtained the ex-parte ad-interim Order dated 

1092009 from this Hon'ble Tribunal thereby unnecessaryistaying the 

Recruitnent process f the applicants departrrent amongst others Which has 
caused miscarriage of justice and also antithesis of the principle of natural 

jus ice and also for the reason that it was purely an administrative decision 

which warrants no jurisdiction to this Nonbie Tribunal to exercise such 

power. 

Hence the statements made in paragraph 4.15 are denied and the 

applicants are put to strict proof thereof since the allegations of the 

applicants are baseless, motivated, deliberate and intentional. 

That it reply made to the statement made in paragraph No.  4.16, the 

respondents submits that the applicants for the post of Associate Professt 

of Obstetric and Gynaecr logy and Assistant Prc lessor of Pathology does not 

require any relaxation in respect of ege, experience and qualification with' 

reference to The Advertisements made either on 17th  October 2007 and 20th 

Sept. 2008. 

It is also stated that the applicarts are t:ryflg to mislead this Hcn'bie 

Tribunal on misrepresentation of facts knowing fully well that the discretion of. 

Screening Committee is adninistrative decision which was base on 
prevailing situationi at that point of time. 

That in reply made to the statement made in paragraph  No. 4.17, the 

respondents submits that the Resçondents/ applicants doesn't have the 

locus standi to file any application whatsoever against thern Authority 

NEIGRIHMS, since the selection process for them is yet to commence and 

the Standing Selection Committee :S yet to sit On the cantrary the açplicants 

herein are the candidates aggrieved and directly affected by the adinteflm: 

Order dated iOt.P.1J2009 passed by this Honbie Tribunal. That it is also a 
settled position of law that no person can be said to be aggrieved  unless a: 

person is denied a legal right by someone who has a legal duty to do 

something or tO abstain from doing somethirg. in the instan't case it is clear 
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that the Respondents/ applicants are not aggrieved in any manner as they 
were not called at all for personal intervTew by the .NEIGRIHMS authority. 

For that moreover it can be seen from their letter of request to the 
Secretary, Department of Health and Famy Vveifare, Govt.cf lndia Nirman: 
Bhawan, New Delhi & Aember, Governing Council, NE1GRIHMS, Shillo'ng 
datEd' 251h  Feb. 2OC9 and' Letters to the Director, NEiGRIH:MS ,  date-d 
Aug. 2009 and 2W Aug. 2009 which tas teen annexed by the Resp or dents! 
Applicant as ANN'EWR: X, Xl' and Xii  in their Original: Application NO 
181/2009 was made after one year from the date of the Advertisement Nb. 
NEIGRI - E. U I 1:9/2004/Pt. V dated 22 Sept. 2008, that they did 'not 
approached thecAnCerned authority in time and their tndeiiying intention 
seems to' be only to restrain the conipetert and' eligible: candidates: Ifl: 
promoting to higher position in other departments. 

30. That in reply made to the' statement made in' paragraphs NO 4. t&. 
4.19, 420, 4. 21,,422,423. the respondents submits that it is also a settled 

rovision of law that, once a: process of selection starts under the extsting; 
RECRUITMENT RULES the prescribed selection criteria cannot be 
and: altered by the':neW amended RECRUITMENT RULES which" hasgot no: 
legality being not accepted and approved by the competent authorities 
cannot: have retrospective: effect from the statements they made: in' their 
Original Application No. 184/2009. Hence the aile9ed .ailegatipns of the 
applicants are baseless, intentional, motivated, and: With: an' ulterior motive: 
and as such are denied 

31 	That in reply made to the statement r.ade': jfl:  paragraphs Nor. 424, the' 

respcnde-ts are denied and 'submits that as stated in the preceding 

paragraph it is dearly established that the NEIGR:HIMS has advertised as 

per the institiirte rules and the plea of discrimination alleged by the applicants, 
has got no merit at all for which the application' of ,  the applicants desen'.ed to 
be dismissed. 

32. That in reply' made to the statement made: in paragraphs No 425 1 4. 

26, the respondents stated that the applicants did not approached before this 
Hbn,1b,T'..,tnat w..ifh a,,bonfid intention bt the action, of the applicaritsare' 

n'tafi'de and mileathng to this Hon'ble Tribunal to mke the app licarts and 
other departments to'. suffer a great irreparable' loss by,  staying: thS 

.recniitffe'nt process of all th,depattfleflts in NE1GRIHMS. 
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Hence if the ad-interim order passed by this Hon'ble Tribunal dated 
10.9.2009 is not vacated your answering respondents would: sufler ant 
irreparable loss and injury. 

That in reply made to the statement made in paragraphs No 427., the 

respondents denies and state that such a right claim for appointment by the 
applicants cannàt be enforced as vested as well as fundamental rights it.:iS 

also stated that the respondents NEIGRIHMS and others had acted upon 
legally and cannot be: construed: that it is anthesis or principle of natu:raF 

justice. 

That in reply made to the statement made in paragraphs Nc 4.28,. the 

respondents has  no corrmenis being submission of the applicants. 

That in reply made to the statement made in paragraphs: 	4.29; are 

denied ty the respondents and the applicants are put to strict roof thereof.. 

That in reply made to7 the statement made in paragraphs: No 4.30 are: 

denied by the respondents and state that the applicants does not 
approached before this Hon'ble Tribunal with bonaflde: intention but with: an: 
intenticn to stop the recruitment proceedings of all other departments without 
any cause and as èuch the application of the applicants deserved to be: 

dismissEd. 

That in reply made to the statement made in paragraphs No 5.1 to: 
5,1:4 the respondents state that the respondent N EIGRIHMS and others has 
rightly issued the advertisement No. NE:lR-E. 11/19/20041Pt V dated:, 
2OA)92008,, theapplicants should blame themselves for anticipating that the 
existing RecruitmertR:ule has beenreplacedbythe'newReccuitmert RuIe 

That in reply imade to the statement made in paragraphs Ng. 6 are 
denied and states that there: is no cause of action for filing the instant original 
app lication no. 184/2009. 

39 	That in reply made to the statement made in paragraphs No 7 the: 

respondents :hs no comments to make being subi ission of the applicants. 

40. That in reply made: to the: statement made j:fl  paragraphs No 8.1: to 8.4 

it is stated that the applicants are not iegally.entitled for any relief as clained. 

N 

.-. 	 :.. 	-.... 
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It is further stated that it is settled provision of law that once the 
process of selection startS the prescribed selection citerta aFTfl:t be 
changed. Hence the application of the applicants deserved to be dismissed 
with cost 

41. That thdsPetition has ben liled bonafide for the ends cfjustice. 

In the premises, it .is therefcre: 
prayed that your Honour would 
graciously be pleased to vacatel the 
ad-inteTirn Or1ér dated 10.9.2009 
passed by this Horrbte Thbunaf and 
be pleased to pass necE:sary Oner 
on disissirg. the originet: 
application of the aplkmts since 
the application of the App I ants is 
not maintainable in fact or in law or 
to pass any Order / Orders as your 
Lord ship may deem fit and proper. 

And for which act of kindness 
the humble Respondent No. 1 and 2 
as in duty bound shatI ever pray.  

Dated.hiilong iilong
The __ Nov. 2009 H.UBLE RESPONEDETS 

40A 

r 
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VERFCATION 

We, Dr. Subrat Panda, soP of Shri Makar Chandra Panda, aged about 

37 years, resideYt of Guarter No. B-9C NEIGRIHMS, NEIGRIHMS Campus, 

Mawdiangdang, Shillan2 -793018 andDr M}Jaya Rarfshrijaughter of 

Prof- R.R. Mishm, Quarr No. 8-9A, NEGRJHMS, NEGR4HMS Campus, 

Mdiangdiang, Shillortg. -793018, Meghaaya, do hereby soemny affirmi and 

verify on my behalf and on behalf of the applicant No. 2 in this instant 

application and the statements made in the paragraph No. 

+0 	, 	 are matter of record and 

those made in paragraph o. j 	I I 3, ( 	, I 91  9 

are true to the best of my knowledge, belief and information, and the rest are 

my humble submission before this Court which i belleve to be true. 

And in vetification whereof I signed this the ±. day of 

November, 2009. 

.vo1 

. 	

S 	 ..... . ........ 	 - 	 L 	... 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, 
GUAWAHATI BENCH : GUWAHATL 

Misc Application 	of 2009 
In A. 0 No- 184 OF 2009 

IN THE MATTER OF: 

Union of india 
& others 	 Petitioner 

Versus 

Dr. Dilip Kumar Panda 
& Others 	.. 	Opposite party. 

To 
Shri U. K. Nair 

Advocate, 
Central Administrative Tribunal 
Guwahati Bench 
Guwahati 

Sir, 

Please find enclosed herewith the copy of the Misc. application on 
bringing the subsequent events that filed by the petitioner for vacation I or 
modification of the order dated I 09-2009 passed in OA No - 184/2009. 

Kindly acknowledge the receipt of the same. 

Thanking you. 

Received Cpy. 

2Y- 
Advocate. .• 10  

• ( j 

1pff 

Oe*'FI IT 
t; 

JAN 701 0 
Guw.ht Brnch 

Hi 
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IN THE CENTRAL ADMINISTRAT/E TRIBUNAL 

aIAnistat 	th 

16 OCT 2UO97 	A.O No- 184 OF 2009 

Guwahati Ben \o\ 

- IN THE MAT1 ER OF: 

Dr. Dilip Kumar Panda 
& others 	Petitioner 

Versus 

Union of India 
& Others 	.. 	Respondents. 

I N D E X 

SI No Particulars ANNEXURE PAGES 

1 Copy of written statement • 	I 	to 18 

2. Copy of the Memo No- 
U. 12012/ 70/2008- NE, dated 
5th November 2008.  

I 19 

3. Memo No, U 12012/9/2005- 
NE 

( 
Pt-Il) dated 27-11-2008 

II 20 

4. Memo of Appearance 	- 21 

Counsel for the Respondent ; Shri Rakhal Debnath. 
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IN THE MATTER OF: 

Dr. Dilip Kumar Panda 
& others 

Versus 

Union of India 
& Others 

-AND- 

IN THE MATTER OF: 

Petitioner 

Respondents. 

Written statement by an affidavit filed by the 

Respondent No- 3, for self and for On behalf of 

Respondents no- I & .2 hereinafter called the 

answering Respondents. 

Most Respectfully Sheweth 

I, Shri Y.

M 	son of Shri 

................. 1?....... aged about 	years by 

profession Director, NEIGRIHMS, Resident of NEIGRIHMS 

'CompIex, Mawdiangdiang, Shillong, East Khasi HilIsDistrict, 

Mghalaya do hereby solemnly affirm and state as follows: - 
rul 

I iS? hi 

-- 	.............................. 	-------•-'--.:,.',,- 	 -. 	. 	. 
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That the copy of the petition has been served upon me and I 

have gone through the contents made therein and have fully 

upderstood the same, as such, I am competent and duly 

authorized to swear this affidavit on behalf of respondents in my 

official capacity. 

That to save and except those statements which are specifically 

admitted in this show cause, all other statements shall be 

deemed to have been denied by the answering respondent and 

the answering respondent also does not admit anything which is 

not borne on / or contrary to the records. 

That the contentions and submission made by the Petitioner in 

instant petition are not sustainable and not maintainable in facts 

and law. The submission, allegation and averments raised or 

made in the said petition are based on misrepresentation of 

facts. 

That the petition is not maintainable in fact or law. NEIGRIHMS 

is a Central Educational Institution. NEIGRIHMS come into its 

existence from 12th  January 1987. The Institute prepared self 

contained Recruitment Rules-2003, which came into its 

existence after notification No- F. No- U.12012/l 3/2003-ME-Ill, 

issued by the Ministry of Health & 

TJ 	Family Welfare (Depament of Health), New Delhi. The 

CID Government of India by Notification [The Central Educational 

\\. 

 

kly, Institutions (Reservation in admission) Act, 2006], which is Act Aft 

\ 	8fi11S 	

of Parliament has declared that NEIGRIHMS, is an InstitUte of 
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in the field of Medical 

Science. The Recruitment Rule-2003 in existence is squarely 

applicable, as the Recruitment of Faculty Posts is governed by 

the Recruitment Rules-2003. 

5. 	That it is a fact that NEIGRIHMS commenced with MBBS_Ce 

from September in the year 2008, with the existing faculty 

members as well as staff of the Institute. The Institute ought to 

have maintained the minimum standards prescribed by Medical 

Council of India, as such; In view of the above, it was imperative 

to increase the strength of faculty members of the Institute, which 

warranted for advertisement, on inviting applications in addition to 

publication on the Institute's website. Hence, advertisement No-

NERIG- E-111191 PU V, published in the National and Regional 

News papers. It is worthy to mention here that it was stipulated 

in the advertisement; the number of post may be increased / 

decreased as per sanction depending upon requirements at the 

time of interview. Therefore, the Institute has the right to decide 

for required faculty members based on requirement. 

NEIGRIHMS had processed the applications submitted by the 

desired candidates for the post of Professor, Associate Professor 

and Assistant Professor respectively. Your answering 

Iii.-• 

t I.  c.) 

	

..' 	_..J! 
\\ C 	 •; 

respondent states that for the post of Associate Professor, i 
f 

Radiotherapy and Professor in General Medicine, no official! 
- 

communication has made to any candidate. Further, it is stated 

that the Applicants did not possessed the requisite experience on 
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the date of submission of application as per norms of 

advertisement and thereby they have no vested right. 

6. 	Tfat your answering respondent states that the averment made 

in the application of the applicants are misrepresentation of facts; 

In fact, the Ministry of Health and Family Welfare, (North East 

Division) Government of India, New Delhi, has communicated 

vide office memo No- U.12012/ 70/2008- NE, dated 5"  

November 2008, and forwarded the minutes of the Governing 

Council Meeting dated 22-9-2008. On receipt of the aforesaid 

letter it was learnt that Governing Council decided for 

amendment of the said Recruitment Rules at par with the 
t-- 
Recruitment Rules of AIIMS, New Delhi /PGIMER, Chandigarh. 

In response to the proposal on amendment of Recruit Rules-

2003, modification of the proposed amendment in the tune of 

the recruitment Rules of faculty Posts at AIIMS, New Delhi was 

approved by the Governing Council; However, the Ministry of 

Health and Family Welfare, (North East Division) Government of 

India, New Delhi, has communicated vide memo No, U 

12012/9/2005- NE ( 
Pt-Il) dated 27-11-2008 and advised the 

Institute for sending a fresh proposal for amendment of the 

Recruitment Rules. Accordingly, the details of the Recruitment 

Rules of the Institute of AIIMS, New Delhi and PGIMER of 

Chandigarh, had been sought on 11th December 2008 and 

thereafter followed with reminders, thereafter those Recruitments 

Rules were received on 23.4-2009 from AIIMS, New Delhi. The 

edRecru,tmentRsiSbflgfiflaliZefld thereaftent will 

( 

/ 



tL  4 A( 
 

1 	5\ 
j  

6 pT 

rA 

A 

• 	
-• 

-jI 

2 8  

be sent to the Ministry HeaIth & Family WeIfare Govt of India 

who is the competent authority to give effect of Amended 

Recruitment Rules and notify the said Recruitment Rules for 

implementation The applicants are trying to mislead this Tribunal 

on stating that Amended Recruitment Rule has come into its 

existence on 22-9-2008; though it was acquiescence by the 
- 

petitioners that Recruitment Rules were yet to be approved by 

the Competent Authority, and the alleged allegations are with an 

ulterior motive, arbitrarily without any basis. 

(Copy of the Ministry of Health and Family Welfare, (North East 

Division) Government of India, New Delhi, vide memo No-

U.12012/ 70/2008- NE, dated 5 k" November 2008., memo. No, U 

12012/9/2005- NE ( Pt-Il) dated 27-11-2008 are annexed as 

annexure - I , & II respectively) 

That your answering respondent states that the screening 

committee on their minutes dated 12th  February 2009 decided to 

consider the application of the applicant as per condition laid 

down in the advertisement. There is no cause for assailing the 

action of the screening committee, which is on the basis of the 

advertisement No- NERIG- E-I1/19/ Pt-V. The grievances of the 

opposite party/ applicant are not amenable Original application, a 

right claimed for appointment, such right cannot be enforced as 

vested right. The Application filed by the applicants deserves to 

be dismissed. 

That primary responsibility for imparting Medical Education to the 

students lies with the Institute as per norms. If, there is a failure 
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in discharging this primary responsibility as per the norms of 

Medical Council of India, and as a result, there is withdrawal of 

recogniti, all blames in this regard will be on the shoulder of 

the Institute management. Ultimately, students who are aspiring 

for medical degree, not only have to discontinue from 

prosecution of medical study, but also at the prime of lifes, their 

future will be jeopardized. There is no cause for interference by 

this Hon'ble Tribunal against the Selection process and 

interference in selection process would result in unhealthy 

practice, which will not only cause miscarriage of justice but also 

antithesis of the principle of natural justice. 

That as regard statement made in paragraph I answering 

respondent admitted to that extent that the answering 

respondent invited application from desired candidate for various 

posts of faculty and rest are denied. 

That as regard statement made in paragraph 2 answering 

respondent states it is an administrative decision and the Hon'ble 

Tribunal has no jurisdiction to decide on exercising, the power of 

reviewing the decision. - 

That as regard statement made in paragraph 3 it is submitted 

that there is no cause of action; hence, the application of the 

applicant is premature. 

That as regard statement made in paragraph 4.1 answering 

respondent has no comments being submission of applicants. 

11 
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That as regard statement made in paragraph 412 are denied and 

states that that placement of the applicants are not similar 

situated and could not be considered the grievances are similar 

situated for which the application of the applicant deserves to be 

dismissed. 

That as regard statement made in paragraph 4.3 are denied and 

states the Ministry of Health and Family Welfare, (North East 

Division) Government of India, New Delhi, has communicated its 

decision vide office memo No- U.12012/ 70/2008- NE, dated 5th 

November 2008, on forwarding the minutes of the Governing 

Council Meeting dated 22-9-2008 wherein it has decided for 

amendment of the said Recruitment Rules at par with the 

Recruitment Rules AIIMS, New Delhi and PGIM ER, Chandigarh; 

in response to the proposal on amendment of Recruit Rules-

2003, on modifying the proposed amendment in the tune of the 

recruitment Rules of faculty Posts at AIIMS, New Delhi. 

Thereafter, the Ministry of Health and Family Welfare, (North 

East Division) Government of India, New Delhi, has 

communicated vide memo No, U 12012/9/2005- NE ( Pt-li) dated 

nd 	for sending a fresh proposal for 11-2O08  

amendment of the Recruitment Rules. It is pertinent to mention 

10a 

here that the answering respondent are yet to receive the 
I v' 

Recruitment Rules of PGIMER, Chandigarh, after that, the DrafLi 

Amended Recruitment Rules has to be approved by the Ministry 

of Health and Family Welfare, (North East Division) Government 

of. India, New Delhi and notified. The applicants are trying to 

ii 
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his Tribunal on stating that Amended Recruitment Rule 	j 

has come into its existence on 22-9-2008 with un ulterior motive, '1 
arbitrarily, without any basis. 

That averments made in paragraph 4.4 are denied and states 

that as stated in preceding paragraph, it is clearly established 

that 

under process. The applicants are trying to mislead this Tribunal. 

on stating that Amended Recruitment Rule has come into its 

existence on 22-9-2008 with an ulterior motive, arbitrarily, wIthout 

any basis. 

That as regard averment made in paragraph 4.5 answering 

respondent has no comment, being submission of applicants. 

That as regard statement made in paragraph 4.6 answering 

respondent states that the claim of the applicant No- I namely 

pKumarPari 	is false. 

	

designated as Head of Department and he has not been 	V/  

designated so by any NEIGRIHMS order to this effect. In fact he 

is functioning as temporary faculty-in-charge of the department 

and reporting directly to the Dean. Further, the publication made 

by the applicant has no relevancy in the matter of selection for 

the respective post of faculty applied for on this ground; 
i\ . 	 j / 	/ 	\ 	publication in major scientific ournals are one of the desired 

requirements for academic progression and do not automatically 

qualify the applicant to be selected to the said post. In the case 

of second applicant Ph D is not an essential or desired 
Como 

qualification as per existing Recruitment Rules or in any Central 

• 	 . 	 • 	 • 	 . 	 . . ', '•• 	 ••. 
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government Medical Institution namely AIIMS I PGIMER and is 

not relevant to the issue. It is to be mentioned here that the Govt 

of Assam had not given promotion to the applicant No- 2 for 

more than 13 years. The application of the applicants are devoid 

of merit and therefore deserves to be dismissed. 

That as regards statement made in paragraph 4.7 are denied. It 

is pertinent to mention here that the applicants are trying to 

mislead this Tribunal on furnishing the wrong information. In fact, 

the Recruitment Rule has been sanctioned by the Ministry of 

Health and Family Welfare (North East Division) Government of 

India, New Delhi. As there was no academic programme earlier 

in the institute, hence; there was poor response to the earlier 

advertisement. Now on commencement of academic session 

there is good response to the posts of faculty. Faculty to the 
.. 

post of Anatomy, Physiology, Ophthalmgy, ENT, Biochemistry 

Pharmacology, Preventive & Social Medicine have been 

recruited as per Recruitment Rules-2003 in the preceding 

interviews. 

That as regard statement made in paragraph 4.8 answering 

respondent states that there is no relevancies of comparisons, 

study of proposed amendment, which may be amend further 

before sanction of the Government. It is pertinent to mention 

here that Recruitment Rules -2000 is not in existence and 

concocted. 

That as regard statement made in paragraph 4.9 are admitted to 

the extent of receipt of representation and and state that 

20. 

ZO 
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representation of the applicant No-I is not warranted for 

consideration on dehorning the self contained Recruitment 

Rules. 

That statements made in paragraph 4.10 are admitted to the 

extent that the then Director, NEIGRIHMS has_requested to the 

concerned ministry for amendment of Recruitment Rules, vide 

letter dated 2776-2007, for consideration of the Recruitment 

Rules in tune with AIIMS. It is worthy to mention here that due to 

lack of information of applicants staying outside the State of 

Meghalaya and North Eastern Region in general about this 

institute it is expected to have contributed significantly to the poor 

response and rest are denied. 

That as regard statement made in paragraph 4.11 are admitted 

to the extent that the then Director, NEIGRIHMS has requested 

to the concerned ministry for amendment of Recruitment Rules, 

vide letter dated 27-6-2007, for consideration of the Recruitment 

Rules in tune with AIIMS. It is to be mention here that faculty to 

the post of Anatomy, Physiology, Ophthalmology, ENT, 

Biochemistry Pharmacology, Preventive & Social Medicine have 

been recruited as per Recruitment Rules-2003 in the preceding 

- 	i 	 i 	 interview and has no relevancy n the matter nstant application. 
:.•. 	

. 

That as regard statement made in paragraph 4.12 answering 

CO 	

.. .'•" 	
respondent states that the 	 has 

requested to the concerned ministry for amendment of 

Recruitment Rules, in tune with AIIMS, and rest are denied. 
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24. 	That as regard statement made in paragraph 4.13, it is stated 

that the Ministry of Health and Family Welfare, (North East 

Division) Government of India, New Delhi vide Office memo No-

U.12012/ 70/2008- NE, dated 5th November 2008, forwarded the 

minutes of the Governing Council Meeting dated 22-9-2008. on 

receipt of the aforesaid letter it was learnt that in the said 

meeting it was decided for amendment of the said Recruitment 

Rules at par with the Recruitment Rules AIIMS, New Delhi and 

PGIMER, Chandigarh on modifying the proposed amendment in 

tune with the recruitment Rules of faculty Posts at AIIMS, New 

Delhi. Thereafter, the Ministry of Health and Family Welfare, 

(North East Division) Government of India, New Delhi, has 

communicated vide memo No, U 12012/9/2005- NE ( Pt-Il) dated 

27-11-2008 and advised for sending a fresh proposal for 

amendment of the Recruitment Rules. It is pertinent to mention 

here that in view of the Governing Council resolution approved 

by the Central Govt, the Institute sought for copy of the 

Recruitment Rules from AIIMS and PGIMER, Chand,igarh. While 

the answering respondent have received the Recruitment Rules 

from AIIMS, the Recruitment Rules from PGIMER are yet to be 

received. The Draft Amended Recruitment Rule is under 

preparation, on evaluations on the basis of information received, 
- 

moreover after completion of Draft Recruitment Rules, itis to be 

sent to the Ministry of Health & Family Welfare, Govt of India 

which is the 

Recruitment Rules and notify the said Recruitment Rules for J 
implementation. The applicants are trying to mislead this Tribunal 
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on stating that Amended Recruitment Rule has come into its 

existence on 22-9-2008 with an ulterior motive, arbitrarily without 

basis. 

as regard statement made in paragraph 4.14 are denied. 

iittedly, it is stated by the applicant that as per Recruitment 

Rules in vogue the applicants are not qualified. It is further states. 

that Ministry of Health and Family Welfare, (North East Division) 

Government of India, New Delhi has communicated the minutes 

of the Governing Council meeting dated 22-9-2008 vide memo 

No- U.12012/ 70/2008- NE, dated 5th  November 2008. 

Thereafter, again it has communicated vide memo No, U 

12012/9/2005- NE ( Pt-Il) dated 27-11-2008 and advised, for 

sending a fresh proposal for amendment of the Recruitment 

Rules. No final orders, on Recruitment Rules have been notified; 

by the Ministry of Health and Family Welfare, (North East 

Division) Government of India, New Delhi till date. The applicant 

cannot seek(rornotion\under Rules that have not yet been 

finalised. The alleged allegations of the applicants are after 

thought without any basis and are denied. 

I., 

6. That as regard statement made in paragraph 4.15 are denied 

.. 	\ 	and the applicants are strict to proof thereof. The alleged 
CID 

1• 

allegations of the applicants are baseless, motivated, deliberate, 

/ 	and intentional and are denied. 

27 

\Oo 7 y' 
That as regard statement made in paragraph 4.16 it is states that 

the applicant are trying to mislead this Hon'ble Tribunal on 

misrepresentation of original fact. The discretion of Screjg.... 
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Committee is administrative decision, which was based on 

prevaiIing situation at that point of time, wherein the institute was 

JtJ.fancL tage for functioning as Medical Institution. 

Moreover, it was not an institution of Excellence, as it stood as 

present. 

28. 	That as regard statement made in paragraph 4.17 it is states that 

averment made in representation of the applicant alongwith 

others was misrepresentation of fact, hence; it was not warranted 

for consideration. It is worthy to mention here that admittedlythe 

appliôant vide their representation dated 25' February 2009, 17th 

August 2009 (Annexure 10 & 11 of the application) stated that 

the Governing Council in the meeting dated 22rd  September 

2008 has decided to change the Recruitment Rules and made 

request to take steps to get the new Recruitment Rules approved 

from the Ministry. Infact, Ministry of Health and Family Welfare, 

(North. Est Division) Government of India ' r New Delhi, has 

communicated vide Memo No- U.12012/ 70/2008- NE, dated 5th 

November 2008, on forwarding the minutes of the Governing 

Council Meeting dated 22-9-2008. Tbereafter, the Ministry of 

Health and Family Welfare, (North East Division) Government of 

India, New Delhi, has communicated vide memo No, U 

12012/9/2005- NE ( Pt-Il) dated 27-11-2008 and advised for 

sending a fresh proposal for amendment, of the Recruitment 

Rules. The proposed amendment is under process and the 

Ministry of Health & Family Welfare, Govt of India which is the 

competent authority to give effect of Amended Recruitment 
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Rules and notify the said Recruitment Rules for implementation, 

the application of the applicant deserves to be dismissed. 

That statement made in paragraph 4.18, 4.19, 4.20 4.21, 4.22, 

4.23 are denied and states that applicant are trying to mislead 

this Tribunal on misrepresentation of facts. In fact the Ministry of 

Health and Family Welfare, (North East Division) Government of 

India, New Delhi, has communicated vide memo No- U.12012/ 

70/2008- NE, dated 5th November 2008 on forwarding the 

minutes of the Governing Council Meeting dated 22-9-2008. 

Thereafter, the Ministry of Health and Family Welfare, (North 

East Division) Government of India, New Delhi, has commutated 

vide memo No, U 12012/9/2005- NE ( Pt-Il) dated 27-11-2008 

and advised for sending a fresh proposal for amendment of the 

Recruitment Rules. The Draft Amended Recruitment Rule will be 

modified as needed after receipt of the Recruitment Rules from 

PGIMER, Chandigarh, and thereafter, it is to be placed before 

the Ministry of Health & Family Welfare, Govt of India which is 

the competent authority to give effect of, Amended. Recruitment 

Rules and notify the said Recruitment Rules for implementation. 

The alleged allegation of the applicants are baseless, intentional, 

motivated and with an ulterior motive and are denied. 

That statements made in paragraph 4.24 are denied and stated 

that, as stated in the preceding paragraphs it is clearly establish 

that the Institute has advertised as per Institute Rules and the 

plea of discrimination is sans merit for which the application of 

the applicants deserves to be dismissed. 
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That as regard statement made in paragraph 4.25 & 4.26 it is 

stated that the applicants did not approach before thisTribunal in 

clean hand, and the actions of the applicants smack of malafide, 

with an intention to drag the answering respondent for 

unnecessary 'litigation without any cause. The balance of 

convenience is very much in favour of your answering 

respondent , if the application is considered, then, your 

answering respondent would suffer' from irreparable loss and 

injury and the institution would be worst suffer for no fault; very 

purpose of Educational Institutewould be defeated. The students 

of the Institution would be adversely affected, without any cause, 

and their career in the prime of life would be jeopardized, 

That averment made in paragraph 4.27 are denied' and states 

that a right claimed for appointment, such right cannot be 

enforced as vested as well as fundamental right. The answering 

respondent acted upon legally and cannot be construed that it is 

antithesis of principle of natural justice and administrative fair 

play. 

That as regard statement made in paragraph 4.28 answering 

respondent has no comments being submission of the 

CO applicants. 
CO 

:y: 11s 	9 	' That as regard statement made in paragraph 4.29 are denied 

and applicants are put to strict to proof thereof. 

35. That as regard statement made in paragraph 4.30 are denied 

and state that the applicants did not approach before this 

NMI 
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Tribunal in clean hand, smacks of malafide, with an intention to 

drag the answering respondent for unnecessary litigation, without• 

any cause, and in the interest of justice the application of the 

applicant deserves to be dismissed. 

36. 	That as regard statement made in paragraph 5.1, 5.2, 5.3, 5.4, 

5.5, 5.6, 5.7, 5.8, 5.9, 5.10, 5.11.5.12.5.13 & 5.14 it is stated that 

the answering respondent rightly has issued the advertisement It 

is further states the applicant should blame themselves, as they 

themselves have proximate the Amendment considering 

themselves for their supposed legitimate expectations. In fact, 

the Ministry of Health and Family Welfare, (North East Division) 

Government of India, New Delhi, vide memo No- U.12012/ 

70/2008- NE, dated 5th  November 2008, has forwarded the 

minutes of the Governing Council Meeting dated 22-9-2008. 

Thereafter, the Ministry of Health and Family Welfare, (North 

East Division) Government of India, New Delhi, has commutated 

vide. memo No, U 12012/9/2005- NE ( 
Pt-Il) dated 27-11-2008 

and advised for sending a fresh proposal for amendment of the 

Recruitment Rules. Thereafter on receipt of the details 

Recruitment Rules from thea  respective InstitUtes, the Draft 
40 /4 

Amended Recruitment Rule will be prepared, and it is to be sent 

., 	 to the Ministry of Health & Family Welfare, Govt of lndia'whô is 
/J)JJ 

the competent authority to give effect of Amended Recruitment 

Rules and notify the said Recruitment Rules for implementation. 

The alleged allegations of the applicants are baseless, 

intentional, motivated and with an ulterior motive and are denied, 

* 

A 



17 	:;r& iFffT 

on this ground the application 

deserves to be dismissed. 
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applicant is sans merit and 

That as regards statement made in paragraph 6 are denied and 

states that there is no cause of action for filling of this instant 

application. 

That as regard statement made in paragraph 7 answering 

respondent has no comments being submission of the 

applicants. 

That as regard statement made in paragraph 8.1, 8.2, 8.3 &8.4 it 

is stated that the applicants are not legally entitled for any relief 

as claimed. It is settled provision of law that once a process of 	/ 
selection starts the prescribed selection criteria cannot be 

changed. When the notification for examination giving 

appropriate number of vacancies, made, the number of posts 

mentioned in the Notification can be reduced and when number 

of vacancies has been reduced, number of candidate to be 

called for interview has also to be reduced accordingly. Moreover 

a candidate has no vested right to compel the Government to 

4 	
UIfj4 

lot 

40 

complete the selection process and it is open for the Government 

at a subsequent date not to fill up the Post. As stated in 

preceding paragraphs the applicants are not entitled for any relief 

and application of the applicants deserves to be dismissed with 

costs. 

That as regards statement made in paragraph 10, 11,& 12 it is 

stated that noting has been stated in paragraph 10 and others 

4 



....-.---: 
18 	 it

-'  

Bencil 

being the submission of the applicant answering respondent has 

no comments. 

41. 	Thatthe statement made in paragraph 8, 10, 13, 19, 21, 22, 31, 

32, & 35, are true to the best of my knowledge and the 

statement made in paragraph 4, 5, 6, 7, 14, 15, 17, 18 1  19, 20, 

24, 25, 26, 27, 28, 29, 30, 36, & 39 are true being matter of 

records and the rest are my humble submission before this 

Tribunal. I sign this affidavit on this the .........Day of October 

2009, at Shillong. 

In the premises above, it is therefore 

prayed that the Hon'ble Tribunal 

graciously be pleased to dismissing the 

application of the applicant as it is not 

maintainable in fact or law and also be 

pleased to pass necessary order on 

awarding the cost to the answering 

-. 
\\' 	f';)' V  

tO 

LI!Kt/1  

respondent. 

Deponent. 

GLOCA  

INN 

kqta. 
ad 
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Government of India 
Ministry of Health and Family Welfare 

North East Division 
************ 

Ni: 
H 	D 

Bhawan, New  Delhi 
501  Novenber, 2008 

) / 

To 

The Director, 	J 	• North Eastern Indita Ga dhi R'gional Institiite of 
Health and Medical Scierce (NEthRIHMS), 
Director Block, GPO FostBag I\ol 92, 
Mawdiangdiang Village,. 
East Khasi Hills, Shil);ong 

Sub: Draft mInutes of tFe 10th Governing Cuncil Meeting held 1  on 
September 2008 at New Delhi'- regarding. 

Sir, 

I am directed to forrard..' herewith a cl opy of the minutes of the 101 11 

Governing Coincil Mçeting which held on 020 d vd by. the 
Hon'ble Union Minist# of klealth  and Family Welfare for your <ind iiITormatioii 
and further necessary action. I 

( 1 

• 	
I Yoursfaithftilly 

XL 

CSecretary  to 
Tele Phone -2306 203 

V O 

1 ,- 
D99 V. 

 AZI 

•i!EIGRJHMS 
fis taI!ii.nt if 	

110 

&r,t41 
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U 12012/9/2005 NE(Pt-II) 
Ministry of Health and Family Welfare 

(North East Division) 

Nirman Bhavan 

fflite 27thi  No" 08 
To, 	 16 fl 

TheDirector 
NEIGRIHMS. 	 GuV4,119ti Bench 

Shillong 793018 
Meghalaya 	 1 

Sub Implementation of Asses m nt Promotion heme i'di Fadilty Po ts at 
NEIGRIHMS, reg;- 

Sii, 	 I 
I am duected to iefei to you 1eti N NEIR-1/43/2d08/23 ated ti e 

Sep'08 on the subject noted abo'jie nd 	say that the Goveinng cjuncil(GiC) ' 
NEIGRIHMS has a1readypptovedt the .mendmentI of the Rcruitment Rules of 
Faculty posts to br 	at ar iTfi thbe oi AIIMSTNew D11, ajid PGII E.R, 
Chandigarh, during the eting held on me 	 Sep'08 4 New Delhi.. 

The adoption of the Assessment PiOmotion Scheiie has also ben app oved 
by the GC of NEIGRIHMS, in the aforementioned rneetuigsll12jt to jthq con lition 

o 
that the same would be exanThied by the Internal IrnancèDivision(WDJ, lefoic 
implementation. 

.:hi yiew. f the above, it is reqested th.a a deted rosai on the 
ssessmcnt Pioinotion Scheme to be implemented by NEIGRJHM f6r the Fieulty 

may be forwarded for exami.natipn b the IFD Additionally, 1  a f.csh 
for the amendment of the RRs may be sentL 

Yoürsfaithtully 
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BEFORE THE CENTRAL ADMJNISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI. 

Centra' AdministrativeTrunal 
IT4P4 

IN THE MATTER OF:- 

ORIGINAL APPLICATION No. 184 OF 2009 
12 ivrii 	 Dr. Dilip Kumar Panda &Anr. 

Guwahati Benc4 
	

APPLICANTS 

-Vs- 

The Union of India & Ors. 

RESPONDENTS 

AN AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE 

RESPONDENT NO. 4 ABOVE-NAMED:- 

I, Yookarin Khonglah, wife of Dr. Noor Topno, aged about 38 years, 

by profession a Physician, and presently residing at NEIGRIHMS Campus, 

Qtr. No. 139-13, Mawdiangdiang, Shillong-79301 8, Meghalaya, do hereby 

solemnly affirm and state as follows:- 

1 	That having been impleaded as Respondent No. 4 in the instant case 

upon an Application filed by me, I am competent to swear the instant 
Affidavit. 

2 	That I have been served with a copy of the instant Original 
Application and upon perusal of the same, I have understood the 

contents thereof. 

fL1I 

co 
co 
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That I deny the corrf 	ll averments made in the various 

Paragraphs of the Application save and except those, which may be 

specifically admitted herein andlor are borne out from the records of 

the case. 

That at the outset I beg to state that I am serving as an Assistant 

Professor, Department of Pathology in North Eastern Indira Gandhi 

Regional Institute of Health and Medical Sciences (Hereinafter 

referred to as the NEIGRIHMS), Shillong. 

That it is pertinent to mention herein that the Director, NEIGRIHMS, 

Respondent No.3 herein issued an Advertisement, bearing No. 

NEIGR-15/ 2004 on 17/10/2007 for selection and appointment of 

candidates for the Posts of Professor, along with Assistant Professor 

and Associate Professor, in the various Departments of the Institute, 

and accordingly, I applied for the Post of Associate Professor in my 

respective discipline/ subject, but owing to certain reasons, interviews 

for Posts of all the Departments, which were advertised, Were held, 

Ip cept for Pathology, Obstetrics& Gynaecology, and a few other 

Departments. My application remained pending and was not rejected. 

That as regards the averments made in Paragraphs 4.4 of the 

Application, I beg to state that it is not correct as alleged or 

otherwise. Furthermore, the claim of the Applicants that the old 

Recruitment Rules so adopted by NEIGRIHIVIS is an obsolete one 

and could not serve the purpose of the Institute towards recruitment 

of quality faculty members ought not to be relied upon by this 

Hon'ble Tribunal and moreso the Applicants, being faculty members 
of the Institute, have no locus standi to make such a claim in as much 

as the same is a Policy decision of the Institute. The old Rules remain 

applicable unles the same are replaced or amended by fresh 

/ L 	Recruitment Rules and made applicable. 
)/J@TVA 1 
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That as regards the averments made in Paragraphs 4.5 and 4.6 of the 

Application, I beg to state that the claims of the Applicants are not 

supported by cogent documents and the Applicants are put to the 

strictest proof thereof. 

That as regards the avennents made in Paragraphs 4.7 to 4.13 of the 

Application the same being matters of record, I do not admit anything 

beyond the records that may be produced. 

That as regards the averments made in Paragraph 4.14 of the 

Application, I beg to state that the Director, NEIGRJHMS, 

subsequently, issued another Advertisement on 20/09/2008, wherein 

it was clearly mentioned that "Candidates who had applied earlier 

against Advertisement No. NEIGR-1 5/2004 dated 17/10/2007 need 

not apply again", which clearly indicates that the said Advertisement 

dated 20/09/2008 is a continuation of the earlier Advertisement dated 

17/10/2007 and as Iwascjjgble foriiosince 2007, I was 

allowed to participate in the Selection process, held against the 

Advertisement impugned dated 20/09/2008. 

at as regards the averments made in Paragraphs 4.15 and 4.16 of 

the Application, I beg to state that the claims of the Applicants are 

misconceived and not correct. Furthermore, the matter of relaxation 

of qualification is the prerogative of the Screening Committee of 

which the Director, NEIGRIHMS, the Respondent No.3 herein, is the 

Chairperson. Moreover, no relaxation of qualification was required 

for me, and 1, having fulfilled all the required criteria, was called for 
the Interview. 

11. That while denying the correctness of the averments made in 
P 	17 and 4.18 of the Application, I beg to state that a 

OF 
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Guwahati Bench 

decision was taken by the Gining 	ci1 

V 

of NEIGHRIMS on 

22/09/2008, after two days from the date of issuance of the 

Advertisement impugned dated 20/09/2008, to amend the 

NEIGRIHMS Recruitment Rules 2003, which was in force at the 

time of issuance of the said Advertisement dated 20/09/2008. 

Furthermore, the Medical Council of India, with the previous 

sanction of the Central Government, has prescribed certain 

Regulations to amend the "Minimum Qualifications for Teachers in 

Medical Institutions Regulations, 1998, which was published in the 

Gazette Notification dated 24/07/2009. 

That while denying the correctness of the averments made in 

Paragraphs 4.19 to 4.20 of the Application, I beg to state that it is 

necessary to point out herein that a due procedure is followed in the 

process of implementation of any new Recruitment Rule in respect of 

NEIGRIHMS, and without complying with all the formalities, the 

new Recruitment Rules cannot be deemed to be given effect to, and 

the new proposed Recruitment Rules of 2009 not having been given 

effect to in the instant case, the question of implementation of the 

proposed new Recruitment Rules, at this stage, does not arise at all. 

That I beg to state herein that there exists a procedure to be followed 

for the purpose of implementation of the new Recruitment Rules, if 

implemented, which is as follows:- 

First of all the Governing Council adopts a Resolution/ decision to 

change the existing Recruitment Rules, which, on approval by the 

Hon'ble Minister of Health & Family Welfare, Government of India 

who is also the Ex-Officio President of the Governing Council, are 

put up in the next Governing Council for approval before final 

Gazette Notification, and the same process having not been followed 

6t- 	IL),' 
141 	stant case, the question of implementation of the new 
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purported Recruitment Rules of 2009, at thitédöënot arise at 

all. The said procedure was followed when NEIGRIHMS 

Recruitment Rules-1990 was amended and NEIGRJHMS 

Recruitment Rules-2 003 was brought into force. Furthermore, a mere 

adaptation of a decision to change the Recruitment Rules does' not 

tantamount to a new Recruitment Rule coming into force. For any 

amendment to be made, a new Rule has to be implemented after 

following all the requisites as prescribed by law, and as such, the 

claims of the Applicants being devoid of merit, the instant Original 

Application is liable to be dismissed with costs. 

l`, 

ht 
t IL 

14. That as regards the averments made in Paragraphs 4.21 to 4.23 of the 

Application, I beg to state that I had applied for the Post against the 

2007 Advertisement and as per the Advertisement dated 20/09/2008 I 

was not required to apply afresh as the Advertisement dated 

20/09/2008 is a continuation of the earlier 2007 Recruitment process, 

and I, having fulfilled all the criteria as per the requirements of the 

Advertisement dated 20/09/2008, was called for the Interview, which 

was held on 08/09/2009, and in view of the interim Order of the 

Hon'ble Tribunal, my right, along with some other similarly situated 

candidates, being adversely affected, I have impleaded myself and 

have sought for dismissal of the instant application as well as 

vacation of the interim Order dated 10/09/2009. 

15. That none of the grounds averred to in the Original Application are 
valid or legally tenable grounds in view of the statements and 

averments made hereinabove. I further submit that the Applicants' 

interpretation of law under Article 14 of the Constitution of India is 

completely misconceived in as much as no reasonable classification 

has sought to be made out which may tantamount to denial of 

equality to the Applicants, and as such, the instant Original 

A lication is liable to be summarily dismissed with costs. 
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That I further submit that NEIGRII{MS is running into a crisis where 

there is an acute shortage of faculty, which is adversely affecting the 

fate of the students of the Institute and the said shortage of faculty 

may ultimately lead to de-recognisation of the Institute by the 

Medical Council of India, which will not only affect the State of 

Meghalaya but also the entire North Eastern States of the Country in 

as much as the healthcare sector in the North Eastern region of the 

Country is still in a pathetic situation. 

That I further submit that the patient care of the Institute will suffer 

owing to shortage of Doctors in as much as most of the Junior 

Doctors are from Assam and since the Government of Assain has 

made it compulsory for the newly passed out Doctors to serve atleast 

one year in a rural posting, the Doctors who had joined NEIGR1HMS 

had to necessarily resign and go back to Assam. 

That in the aforesaid circumstances, the Institute has rightly issued 

the said Advertisement dated 20/09/2008 for selection and 

appointment of candidates for the Posts of Professor, along with 

Associate Professor and Assistant Professor, in the various 

Departments of the Institute on the strength of the Recruitment Rules, 

2003 since no new Recruitment Rules were adopted, and as such, 

there can be no reason for this Hon'ble Tribunal to interfere with the 

action initiated by the Institute for selection and appointment of 

Professors, Associate Professors and Assistant Professors and as 

such, the instant Application is liable to be dismissed with costs. 

That the Applicants have misrepresented facts before this Hon'ble 
Tribunal and have not furnished any Notification to the effect that the 

Recruitment Rules, 2009, has come into force from a particular date. 

(Th  Co 
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That the Applicants have failed to make out a case warranting 

interference by this Hon'ble Tribunal and as such the instant Original 

Application is liable to be summarily rejected with compensatory 

costs. 

21.. That the instant Original Application is misconceived and highly 

frivolous and is not maintainable in the eye of law and as such it is 

liable to be rejected with costs. 

	

22. That 	the 	statements 	made 	in 	Paragraphs 

	

I -(0 	I *b \ 1 t 6-i 	are true to my knowledge, those made 

in P0jr 	 . . . 	,being matters of record 

are true to my information derived therefrom which I believe to be 

true, and the rest are my humble submissions before this Hon'ble 

Tribunal. 

And I sign this affidavit on this the II 	day of 

November, 2009 at Guwahati. 

Identified by: 

I I/I(P) 

Advocate. 

7o0 
DEPONENT 
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BEFORE THE CENTRAL ADMINISTRATIVERIBrJN. 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. 184 I 2009 

Dr. Pilip Kirnar Panda & Anr. 

Applicants (\y4,\ 
Versus 

The Union of India & Ors. 

Respondents 

AND 

IN THE MATTER OF 

An additional affidavit to bring on record 

the position as regards parties to the 

proceeding in the above noted Originai 

Application. 

That the applicants above named had approached this Hon'ble 

Tnibunal by way of filing the above noted Original Application assailing the 

legality and validity of an advertisement dated 20.09.08 (Annexure-8 to the 

original application). This Hon'ble Tribunal upon examination of the matter 

was pleased vide its order dated 10.09.09 to direct the official respondents not 

to proceed with the recruitment under the impugned advertisement. 

That being aggrieved by the said interim direciions as passed by 

this Hon'ble Tribunal persons desirous of participating in the recruitment 

process initiated vide the impugned advertisement approached this Hon'ble 

Tribunal by way of filing applications praying for impleading them as party 

respondents in the proceedings of OA No.184/2009. This Hon'ble Tribunal 

vide order dated 27.10.09 was pleased to allow the prayer of the said persons 

and directions came to be issued towards impleading them as party 

respondents. Accordingly, with the addition of the newly impleaded 
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respondents, the cause title of the above noted OriginalAlication has 

undergone a change, necessitating filing of this additional affidavit to bring on 

record the changes effected in the cause title of the Original Application. 

3. 	That with the passing of the order dated 27.10.09, the position 

existing as regards the parties to the proceeding are noted herein below; 

1. Dr. Dilip Kumar Panda, resident of Quarter No. 13-
8C, NEIGRIHMS, NEJGRIHMS Campus, 

Mawdiingdiang, Shillong —793018, Meghalaya. 

2. Dr. Mihir Kumar Goswami, resident of Quarter 

No, B-iC, NEIGRIHMS, NE1GRJHMS Campus, 

Mawdiangdiang, Shillong - 793018, Meghalaya. 

.Applicants 
-AND- 

• 	 1. The Union of India represented by the Secretary, 

Ministry of Health, Depart of Family Welfare, 

North East Division, Nirman Bhawan, New Delhi - 
• 	 110108. 

The Governing Council, NEIGRHIMS, represented 

by its Chairman, NEIGRHIMS Campus, 

Mawdiangdiang, Shillong —793018, Meghalaya. 

The Director, NEIGHRIMS, NEIGRHIMS 

Campus, Mawdiangdiang, Shillong - 793018. 
Megha!aya. 

• 	 4. Dr. Yookarin Khonglah, Assistant Professor. 

Department of Pathology, NEIGRIHMS Campus. 

Qtr No. B-9B, Mawdiangdiang, S,hillong-793018, 
Meghalaya. 
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04 i'rni 2009 5. Dr. Subrat Panda, son of Shri Makar Chandra 

Panda, Assistant Professor (O&S), Resident of 

Quarter No. B-9C, NEIGRIHMS, NEIGRJHMS 

Campus, Mawdiangdiang, Shillong-793018, 

Meghalaya. 

V 
C 

Dr. (Mrs) Jaya Mishra, D/o Prof. R.R.Mishra. 

Quarter No. B.9C, NEIGRIHMS, NEIGRII-IMS 

Campus, 	Mawdiangdiang, 	Shillong-793 018. 

Meghalaya. 

.Respondents 

(Respondents no. 4, 5 and 6 impleaded as Respondents vide 

Order dated 27.09.09 passed in OA. No.184/ 09) 

That it is prayed that this Additional affidavit be treated to be the 

part and parcel of the Original Application and the same be relied upon for the 

purpose of determining the parties to the proceedings. 

That this Additional Affidavit has been sworn bonafide for 

securing the ends ofjustice. 

Verification!- 



I. 
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I, Dr. Mihir Kumar Goswami, aged about 47 years, son of Dr. Braja 

Mohan Goswami, resident of Quarter No. B-iC, NEIGRIHMS, NEIGRIHMS 

Campus, Mawdiangdiang, Shillong - 793018, Meghalaya, do hereby solemnly 

affirm and verify that I am the applicant No. 2 in Original Application No. 184/ 

2009 and I have been duly authorised to swear this verification on behalf of the 

applicant no. 1 therein and as such I am competent to swear this affidavit 

conversant with the facts and circumstances of the case, the statements made in 

paragraph 2, 3 d  

are true to my knowledge and the, rests are my humble submissions before this 

Hon'ble Tribunal.. I have not suppressed any material facts of the case. 

And I sign this verification on this the O1day 0fOWiL ,  2009, 

at Guwahati. 

Ka0L 	LSJVVVL 

DEPONENT 



GUWAHATI 
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH'— 

In O. 

IntheMatterOf:-  

Dr. Dilip Kr. Panda & Anr. 	 Applicant(S) 

Fj- -Versus- 

The Union of India, represented by the Secretary,Ministry. 
of Health Dept. of Family Welfare,North East Division, 
Nirman ,Bhawan,New Delhi.-1 10103. \ The Governing. Council, NEIGRIHMS, represented by its 
Chairman,NEIGRIHMS Campus,Mawdiangdiang,Shillong, 
Meghalaya-793 01 8. 

The Director,NEIGRIHMS, NEIGRIHMS 
arnpus,Mawdiangdiang, 
Shillong,Meghalaya-79301 8. 

Dr.Yokarin Khonglah,RIO NEIGRIHMS Campus, 
Mawdiangdiang,Shillong 

Dr.Subrat Panda, Sf0 Shri Makar Chandra Panda,Assistant 
Professor(O&G) Resident of Quarter No.B-9C. 
NEIGRIHMS 
Campus, Mawdiangdiang,Shillong-793 01 8,Meghalaya. 

Dr.(Mrs) Jaya Mishra,D/O Prof.R.R.Mishra, Quarter 
No.B9A.. NEIGRIHMSCampus, Mawdiangdiang,Shillong-
79301 8,Meghalaya. 	 Respondants 

-AND- 

[N THE MATTER OF 

Furnishing the copy of the order dated 9.2.20 10 in W.P (D 
No.11 SM) of 2010 passed by the Hon'ble Gauhati High 
Court,(Division) Shillong Bench. 
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Most respectfully Sheweth: 

That the respondants No. 5 & 6 in the instant O.A. 184 of 2009 had Preferred a 
W.P © No.11 (SH) 2010 Before the Hon"ble Gauhati High Court ,Shillong 
Bench(Division) for vacating the interim order dated 10.9.2009 passed by the 
Hon'ble Central Administrative Tribunal,Guwahati Bench, as well as for disposal 
of the Original Application No. 184/2009. 

That the Hon'ble Gauhati High Court (Division) Shillong BenchWas pleased to 
disposed of the said WP © No 11 (SH) 2010. at the Motion stage on 9.2.2010 

That Hon'ble Gauhati High Court (Division) Shillong Bench while Disposing of 
the said W.P was pleased to communicated to this Hon'ble Tribunal , C.A.T. 
Guwahati to here and disposed of the interim order dated 10.9.2009 as well as the 
application for vacation of the interim order within one week for serving the 
endsOfj ustice. 
(The copy of the order dated 9.2.20 10 passed by the Hon'ble High Court Shillong 
Bench is enclosed and marked as Annexure —A). 

That this petition is filed bonafide for the ends ofjustice 

In the premises it is therefore prayed that your 
Lordships would graciously be pleased to accept 
The order passed by the Hon'ble High 
Court,Shullong Bench which is being furnished and 
Enclosed alongwith this petition and further be 
pleased to vacate the interim order as well as to 
disposed of the O.A. 184/2009, accordingly. 

And for which act of your kindness the 
humble respondents shall ever pray. 

Dated Guwahati 
	

Humble Respondants. 
the 10.2.2010 
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We have heard Mr KS Kynjing, the learned senior 

counsel assisted by Mr 'H Kharmih, the learned counsel for the 

petitioners and Mr R Debnath, the learned CGC appearing for the 

respondent Nos.1,2 and 3. 

In view of the nature of the grievances projected by 

the learned senior counsel for the petitioners in the course of 

motion hearing, we do not find it necessary to issue formal notices 

to the respondents and decide to dispose of this writ petition at the 
motion stage. 

The principal grievance of the petitioners appears to 

be that the application for interim order has not been disposed of by 

the Tribunal till now despite the show cause filed by the petitioners 

as early as November 2009. It is also stated by Mr R Debnath, the 

learned CCC appearing for the respondent Nos.1,2 and 3 that the 

application filed by the Institute for vacation of the interim order on 

16.10.2009 has also not been disposed of. That apart, the learned 

senior counsel for the petitioners has also, challenged the locus 

standi of the respondent Nos. 4 and 5 in challenging the 

recruitment process of the advertisement dated 17.10.2007 as well 

as the Notification dated 20.9.2008. He also raises many other 

contentions touching upon the merit of the case. 

We have given our anxious consideration to the 
various contentions raised by the learned senior counsel for the 
petitioners, which are also supported by Mr R Debnath, the learned 

CGC. We do not comment on the merit of the case at this stage. 

However, considering the fact that the case is of urgent nature, 

instead of disposing of the writ petition on merit, we feel that the 

end's of justice will be served if the 1ribunal hears and disposes of 

the application for interim order as well as the application for 
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vacation of the interim order within one week from today. 

A copy of this order be furnished to the learned counsel for 

the petitioners as well as the learned CCC in the course of the day. 

Writ petition stands disposed of. 
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BEFORE THE CENTRAIL ADMINISTRJTIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. 18 / 2009 

Dr. Dilip Kurnar Panda & Anr. 

.Applicants 
-Versus - 

The Union of India & ors. 

.Respondents 

SYNOPSIS 

Being aggrieved by the deprivation and the discrimination meted out to 

the applicants in disqualifying them on the basis of the qualifications 

prescribed by the erstwhile Recruitment Rules of the NEIGRIHMS from 

appearing in the selection process for filling up the faculty posts of Professor in 

the subjects of Medicine and Radiotherapy vide the advertisement dated 

20.09.2008, they have come under the protective hands of Your Lordship's for 
redressal of their genuine and bonafide grievances. 

The applicants are presently working as Assistant Professor and 

Associate Professor in the departments of Medicine and Radiotherapy in the 

NEIGRJHMS. The Governing Council of NEIGRJHMS adopted a Recruitment 

Rule in the year 2000 for recruitment of faculty members, which was faulty 

and defective in nature necessitating forwarding of recommendation by 

Director of the Institution towards scrapping of the same and adoption of a new 

set of Recruitment Rules in tune with the Recruitment Rules of the AIIMS and 

PGIMER. Consequently, the Governing Council in its meeting held on 

22.09.2008 by scrapping the old Rules adopted a new set of Rules in tune with 

the Recruitment Rules of the AJIMS. In terms of the new Recruitment Rules, 

an incumbent has to render 14years of cumulative teaching/research work for 

becoming eligible for selection for the post of Professor whereas the old 

Recruitment Rules required 4 years of service against the post of Associate 
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Professor for the same purpose. Both the applicants are eligible in terms of the 

qualifications prescribed by the new Recruitment Rules to appear for selection 
as Professor in the NEIGRIHMS.  . i 

The Director, NEIGRIHMS who was very much aware of the fact that 
the Governing Council of the Institution was taking up as one of its agendas, 

the issue of amendment of the old Recruitment Rules in conformity with the 
Recruitment Rules of the AJIMS, had just two days prior to the sitting of the 
said Governing Council had issued the advertisement dated 20.09.2008 

inviting applications amongst others, for filling up the posts of Professor in the 

departments of Medicine and Radiotherapy on the basis of the qualification 

prescribed by the old Recruitment Rules thereby depriving the applicants from 

quaIif'ing to appear in the said selection process initiated vide the 

advertisement dated 20.09.2008, they having not rendered four years of service 
against the post of Associate Professor. 

The Director, NEIGRIHMS himself having held the erstwhile 

Recruitment Rules to be defective and not feasible for impiementation towards 

filling up the various faculty posts in the Institution, his action towards issuing 

the advertisement dated 20.09.2008 on the basis of the qualifications 

prescribed by the erstwhile Recruitment Rules smacks malice on the face of it 

and the only reason for the said decision is to favour the blue eyed persons of 

the higher ups in the Institution in the ensuing selection process by reducing its 

competitiveness by narrowing down the ambit of highly qualified candidates 

such as the applicants. Highlighting the said aspect of the matter, the applicant 
preferred series of representation praying for ameliorating their genuine and 

bonafide grievance, but the same failed to yield any positive result. As such, 
this application praying for urgent and immediate relief/reliefs. 

Filed by :- 

vocaO l  70qe~'  
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. I 	/ 2009 

Dr. Dilip Kurnar Panda & Anr. 

.Applicants 

-Versus - 

The Union of India & ors. 

.Respondents 

LIST OF DATES 

1987 

	

	- The NEIGRIHMS established by the Government of India 

under the Meghalaya Registration of Societies Act, 1983. 

1989 

	

	- Appellant No.2 completed M.D. Course in General 

Medicine. 

1994 

	

	- Appellant No.1 completed M.D. Course in Radiation 

Oncology. 

2000 

	

	- NEIGRIMS adopts a set of Recruitment Rules for the 

faculty members. 

2004 - 	Applicant No.1 joins the Institute as an Assistant 

Professor and functioning since then as the Head of the 

Department of Radiotherapy. 

30.6.2005 - 

	

	The applicants preferred a representation before the 

Director, NEIGRIMS highlighting the various deficiencies 

in the Recruitment Rules of 2000. 
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7. 07.04.2006 - 	In pursuance of the representation dated 30.06.2005, the 

Director, NEIGRIMS forwarded a communication to the 

Joint Secretary, Ministry of Health and Family Welfare 
14- 

for placing the matter before the competent authority. 	' 1> 

S. 27.07.2007 - 	The Director, NEIGRIHMS again communicates with the 

Joint Secretary, regarding the matter of amendment of the 

Recruitment Rules and approval for filling up the faculty 

posts in the Institute. 

2007 - 	Applicant No.2 joins the Institute as an Associate 

Professor (on deputation) and functioning since then as 

the Head of the Department of General Medicine. 

20.09.2008 - 	Advertisement bearing No. NEIGR-E.II/19/2004/Pt.V 

issued by the Director, NEIGRIMS for selection and 

appointment of candidates for the various faculty posts in 

terms of the qualifications prescribed by the Recruitment 

Rules of 2000. 

22.09.2008 - The Governing Council of the NEIGRIMS abandoned the 

old Rules of 2000 and adopted a new set of Rules in tune 

with that of AIIMS, PGIMER, etc. 

12.02.2009 - 	The screening committee disqualified the applicants from 

appearing in the selection process initiated vide the 

advertisement dated 20.09.2008 for selection of 

candidates for the posts of Professor in the department of 

Medicine and Radiotherapy. 

25.02.2009 - 	The applicants preferred representation before the 

Secretary, department of Health and Family Welfare 

praying for screening their, applications as per the 

qualifications prescribed by the new Recruitment Rules. 
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14. 17.08.09 & 28.08.08 - The applicants preferred representations before the 
Director, NEIGRIHMS praying for screening their 

applications as per the qualifications prescribed by the 

new Recruitment Rules. 

Filed by 

Advocatefa hj 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. Y  S 9 / 2009 

	ii 
BETWEEN 

Dr. Dilip Kurnar Panda, resident of 

 

D 

Quarter No. 	13-8C, 	NEIGRIHMS, 

NEIGRIHMS Campus, Mawdiangdiang, 

Shillong - 793018, Meghalaya. 

Dr. Mihir Kumar Goswarni, resident 

of Quarter No. B-iC, NEIGRJHMS, 

NEIGRIHMS Campus, Mawdiangdiang, 

Shillong - 793018, Meghalaya. 

entraf Adnun;stratjveTrjbufljj 
. 	 nfk 
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Guwahati Bench 

 

.Applicants 
-AND- 

The Union of India represented by 

the Secretary, Ministry of Health, Depart of 

Family Welfare, North East Division, 

Nirman Bhawan, New Delhi - 110108. 

The 	Governing 	Council, 

NEIGRHIMS, represented by its Chairman, 

NEIGRHIMS Campus, Mawdiangdiang, 

Shillong - 793018, Meghalaya. 

The 	Director, 	NEIGHRIMS, 

NEIGRHIMS Campus, Mawdiangdiang, 

Shillong 793018, Meghalaya. 

D-i. Ye 01A ox ako mclka:-~A 
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PARTICULARS OF THE ORDER AGAINST WHICH THIS 
APPLICATION IS MADI 

This original application has been preferred against the advertisement 
bearing No. NEIGR-E.II/19/2004,'p dated 20.09.2008 issued by the 

Director, NEIGHRTMS inviting applications amongst others, for selection and 

appointment of candidates for the posts of Professor in the Departments of 

Medicine and Radiotherapy by reckoning the qualifications prescribed by the 
- 

Recruitment Rules of the Institute, which was considered to be 

defective and not feasible for implementation by office of the Director itself 

and totally ignoring the provisions of the new amended Rules towards 

prescribing the qualifications for selection and appointment of candidates 

against the aboveinentioned posts thereby meting out the applicants with 

hostile deprivation and discrimination only to favour the blue eyed persons of 
the higher ups in the Institution. 

JURISDICTION: 

The applicants further declare that the subject matter of the case is 
within the jurisdiction of the Administrative Tribunal. 

LIMITATION: 

The applicant declares that the instant case has been filed within the 

limitation period prescribed under Section 21 of the Central Administrative 
Tribunal Act, 1985. 

FACTS OF THE CASE: 

	

4.1. 	That the applicants are citizens of India by birth and residents of 

the above mentioned locality in the state of Meghalaya and as such they are 

entitled to all the rights, protections and privileges guaranteed under the 
Constitution of India and the laws framed there under. 

Old 
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4.2 	That the applicants state that they have 	
Guwahati Bench 

raised 
grievance arising out of the same cause of action in the instant Original 

Application and the remedy/ relief(s) sought for on their part is the same and 

similar. As such they crave leave of this Hon'ble Tribunal to join hands 

together to prefer this common application for redressal of their genuine and 
bonafide grievances, t.wi1t kh Itle Cfl .1CPjrocic&ztt  A10 i. 

4.3 	
That the North Eastern Indira Gandhi Regional Institute of 

Health and Medical Sciences (herein after referred to as NEIGRJJ-JMS) is an 

autonomous Institution established by the GOvernment of India under the 

Meghalaya Registration of Societies Act 1983 and is controlled by its 

Governing Council, which its highest policy making body headed by its 

Chairman being the Union Cabinet Minister, Ministry of Health and Family 

Welfare, Government of India. The NEIGRJWVJS has now been designated as 

a Post Graduate Medical Institution in the lineage of AIIMS, New Delhi and 

PGIMER, Chandigarh. It is the first and the only Post Graduate Medical 

Institute in the North Eastern Region and the third in the country established by 

the Ministry of Health and Family Welfare, Government of India. It is 

pertinent to mention here that all the Postgraduate Medical Institutions 

established by the Central Government follows the same Recruitment Rules 

and the NEIGRJj-jM5 is no exception, which had keeping in mind the various 

difficulties in the process of recruitment of faculty members in the Institution, 

adopted vide its Governing Council meeting held on 22.09.2008 the 

Recruitment Rules being in tune with the Recruitment Rules of the other 

Postgraduate Medical Institutes such as AIIMS, PGIMER, etc. The adoption 

by the Governing Council NEIGRJHMS, on 22.09.2008, of the new 

Recruitment Rules was to facilitate induction of qualified faculty, which 

hitherto before was not feasible due to the faulty and defective Rules in 
operation before 22.09.2008. 

An extract of the new Recruitment Rules of 
NEIGRJHMS is annexed as Annexure 

4.4 	
That the applicants state that after its establishient in the year 

87, the Governing Council of the NEIGPJJ-TJf S had adopted a set of 
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Recruitment Rules for the faculty members of the Institute in the year 2000. 

The Recruitment Rules so adopted is an obsolete one and could not at all serve 

the purpose of the Institute towards recruitment of quality faculty members, 

which pattern is followed by State Government and Private Medical Colleges 

and not by Institute of national importance such as AIIMS, PGIMER, etc. 

Therefore the Governing Council in its meeting held on 22.09.2008 had 

abandoned the said Rules of 2000 and adopted a new set of Rules in tune with 

that of the AIIMS, PGIMER, etc. 

An extract of the old Recruitment Rules is 

annexed as Annexure - 2. 

4.5 	That your applicants state that they had successfully pursued and 

completed their MD course in the subjects of Radiation Oncology and General 

Medicine respectively in the years 1994 and 1989. The applicant No. 2 had 

subsequently also obtained his Ph.D degree in the subject of General Medicine 

in the year 1994. The applicant No. 1 on completion of his MD degree in 

Radiation Oncology had joined the AIIMS as Senior Residency Doctor in the 

year 1995 and continued as such till February, 1998. Thereafter w.e.f February, 

1998 to February, 2001 he served the said Institute as Senior Research 

Associate and w.e.f February, 2001 to August, 2004 he functioned as Research 

Assistant therein. The applicant No. 2 after completion of his MD course 

joined the Guwahati Medical College as Resident Physician in the year 1990 

and continued as such till February, 1996. Thereafter he was promoted to the 

post of Assistant Professor on February, 1996 and held that post till August, 

2001 when he came to be transferred to Assam Medical College in the same 

capacity and continued as such till August, 2007. 

4.6 	That the a5plicants state that they had joined in service of the 

NEIGRTHMS in the year 2004 and 2007 respectively. The applicant No. 1 is 

the first incumbent in the Institute to join as an Assistant Professor in the year 

2004 and since then has been functioning as the Head of the Department of 

Radiotherapy. The applicant No.2 has joined the Institute on deputation as an 

Associate Professor on August, 2007 and has been functioning as the Head of 
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the Department of General Medicine since then. Both the applicants have 

carried out high end research works on various aspects in the field of Medical 

Science, which works have been published in various National and 

International Journals. One such research work by the applicant No. 1, which 

was reported in March13, 2008 edition of The New England Journal of 

Medicine is "A Nationally Representative Case-Control Study of Smoking 

and Death in India", which study ultimately resulted in imposition of ban on 

smoking in public places by the Government of India. The applicant No. 2 on 

the other hand is the first amongst the Doctors in the North-Eastern region to 

be. awarded the Doctorate Degree in the branch of Medicine doing extensive 
research work on high blood pressure. 

4.7 	That your applicants state that the erstwhile Recruitment Rules 

that was adopted by the Governing Council of NEIGRIHMS turned out to be 

inadequate for meeting the requirements of the Institute and failed in attracting 

qualified and competent candidates for the various posts meant for the faculty 

members. The Institute has till date issued seven advertisements towards filling 

up 160 number of various posts meant for the faculty members and has been 

able to recruit on 35 candidates against those advertisements incurring an 

expenditure of Rs. 1,30,00,000/- due to the defective nature and practical 
difficulties in operating the Recruitment Rules of 2000. 

4.8 	That your applicants state that the basic difference between the 

old Recruitment Rules of 2000 and the newly adopted amended Rules of 2008 

are enumerated below in the form of a comparative chart for perusal by Your 
Lordships' 

New Rules of NEIGRIHMS Old Rules of NEIGRIHMS 
Professor (Medical):- Fourteen years Professor 	(Medical):- 	Four 	years 
teaching and/ or research experience teaching 	experience 	as 	Associate 
in 	a 	recognised 	Institution 	in 	the Professor. 
subject of specialty after obtaining the 
qualif'ing 	degree of MD/ MS 	or 
twelve years after obtaining M.Ch. 
D.M 	or 	qualification 	recognised 
equivalent thereto. 
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Associate Professor (Medical):- Six Associate Professor (Medical):- Five 
years 	teaching 	and/ 	or 	research years 	of 	teaching 	experience 	as 
experience in a recognised Institution Assistant 	Professor! 	Lecturer/ 
in 	the 	subject 	of 	specialty 	after Demonstrator. 
obtaining 	the 	qualifying 	degree 	of 
MD! MS or four years after obtaining 
M.Ch.! 	D.M 	or 	qualification 
recognised equivalent thereto. 

Assistant 	Professor 	(Medical):- Assistant 	Professor 	(Medical):- 
Three years teaching experience. Three years teaching and/ or research 

experience in a recognised Institution 
in 	the 	subject 	of 	specialty 	after 
obtaining the 	qualifying 	degree 	of 
MD! MS or qualification equivalent 
thereto. 

4.9 	That your applicants states that after recruitment of faculty 

members began in the year 2004, the discrepancies in the Recruitment Rules of 

2000 came to light, which were discussed among the faculty members of the 

Institute and consequently, the faculty members represented before the 
Director, NEIGRIT-IMS on 30.06.2005 highlighting the various loopholes and 
deficiencies in the said Recruitment Rules, which had adversely affected their 

career advancement prospects in the Institute and prayed for adopting 

correcting measures towards the same. The discrepancies highlighted in the 

representation dated 30.06.2005 are not stated herein for avoiding repetition 

and for the sake of brevity however, the applicants beg to rely on the contents 
of the said representation before this Hon'ble Tribunal. 

A copy of the representation dated 
30.06.2005 is annexed as Annexure - 3. 

4.10 	That your applicants state that there was a positive response from 

the Director, NEIGRTFIMS on the representation dated 30.06.2005 and 
resultant discussions ensued amongst the Director, faculty members and 
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prominent academicians such as Chairman of th Nàttcrrat -Bpgrd of 
Examination, Vice Chancellor of the North Eastern Hill University and other 

dignitaries who had visited the Institute to take a stock as to the reasons for 

poor response and turnout of candidates against the repeated advertisements for 

the Faculty positions during the last two years. The ensuing discussions gave 

way to the conclusion that the existing Recruitment Rules of NEIGRTHMS was 

faulty and defective with lots of ambiguities in terms of qualification, 

experience etc. for the different categories of posts. Consequently, comparing 

the Recruitment Rules of the premier Institute's of the country i.e., AJIMS, 

PGIMER, SGPGI, which Institute's stands on the same footing as the 

NEIGRIHMS, a set of draft revised Recruitment Rules was prepared for the 

NEIGRHIMS. Incorporating all these aspects of the matter, the Director, 

NEIGRTHMS forwarded a communication dated 07.04.2006 to the Joint 

Secretary, Ministry of Health and Family Welfare for placing the matter before 

the competent authority for perusal and necessary approval. 

A copy of the communication dated 

07.04.2006 is annexed as Annexure - 4. 

4.11 	That your applicants state that during the visit of the Hon'ble 

Union Health Minister along with the Parliamentary Committee attached to the 

Ministry of Health and Family Welfare on 27.06.2007 it was decided to start 

MBBS course in the Institute from the next academic session necessitating 

immediate recruitment of faculty members, but for the non finalization of the 

Recruitment Rules, recruitment of faculty members could not be undertaken. 

Faced with the urgency to recruit the concerned faculty members, the Director, 

NEIGRIHMS had vide his communication bearing No. NEIGR-E-

11/15/2004/205 dated 27.07.2007 addressed to the Joint Secretary (NE), 

Ministry of Health and Family Welfare requested to convey the decision of the 

Ministry on the matter of Recruitment Rules of faculty posts sanctioned in the 

Phase - II and amendment of the existing Recruitment Rules in tune with the 
AIIMS Recruitment Rules. 

A copy of the communication dated 
27.07.2007 is annexed as Annexure - 5. 
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4.12 	That your applicants state that faced with the problem o 	ing 
to recruit candidates for the various faculty posts in the Institute owing to the 

loopholes and obsolete provisions in the old Recruitment Rules in attracting 

qualified and competent candidates, the Director, NEIGRIHMS finding no 

response to his earlier communication bearing No. NEIGR-E.II/15/2004/ dated 

19.02.2008 addressed to Joint Secretary (KR), Health and Family Welfare 

Department highlighting before the said authority the anomalies in the existing 

Recruitment Rules. It was alleged that the old Recruitment Rules was 

discriminatory in nature to the existing meritorious faculty members of the 

Institute inasmuch as for the post of Assistant Professor teaching experience of 

3 years is required as SRD, Tutor, Demonstrator, Registrar after completion of 

MD/MS in an Institute recognized by MCI whereas faculty members of private 

institute who had joined as Assistant Professors without teaching experience as 

SRD stake claim for the posts of Assistant Professors in the NEIGRJHMS. The 

anomaly becomes more glaring at the level of Associate Professor inasmuch as 
the existing Recruitment Rules requires 5 years teaching experience as 
Assistant Professor to become eligible for holding the post of Associate 

Professor and the Assistant Professors who are appointed on the basis of their 3 

years teaching experience as Assistant Professors in private institute's, on 

completion of 2 years of service as Assistant Professors in the NEIGRIHMS 

stakes claim for the post of Associate Professor thereby putting candidates 

from premier institute's such as AIIMS, PGIMER at a much disadvantageous 

position, who besides 3 years of SRD teaching experience have to render 5 

years of service as Assistant Professors to become eligible for holding the post 

of Associate Professor. The old Recruitment Rules of the Institute also did not 

give weightage to research experience as is considered in AIIMS/PGI, which 

has been highlighted as an unfortunate state of affair; the NEIGRTHMS being 

set up as a Postgraduate Research Institute in lineage with the AIIMS and 

PGIIVIER. Therefore to remove these deficiencies and also to attract faculty 
members from premier Institute's such as AIIMS and PGI and promote 
research work it was requested to amend the old Recruitment Rules in tune 
with the Recruitment Rules of AIIMS and PGI. 

olkil 
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A copy of the communication dated 

19.02.2008 is annexed as Annexure - 6. 

4.13 	That your applicants state that acceding to the abovernentioned 

requests from the Director, NEIGRIHMS towards amending the existing 

Recruitment Rules, the Governing Council which is the apex policy making 

body of the Institute incorporated as one of the issue in its meeting held on 

22.09.200$ at Agenda Item No. 6, the matter pertaining to the amendment of .-

the old Recruitment Rules. After detailed discussion, the Council approved the 

amendment of the existing Recruitment Rules at par with the Recruitment 

Rules for the faculty members of the AIIMS, New Delhi and PGIMER, 

Chandigarh. 

An extract of the minutes of the Governing 

Council meeting held on 22.09.2008 is 

annexed as Annexure —7. 

4.14 That the applicants state that in the meantime the Director, 

NEIGRTHMS who has all along advocated for amendment of the erstwhile 

Recruitment Rules for filling up the faculty posts in the Institute, had to the 

utter shock and surprise of the applicants issued an advertisement just two days 

prior to the amendment of the old Recruitment Rules i.e., on 20.09.2008 

inviting applications amongst others, for filling up of the posts of Professor in 

the Department of Medicine and Radiotherapy on the basis of the 

qualifications prescribed in the old Recruitment Rules that was already 

proposed as of then to be scrapped. The old Recruitment Rules requires 4 

(four) years teaching experience as Associate Professor to make an incumbent 

eligible for staking claim for the post of Professor whereas the newly amended 

Recruitment Rules requires 14 (fourteen) years cumulative teaching and/or 

research experience in a recognized Institution in the subject of specialty after 

obtaining the qualifying degree of MD/MS or 12 (twelve) years after obtaining 

the degree of M.Ch/D.M or qualification recognized as equivalent thereto. 

Both the applicants are qualified for applying for the post of Professor in the 

subjects of their specialty in terms of the provisions of the Recruitment Rules 

brought into operation in the Institute w.e.f 22.09.2008. 
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A copy of the 

20.09.200 8 is annexed as Annexure - 8. 

4.15 	That the applicants state that they have gathered from reliable 

sources the reason behind issuing the advertisement dated 20.09.2008 on the 

basis bf the qualifications prescribed by the erstwhile Recruitment Rules is that 

the higher ups in the Institution is in favour of appointing their blue eyed 

persons against the advertised posts and in the process wants to narrow down 

the ambit of competition amongst the candidates by preventing, incumbents 

who are otherwise eligible and highly qualified for applying against the 

advertised posts in terms of the amended Recruitment Rules. 

4f1 6 	That the applicants state that the affinity of the authorities of the 

NEIGHMS towards their blue eyed persons would be evident by mere 

appreciation of the fact that on number of previous occasions when the 

authorities failed to attract qualified candidates for the various faculty posts, 

they had appointed number of candidates in blatant violation of the provisions 

of the erstwhile Recruitment Rules by relaxing the qualifications prescribed to 

an imipermissible extent. 

A chart showing the relaxation extended to 

the persons of choice by the NEIGRIHMS 

authorities is annexed as Annexure - 9. 

4.17 	That the applicants state that keeping in view the fact that the 

erstwhile Recruitment Rules was scrapped and a new set of amended 

Recruitment Rules was adopted by the Governing Council on 22.09.2006, the ~-

applicants who had applied for the posts of Professor in Medicine and 

Radiotherapy were hopeful and confident enough that their applications would 

be screened in terms of the qualifications prescribed by the newly adopted 

Recruitment Rules, but that was not the case and on 12.02.2009 the authorities 

in the NEIGRHIMS had disqualified them for selection against the post of 

Professor in the subjects of their specialty on the basis of the qualifications 

prescribed by the erstwhile Recruitment Rules, which is no longer in existence. 
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Immediately on becoming aware of their disqualification, iie âIicañt along 

with another similarly placed incumbent jointly preferred a representation 

dated 25.02.2009 before the Secretary, Department of Health and Family 

Welfare highlighting their grievances and prayed for screening their 

applications in light of the newly adopted Recruitment Rules. Subsequently the 

applicants also preferred representations dated 17.08.2009 and 28.08.2009 

respectively before the Director, NEIGRIHMS highlighting the above aspect of 

the matter and they were verbally assured by the said authority that their 

grievances would be considered positively, but of late the respondent 

authorities are proceeding with the selection process initiated vide the 

advertisement dated 20.09.2008 depriving the applicants of their due and 

legitimate claims for consideration of. the cases for appointment against the 

posts of Professor in the respective departments. As such the applicants have 

come under the protective hands of Your Lordships' by way, of this Original 

Application for redressal of their genuine and bonafide grievance(s). 

Copies of the representation dated 25.02.09, 

17.08.09 and 28.08.09 is annexed as 

Annexure - 10, 11 & 12 respectively. 

4.18 	That your applicants state that the Director, NEIGRIHMS after 

through discussion and consideration of the matter in its entirety had come to 

the conclusion that the erstwhile Recruitment Rules of the Institute was 

defective, fallacious and lacking in several aspects and had himself 

recommended for amendment of the said Rules in tune with the Recruitment 

Rules of the AIIMS and PGIMER so as to enable filling up of the posts 

sanctioned in the Phase - I and more particularly in the Phase - II in terms of 

the amended Rules. Consequently the amendment of the said Rules was in the 

offing when two days prior to the said contemplated action of amendment of 

the Rules, the impugned advertisement dated 20.09.2008 was issued inviting 

applications for the various faculty posts mentioned therein on the basis of the 

qualification prescribed by the erstwhile Recruitment Rules. Such an action on 

the part of the authorities of the NEIGRIHMS is arbitrary, illegal and wholly 

unjustified in the facts and circumstances of the case rendering the same liable 

for interference by this Hon'ble Tribunal. 
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4.19 	That your applicants state that when the matter regarding the 

amendment of the Recruitment Rules figured as one of the agendas in the 

Governing Council meeting held on 22.09.2009, which fact was known to the Q 

authorities of the NEIGRIHMS, it was incumbent on the part of the said 

authorities not to issue any advertisement for filling up the faculty posts of the 

Institute on the basis of the qualifications prescribed by the erstwhile 

Recruitment Rules till the meeting of the Governing Council was over and the 

unusual haste in issuing the advertisement dated 20.09.2008 smacks malice on 

the face of it and interference is called upon from this Hon'ble Tribunal 

towards seuing aside and quashing of the same. 

4.20 	That your applicants state that authorities of the NEIGRIHMS 

had themselves held the erstwhile Recruitment Rules to be not feasible for 

implementation; the provisions of which being against the principle of 

competitive selection, which procedure is envisioned for an Institute of 

eminence such as the NEIGRTHMS. Given the above aspect of the matter, the 

criteria of qualification being prescribed in the advertisement dated 20.09.200 8 

in accordance with the erstwhile Recruitment Rules in not a welcome gesture 

for the aspiring candidates seeking appointment in the Institute more so, when 

the amended Recruitment Rules was in the offing and in fact, which had 

materialized just two days after i.e., on 22.09.2008. The authorities of the 

Institute, given the facts and circuInstanceS existing in the matter, ought to 

have proceeded at that time to issue a corrigendum to the advertisement dated 

20.09.200, declaring the selection in pursuance to the said advertisement - 

would be held in terms of the Recruitment Rules in force w.e.f 22.09.2008. 

This also was the assurance held out to the applicants from time to time, but 

the same was never implemented. 

4.21 	That the applicants state that the NEIGRIHMS is one of the 

premier Institute of the country being in the lineage of the AIIMS and 

PGIMER and every aspect regarding the Institute is required to be of the 

highest order including the faculty members appointed in service, which is the 

case with all such Institute's of repute. The qualification prescribed in the 

advertisement dated 20.09.200 8 is obsolete and followed by institutes of lesser 
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repute and has the effect of ,  reducing the cornpetitivenes ofthe-seleetion--

process by narrowing down the ambit of qualifying candidates, which does not 

auger well for the repute of the Institution and this is precisely the reason why 

the authorities had on numerous previous occasions requested for amendment 

of the erstwhile Recruitment Rules. The contemplated amendment having 

materialized, the authorities should have restrained from proceeding with the 

advertisement dated 20.09.2008 any further or in the alternative should have 

re-prescribed the qualifications in the advertisement dated 20.09.2008 in tune 

with the amendments in the Recruitment Rules. 

	

4.22 	That the applicants state that the qualifications prescribed by the 

new Recruitment Rules, if applied for selecting candidates for appointment 

against the faculty posts in NEIGRIHMS, no any injustice would be caused to 

any of the candidates who have already been screened by the concerned 

authorities to be eligible for appearing in the selection process initiated vide the 

advertisement dated 22.09.2008, but will definitely increase the 

competitiveness of the selection process inasmuch as it will widen the ambit of 

eligible and highly qualified candidates thereby will enable the authorities 

concerned to select the very best in circuit for appointment against the 

advertised post, which the Institute has been craving since it inception albeit 

without any positive response. The NEIGRTI-IMS being an Institute in lineage 

of the AIIMS and PIGMER is expected to crave for the best in every aspect of 

its matters and selection of faculty members is no exception. 

	

4.23 	That the applicants state that the erstwhile Recruitment Rules on 

which basis the advertisement dated 20.09.2008 was issued having already 

been scrapped and that too just after expiry of two days from the date of issue 

of the said advertisement, there is no any justification in proceeding with the 

recruitment process initiated in terms of the said Rules. The only behind the 

back justification seems to be the favour that is supposed to be conferred upon 

the blue eyed boys of the higher ups in the Institute by reducing the 

competitiveness of the selection process by narrowing down the ambit of the 

highly qualified candidates such as the applicants. 

690  e 
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That the applicants state that the impugned advertisement is also 

discriminatory in that it gives undue weightage to the services rendered in 

private institute's where as services rendered in premier institute's of the 

country such as AIIMS, PGIMER are not given the same weightage which is 

against the principles of "Equality before Law" and "Equal Protection of Law" 

as enshrined in the Constitution of India. 

That the applicants state that it is a fit case wherein Your 

Lordships' would be pleased to pass an interim direction as has been prayed 

for failing which, the applicants stands to suffer irreparable loss an, jury. 

That in the eventYow Lordships' is pleased to pass an interim 

~direction as has been prayed for, the balance of convenience would be 

maintained in favour of the applicants inasmuch as the selection of candidates 

pursuant to the advertisement dated 20.09.2008 is yet to commence for the 

posts against which the ap 	sareseekinderationofthe cases for
1.

01

, 71 

selection and appointment. 

4.27 	That the applicants state that inaction and the wanton attitude of 

the NEIGRIHMS authorities have violated the principles of Natural Justice, 

Administrative Fair Play and the set of Rules established by law and the action 

towards not extending to the applicants their just and legitimate claim have 

infringed upon the mandate of Articles 14, 16(1), 39(a) & 309 of the 

Constitution of India. 

4.28 	That the applicants state that they have no other appropriate, 

equally efficacious alternative remedy available to them and the remedy sought 

for herein when granted would be just, adequate, proper and effective. 

4.29 	That the applicants demanded justice, but the same was denied to 

them. 

4.30 	That this application has been filed bonafide for securing the 

ends of justice. 
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

	

5.1 	For that the action on the part of the respondent authorities in 

issuing the advertisement dated 20.09.2008 on the basis of the erstwhile 

Recruitment Rules and disqualif'ing the candidature of'the applicants against 

the post of Professor in their respective subjects of specialty is bad in law as 

well as in facts. 

	

5.2 	For that the impugned action on the part of the respondent 

authorities in issuing the advertisement dated 20.09.2008 on the basis of the 

erstwhile Rules which is no longer in existence is highly arbitrary and illegal 

and liable to be set aside and quashed. 

	

5.3 	For that the action towards issuing the advertisement dated 

20.09.2008 for filling up the faculty posts in the NEIGRTHMS on the basis of 

the qualifications prescribed by the old Rules is against the principles of 

justice, equity and good conscience. 

	

5.4 	For that the erstwhile Recruitment Rules having been considered 

to be defective and not feasible for implementation by office of the Director 

itself, the impugned action towards totally ignoring the provisions of the new 

amended Rules towards prescribing the qualifications for selection and 

appointment of candidates against the posts in question is wholly unjustified, 

uncalled for and unsustainable in the eye of law. 

	

5.5 	For that NEIGRIHMS administration has not followed the 

cardinal principles of "Equality Before Law" and "Equal Protection of the 

Law" and thereby invited discrimination amongst employees and infringed the 

Constitutional mandate guaranteed under Article 14 and 16. 

	

5.6 	For that the Director, NEIGRTHMS having himself requested the 

higher authorities for the approving the draft amendment Rules towards 

permitting him to fill up the faculty posts on that basis, there was no 

justification on his part in issuing the advertisement dated 22.09.2008 basing 

on the qualification prescribed by the old Rules 
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5.7 	For that the Director and the authorities of the NEIGRIHMS 

being aware of the faët that the issue of amendment of the existing Rules was 

being taken up by the Gorning Council on 22.09.2009 i.e., just two days - 

after the date of issue of the advertisement dated 20.09.2008, it was uncalled 

for on the their part in showing undue haste in issuing the advertisement dated 

20.09.2008 in a hush hush manner. 

5.8 	For that only behind the back justification towards issuing the 

advertisement dated 20.09.2009 seems to be the favour that is supposed to be - 

conferred upon the blue eyed boys of the higher ups in the Institute by reducing 

the competitiveness of the selection process by narrowing down the ambit of 

the highly qualified candidates such as the applicants. 

5.9 	For that the Director, NEIGRTHMS after through discussion and 

consideration of the matter in its entirety had come to the conclusion that the 

erstwhile Recruitment Rules of the Institute was defective, fallacious and 

lacking in several aspects and had himself recommended for amendment of the 

said Rules in tune with the Recruitment Rules of the AIIMS and PGIMER. As 

such the advertisement dated 20.09.2008 issued by the said authority on the 

basis of the qualifications prescribed by the erstwhile Rules is unsustainable in 

the eye of law. 

5.10 	For that the qualifications prescribed by the new Recruitment 

Rules, if applied for selecting candidates for appointment against the faculty 

posts in NEIGRIHMS, no any injustice would be caused to any of the 

candidates who have already been screened by the concerned authorities to be 

eligible for appearing in the selection process initiated vide the advertisement 

dated 22.09.2008, but will definitely increase the competitiveness of the 

selection process inasmuch as it will widen the ambit of eligible and highly 

qualified candidates thereby will enable the authorities concerned to select the 

very best in circuit for appointment against the advertised post, which the 
Institute has been craving since it inception albeit without any positive 
response. 

~~i 	- 
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5.11 	For that the qualification prescribed -  ill LUC advertisernit J d 

20.09.2008 in accordance with the erstwhile Recruitment Rules in not a 

welcome gesture for the aspiring candidates seeking appointment in the 

Institute more so, when the amended Recruitment Rules was in the offing and 

in fact, which had materialized just two days after i.e., on 22.09.2008. 

	

5.12 	For that the NEIGRTHMS is one of the premier Institute of the 

country being in the lineage of the AJIMS and PGIMER and every aspect 

regarding the Institute is required to be of the highest order including the 

faculty members appointed in service, which is the case with all such 

Institute's of repute. The qualification prescribed in the advertisement dated 

20.09.2008 is obsolete and followed by institutes of lesser repute and has the 

effect of reducing the competitiveness of the selection process by narrowing 

down the ambit of qualifying candidates, which does not auger well for the 

repute of the Institution and this is precisely the reason why the authorities had 

on numerous previous occasions requested for amendment of the erstwhile 

Recruitment Rules. 

	

5.13 	For that the NEIGRIHMS being an Institute in lineage of the 

ATIMS and PIGMER is expected to crave for the very best in every aspect of 

its matters and selection of faculty members is no exception. 

	

5.14 	For that in any view of the matter the impugned action on the 

part of the respondent authorities in issuing the advertisement dated 20.09.2008 

on the basis of the erstwhile Recruitment Rules and disqualifying, the 

candidature of the applicants against the post of Professor in their respective 

subjects of specialty is unsustainable in the eye of law. 

6. DETAILS OF THE REMDIES EXHAUSTED: 

The applicants declare that they have no other alternative and 

efficacious remedy except by way of filing this application. As such they are 

seeking urgent and immediate relief. 

ff~ 
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MATTERS NOT PREVIOUSLY FILED OR PENDING. .BEFORt_ 
ANY OTHER COURT: 

The applicants further declare that no other application, writ 

petition or suit in respect of the subject matter of the instant application is filed 

before any other court, authority or any other Bench of the Hon'ble Tribunal 

nor any such application, writ petition or suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the applicants 

pray that this application be admitted, records be called for and notice be 

issued to the respondents to show cause as to why the relief's sought for in this 

application should not be granted and upon hearing the parties and on perusal 

of the records, be pleased to grant the following relief's. 

	

8.1 	To set aside and quash the advertisement dated 20.09.2008 
- - - 

inviting applications on the basis of the qualifications prescribed by the 

erstwhile Recruitment Rules towards filling up the various faculty posts in the 

NEIGRIHMS. 

	

8.2 	 ernativelX)to direct the respondent authorities to screen the 
applications of the applicants for the postof Professor in the subjects of their 
specialty in terms of the qualifications prescribed by the amended Recruitment 

- -- -.----...- 

Rules. 

	

8.3 	Cost of the application. 

	

8.4 	Any other relief/ relief's that the applicant in the facts and 

circumstances of the case would be entitled to. 

INTERIM ORDER PRAYED FOR: 

ffi~ ~ In this facts and circumstances of the case the applicants prays 
for the following interim directions; 
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To stay the process of selection initiated vide the aariinieñt dated 

20.09.08 for selection of candidates for the faculty posts in the NEIGRIHMS. 

Alternatively, to direct the respondent authorities to allow the 

applicants to appear in the selection process in pursuance to the advertisement 

dated 20.09.200 8 and to consider their cases for such purpose by reckoning the 

provisions of the Recruitment Rules brought into force w.e.f 22.09.2008. 

10............. 

11. PARTICULARS OF THE I.P.O: 

I.P.O No. 	: 	 3 	S Ly 

Date 	: 

Payable at 	Guwahati 

12. LIST OF ENCLOSURES: 

As stated in the index. 

1514 
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I, Dr. Mihir Kumar Goswarni, aged about 47 years, son of Dr. Braja 

Mohan Goswami, resident of Quarter No. B-iC, NEJGRIHMS, NEIGRIHMS 

Campus, Mawdiangdiang, Shillong - 793018, Meghalaya, do hereby solemnly 

affirm and verify that I am the applicant No. 2 in this instant Original 

Application and I have been duly authorised to swear this verification on 

behalf of the applicant no. 1 and as such I am competent to swear this affidavit 

conversant with the facts and circumstances of the case, the statements made in 

paragraph i, 1o2 5°J2- 

are true to my knowledge; those made in paragraphs 

are true tomy 

information derived from the records and the rests are my humble submissions 

before this Hon'hle Tribunal. I have not suppressed any material facts of the 

case. 

And I sign this verification on this the 0 day of 	 , 2009, 

at Guwahati. 

fltfiL 2'gJ o3 
DEPONENT 
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CRiliif1iliENT 1RULJES AND QUALIIt1CATIION lFO TIBIE FACULTY 

NO OTHER IIJJS AT TIRIE AJ.LM.SN1EW Qffl 

iL.btc 	u  Q ftho Po st 	 Outalitj 

1. 	professor (Medical) 	Essg.ntial: 
Pay Scale Rs, 5000-200- 
7300+NPA 

I. A medical qualification incuded in the I or 
II schedule or part H of the third Schedule 
to the Indian Medical Council Act of 1956 
(persons possessing Qualifications included 
in part II or third schedule should also fulfill 
the conditions specified in section 13(3) o r  
the Act). 

2, A postgraduate qualification e.g., MD/MS 
or a recognized qualification equivalent 
thereto in the respective discipline / subject. 

3. M.Ch. for surgical super specialties and 
D.M. for Medical Super specialties or 
qualification recognized..equivalent thereto. 

EXPEIUENCE 

Fourteen years teaching and / or research 
expeiience in a recognized Institution in the 
subject of specialty after obtaining the 
qualifying degree of MD/MS or twelve 
years after obtaining M.Ch D . M. or 
qualification recognized equivalent thereto. 

Professor (Non-Medical) Essential 
Pay Scale Rs. 5900-200- 
7300 

1. Postgraduate qualification e.g. Masters 
Degree in the discipline / allied ubject. 

2 A Doctorate Degree of a recognized 
University. 

Fourteen years teaching and / or research 
experience in the discipline / subject 
concerned after obtaining, the Doctorate 
Degree. 

3. 	Additional 	Professor  
(Medical) 
Pay Scale Rs. 5 100-150- 
63 00-NPA 

I to 3 same as for Professor (Medical) 

r C&'ri if ted It be trui' Copy 	
0 
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.1 
Ten 	years 	teaching 	and 	/ 	or 	research 

, 
experience in a recognized Institu0 	in the subject 	of specialty 	after 	obtmng 	the qualify ing degree ofS or Eight Years aer obtaining M.Ch / D.M. or qualification  

recognized equivalent thereto. 

r 4. Add itjonaj 	Professor 
(NonMedjcal) $tintia[ 

V 1  .. Pay Scale Rs, 5I00-15. 
6300 

I & 2 same as for Professor (Non-Medical) ER1FNr. 
Ten years teaching and / or reseaxch 
experience in the discipline / subject 
concerned after obtajnjg the Doc.rare 
Degree. 

5. 	Associate 	Professor 
(Medical) 
Pay Scale Rs, 4100-125 
485Q- 

I  
3. 	

& 2 same as for Professor (Medical) 
M.Ch, 7. for surgical 	super 	Specialties 	and D.M. 	for 	Medical 	super 	specialties or 

A 	
ff  qualificatj0n -recognizedeuiv&ent thereto 

p 2Ui 
 

Six 	years 	teaching 	ano. 	research experience in a 

Guwahati  
recognizedInstiu0  	in the  subje  	of specialty 	after 	obtalnr  	the qualiing degree 

7T  fbur  	jr ObLning  	Mob   / 	D.M. 	or q ualification recognized eq uivalent thereto. 
Associate 	Professor 
(NonMedjcal) 
Pay Scale Rs. 4100-125 
4850 1505300 

I & 2 same as for Professor (NonMedicaI) 

Six 	Years 	teach jn 	r1d 	/orresearch expeen 	in 	the 	discipline 	/ subject concenj after obtaining the Doctore Degree 
T. 	Assistant 	Professor (Medical) 

Pay Scale Rs. 3500125 
4SOO+NPA 

I to 3 Same as for Profesr 	edieaj) 

Three years teaching and / or researc, 0xprjø0 in recognized Iti.ititution in the subject of Specialty 	after 	obtaini ng 	the qualifying 	degree of 	MDAf g 	or qualificatj0 	equivalent thereto. 

t 
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disciplines) 

One year teaching and / or research 
experience after obtaining the M.Ch / D.M. 
or qualification recognized equivalent 
thereto. 

8 : 	Assistant Professor (Non Essential 
Medical) 
Pay Scale Rs. 3500-125- 
4500 +NPA 

I & 2 same as for Professor (Non-Medical) 

9. 	Medical Supdt. 
Pay 	Scale 	Rs. 
73 00+NPA 

Ibtma 
zrwcT 
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EXPERIENCE; 
Three years teaching and / or research 
experience in the discipline / subject 
concerned after obtaining the Doctoratc 
Degree, 

Eentil 

I. A medical qualification included in 
Schedule I & II or Part II of the third 
schedule of the Indian Medical Council Act 
of 1950 (candid.tes possessing the 
qualifications included in Part II of the third 
schedule should also fUlfill the conditions 
specified in  



ANNEXUREZ . 
.h eastern Indira Gandhi Regional Institute of S,Recruitrneflt Rule Of the Not 

 

Health & Medical Sciences Shillong: 

i. 	 Professor (Medical) 	Essential: 
A medical qualification included in the I 

or ii schedule or part 11 of the third Schedule to the Indian Medical Council Act of 1956 
persons possessing Qualifications included in part H or third schedule should should also 
fulfil the conditions specified in selection 13(3) or the Act. 

A post graduate qualification e.g. MD/MS 
or a rec9gnized qualification equivalent thereto in the respective discipline/Subject. 

MCh for surgical super specialties and 
DM for Medical Super specialties or qualification recOgni cd eqUi\alcflt 

u ntra1Admini h.- t; y9r 	fl3 I 	rrtf 

2. Professor (Non_Medical): 

9 SEP2009 

Essential: 	 Guwahati Bench 
- ft 

I. Post graduate 
Degree in the discipline/allied subject. 

2. A doctorate Degree of a recognized 
U niversltv 

EXPERIENCE: 

Four years of teaching experience as Associate Professor 

E X P E RI EN C k: 

Four years as i\ssociatc ProIssor 

	

3. 	 Associate Professor (Medical) Essential: Specialty Subject 

13 same as professor 

EXPERiENCE: iivc years of teaching experience as Assistant 
P ro fessor/Lectu1eI/deh1o5tt0 i 

Superspeciality Subject 

EXPERIENCE: Two years of experience as Assistant P rofessor/Lecturer 

	

4. 	 Assistant Professor 
1 -3 same as Professor 

EXPERIENCE: (Speciality Subject): 3 years of Teaching Experience 
(SuperspeacilaitY Subject): Nil 

C ertified to be true Copy 
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REPRESENTATION FOR RATIONALIZONG RECRUITh1NT RULE 

PERT QIiIIG TO CAREER PROlOTlOi AD DIRECT RECRthTII IT FO 

ThE FACULTY bIEIERS IN 	 ROHS ON PRJORITY 8AIS 

30 June 2005 
To 

The Director 
NEIQRIHMS, Shillong 
Sir; 
We wish to bring the following few facts to your kind notice that; 

There is a basic and major discrepancy in the Recruitment Rule (RR) regarding the direct 
recruitment and career promotion. For super-specialty departments the period from 
Assistant Professor to be promoted to Associate Professor is Two years. While in 
Specialty departments the period for the same promotion is Five years. This kind of gross 
discrepancy creates a lot of discomfort in the faculty members belonging to specialty 
departments. Nowhere in India is this kind of RR being followed at present. We quote 
some of the examples from reputed premier medical institutions in India for your 
inforniati on: 

I. All India Institute of Medical Sciences, New Delhi 
Asst. Prof. to Associate Prof.- 4 Years. Relaxation is given to the Super 
Specialty Departments only at entry level i.e. Asst. Prof., not beyond. 
The teaching/research experience is counted post MD1MS/MChIDM 

PGIMER, Chandigarh: 
Same as AIIMS, New Delhi 

JIPMER, Pondicherry 
Governed as per DGHS Rules and Regulations 

DGHS administered Mediql Cofleges 
Two Years time bound promotion, irrespective of vacancy 

From the above facts and figures, it is very clear that not a single premier Medical 
Institutions in India are following such a clumsy RR like that of ours and they have 
rationalized according to their advantage. The most important fact remains that gjofJji 

Qert i/led to be true Copy 
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by MCI. Rather. some of them guidelines for other 

state medical colleges. 	- 

At this poini of time we must reiterate the importance of basic science and specially 
departments in a teaching hospital. Since the last four years the interim hospital facility, 
NEIGRIRMS had been run by two Associate Professors from Specialty Departments. At 

ty members have joined in six Specialty Departments like present other facul  
RadiodiagnoSiS, Pathology, RadiotherapY, Microbiology, Pediatrics, Anaesthesia and 
General Surgery. Now that the faculty members in some of the specialty d.epartmelltS 
have joined for more than tO months, it is high time to finalize the RR before they 
complete two years of their service. 

Sir, at this crucial juncture, we request your good office to tak.e notice of the anomaly and 
rationalize it as soon as possible on priority basis. Our expectations are very high on you 
Sir and we hope that you will take our future prospects into consideration while 
discussing this matter with authorities. Considering the hardship we are facing at present 
to build up a national level institution level in a geographically hostile terrain like 
. Shilkg; will bfj5tkm0t. 

Looking forward to hear from you very soon on this matter, 

Sincerely yours 	 . 

Dir. V. Rphadr , 	Dr. C. Danila 	Dr. U.K. Badam 
Associate Prof. 	L. 	Associate Prof. 	Associate Prof. 
Dc t of Pqtholo 	Dept. of Radio- 	Dept. of Anaes- 

dia 
 

r, khri 	Dr. A. Handiqut 	Dr. R. Dass- 
Asst. Prof. 	 Asst. Prof. 	 Asst. Prof 
Dept. of Radiatlo 	Dept. of Radio- 	Dept. of Pediatrics 

Oncology 	 Diagnosis 

Asst. Prof. 	 socia Prof. 
Dept. of Pat 	gy 111 	ept. of4Gen Surgery 

Dr. A.C. Phunkan 
Associate Prof. 
Dept. of 
Microbiology. 

Dr. Md. Y 41 is 
Asst. Prof 	i 

Dept. of Anaes-
thesiology 
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f .,. 	 Phone 	(0364) 2536538 (Tele-Fax) 
2004681 (0) 
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To 
Shri K Raarnarnoorthy 
Joint Secretary 

Guwahati Bench 

 

Ministry of Health and Family Welfare 
Government of India, Nirman Bhavan 
NewDelhj 110011 

Sub: Modification/Amendment of Recruitment Rules (R.R) at NEIGIUHMS 

Sir, 

Reference to the above, the Faculty of the Institute had an extensive discussion 

along with Director and also prominent academician like Chairman of National Board of 

Examination, Vice Chancellor of North Eastern Hill University and other dignitaries who 

have visited the institute regarding the 	 turnout ocapdjdaL. 

repeated advertisements for the Faculty positions at NEIGRIHMS during the lasts 

years. 

It was opined during these discussions that the Recruitment Rules (RR) for 

Faculty position atNEIGRIHMS does not have any definive promoonalscheme 

also there are areas of ambiguity in terms of qualrfication, experience etc. for different 

catcgory of posts. 
--- 

In view of this, we have compared the RR from premier institutes of the Country 

ike AIIMS, PGIMER, SGPG9 d 

We are also incorporating_variouseris for Faculty in the Revised RR for 

NEIGRII-IMS, so that such Faculty will be willing to serve in this remote area of the 

eifzed to be true Copy. 
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Country and bring the status of the NEIGRIHMS to the level of AIIMS, PGIMER etc. 

not only in Patient Car2galso 	education and Research in Medical field. 

We hope such improvement in RR will attract committed and duly qualified 

experience Faculty of high Academic Standing. 

The matter may be put up to competent authority for perusal and approval please. 

Thanking you, 

Yours faithfully, 

(Dr .1RSara)  
Dire to 



/ 
Eastern Indira Gandh. 

(An Autonomous Inst itu 

Dftector's Block, GPO Po1 Udy NO 

r 

M S ANNEXURF. 
alth & Medical Sciences, Shillong. 

ly Welfare, Government of India) 
Mawdiangdiang Shillong. 793018 Meghalaya 

EmaI 	neigrisarichainet.in 
neigri_shgdaaone.in 

Phone : (0364) 2536538 (Tee-Fix) 
2004681 (0) 

No NEIGR-E-llhl 5/2004/cS 	 Dated 27th  July 2007 

,,-zntral AdminstratjveTjj 
Shri K.Raam.amoorthy 	 liuw 
Joint Secretary (NE) 
Ministry of Health and Family Welfare 	 - 9 SU 2](9 
Nirman Bhawan, 
New Delhi-i 1001 F: 	 I 	 - 

UVVtIJLf bflcfl 

Tr PT 
Sub: 	Recnitment Rules for the Faculty PostAjiiioaee, 

Ref: - 	No. NEIGR-E.flJi8/2002/pt.JT dated 29" June 2007. 

Sir, 

With reference to the subject above I am to inform you that the 
institute vid.e letter dated006 (copy enclosed) has submitted a draft 

cruitment Rules for the Faciilty and requested for amed°tFTh 
present Recruitment Ru1es2003 for Faculty posts of the Institute at par with 
Ihe ALIMS, New Delhi for approval of the compent autho4y. 

In this regard it may be stated that the Ministry has created 79 nos of 
tostsin2O03 for the phase-I of the project & the Recruitmeuies - 

2003 for these posts was preparesed on the qualification and experience 
as per the MCI non -ns which was approved by the President Governing 
Cowicil and duly iified by the 7th Governing Council held on 10" February 
2004. Based on the above approved Recruitment Rules the recrnit of the  
Faculty posts in respect oftbe departments in the Phase —I han made D

1 is'still  

Gvi i//ed to be true Copy 
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A 	 4' 	 Tf3f rg the recent visit of the I-Ion'ble Union Health Minister to 
Shillong along with Parliamentary Committee attached to the Ministry of 
Health & Family Welfare on 27.6.2007 it was di by the Hon'b1 
Minister that MI3 	 in the Thtute from the ne ci. 

academic 	 for the facult 
positions for the LTturses like 	 etc have T3Vbeen 
fitlized by the Ministry. As such recruitment of Faculty posts in 	- 

ot be aken a as the Recruitment Rules for 16 departments could 
not e fina ized. 

	

In this connection it may be menSoned that as 	to faculty 

	

-VFposts advertised by the Institute is not encourgng, 	ni2t 0 

Recruitment Rules on the lines of 
NEIGRJHMS and also encourage faculty from other National Institutes to 
come on deputation. The institute is awalting thepjoval of the President 
Governin Council for amendment oruiut Rules 2003 for-T—aculty  

os 5 a 	 for all he Facyosts 
sanctionedPiI 	)approval of draft ReciTineR''lFfO faculr 
postiase -II. 

The Institute vide its letter No. NEIGR-E4111 8/2002/Pt dated 29th June 
2007 (copy enclosed) requested the competent authority to allow recruitment 
of Faculty for the departments of Anatomy, Physiology,phtbalmOlOgY, 

!t ENT, Biochemistry, Pharmacology, Social & Preventive Medicine etc as per 
j qualification Gbexperience of the present approved Recruitment Rules (RR 

2003 for Faculty Posts). Till date there has been no response from the 
Ministry. 

- 	.- -u-.-- 	- 
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the facts stated above the Institute 
'acant faculty posts created in the phase-IT 

of the above it is requested to kindly convey the decision of 
the Ministry on the matter of the Recruitment Rules of Faculty posts 
sanctioned in Phase —II and amendment of the existing Recruitment Rules on 
the lines of AfflvllS. 

S. 

This may kindly be treated as Urgent. 

Yoursiathfull 

SL41,1  

Dire tor 

____________- - ---- P-,"--- - - - 

31 
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2. 	 ANNEXURE,_6  
Tvjlo_ 

"z'tn ndft;i Gandhi Rgioal nstituie of HeaRh 	Medica' Sciences, Shion. 

(i 7:\ 	nioL fnstitutC.. Ministry of Health and Family Welfare, Government of India) 

Diuctoi: BtC(:, GPo Pit Bg No. 92, Mawdiangdiaflcl 	hillong 793018 Meghalaya 
Email :neigrisancmUfl 

eigrLs h g@da t aofle . t hl 

Phone : (0364) 2536538 (Tele-Fa) 
2004681 (0) 

No. NE1GRE.11115I2004I 	
Dated the 19t 1  Februa' 2008 

To 
The JointSeC1et( 1 ) 
Minisy of Health & Family Welfare 	

- q 

Govt. of India 	
\ 

Ninnan Bhavan, New Dethi - 11001 	
Guwa' 

BeC 
I 

Sub.: Mo fict 	
met of Reruitmt Rue5 of FauhY 

N E GRHMS. 

Sir, 
With reference to the above mentioned subject, I am to inform you the. 

Institute has submitted a proposal for modification! d.ment of the 
Recruitment Rules of the faculty posts in the histiite vide. 1.er no. 11 dated 
7th April 2006. HoweVer till date approval of 

the same  has not yet been 

received. The drneit of the existing Recruitment Rules is urgently 
 ' 

required because bf certam ambiguities of which a few are iIlustraed as 

.s. 
existing Recruitmeilt Rules for the post of 

For example as per the  
Assistant Professor teaching expeñeflCe of 3 yearsiS required as SRD, Tutor, 

DemonStrator, 
Registrar after completion of MD/MS in an Institute 

recognised by MCI. However in most of the Private InstiWteS, facul joined 
MS without a 

directly as AssistanU Professor after compie
ny 

teaching eperience as SRD. These faculty after compIet0fl of 3 years x  
eperience as Assistant Professor in Private Medical Institutes 

recognised by 
x  MCI apply for posts of Assistant Professor in NEIGRIHMS. The Screeflmg 

Committee qualified these candidates for the interview by taking  their three 

years experience as Assistant Professor in lieu of SRD. 

This anomaly becomes more glaring at the iL 0f 	ia e. 
Professor- 	

existing Recruitment Rules for the post of Associate 
as Assistant professor is required from 

Professor 
recognized Medical Colleges. 

er/zfied to be tru" Copi 

dvocate 
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The candidates from Private institutes who are appointed as Assistant 
Professor on the basis of their 3 years experience as Assistant Professor in 
~rvaM edical Institutes sea claim forpost of Asi4erpfesSOT  afte 

as Assistant Professor in NEIGRIHMS (total five 
years experience as Assistant Professor minus SRD). Ti.iis has puts 
candidates from enent Institutes on a disadvantage because besides 3 years 
as SRD t e have to complete 5 years as Assistant Professor before they are 
eligible as Associate Professor. The Recruitment Rules therefore 
favo'ur candidates from Private higitutes and, not those from eminent 

Thitint 	les 	the Institute also recoiised 
ee years erience in a reco.iised medical college as 

Resident/Registrar/DemonstratOr/TUtOT to be eligible for the post of Assistant 
Professor. This has created confusion as in most medical Institute 

are also appointed after 
necessarily after MD/MS. 

The present Recruitment Rules of the Institute also does not give 
WgJ 	to research cx ere e as in AIIMS I PGI in 
rnbstfortiite as NE16RIHMS is being set up as P.G. research Institute. 

Ii 

In order to attract faculty from emient Institutes and also to 	te 
am 

reseaLcJLt is kindly requested that Rrüit 	R1'es of the Fadulty be 
modified I amendment as per Recruitment Rules of AIIMS and PGI. A 
comparative  of Recruitment Rules of NEIGRIHMS with that of 
A1IMS and PGI is enclosed for kind perusal. 

Thanking you. 
Yours faithfully 

:i cJ 
(D.A.J. Sawkmie) 

Deputy Dirctor (Adrnn) 



It is requested 
by the Director, NEI 

.5 	

5 

respeeL May 

Yours 

Under Secretiq to the GovrI*mt 
TeleFai:2 

- 	— 	
UiiiU16S 	 1 	— 

: I 	v 	 ANNEXU!_ 

/ 

dA  

u uoiznoaOOl ii 
S 	 i 	yof Health and FamilY Wel&e in 

/ 	
(North East DivisiOn) 

Ninnan I,IaV*n 
New Delhi 110 1O1 

raIAdmstrat 
EF 
	 ib 

-.
9 SEP 209 

To, 

The DireCtOW 	 Gu'/a 
NEEGJ4.11IMS 

hjflong 793018 
MeghllIaYa 
f&ft'. 3L4j-A N - 16 

 
19th McetiI1 of the Goveming 0u 

ati Bench 

of NEIGRWMS, xg;- 

ter for Healthand 
I am directed to inform you that the Hon'lJle Minis  

	

• Family Welfare has desird that the ié" meeting of the 	ngC0L1J11 of l  

	

- 	.-lk, h tikeii 

CertiY'ied to be true Copy 

dvocate 

Is 	

V 

S 	- 	
•• 	 .•I 	

. 	
•• 	 5.. 	

Alt 
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" Mi"uks of the adjo'd mcefi of tht. 10 Meehog of the Guvordng 
Coui of Noith Eustern hdrn Gandhi RegioiaJ I.(ituto of Ifrilth nid Medjegil SCH (NEIGRILIMS), -Shfflug held in the Cfereice Room, NiruAnuo lllm'vnz, New Delhi it I,30 p1.q on ZV'd  Sept mber 2000 
Mcaibs Present: 

ntratpdrnlfltStratue ri Dr.Aubupnj 1(ainado 	 / 	 Pre5ident 	 TTt Hon'blç Union Miflj3ter of Health & Family 
Welfare, Govenimeijt of indin. 	

9 SEP 2009 Dr.A.Piuioig 	
Member 1Joi'bio I-Ieakh Minister, Govt. of.Mcghalnya 	 Guwahati Bch 

Shd Kzho1uz0 	 : Member 	TTCITU 1It 
i-1ou'bh, Health Miiilstct, Govt. of Nagalund 

Shri Naresh Payai 	 Member Secretary (Health. & FW)Govt. of India 

	

5, 	r)r.R.K,srivtava 	 : 	Member D011S, Govenurient, of thdia 

	

G. 	Slim Nved Masood 	
Member AddI. Secretary & PA 

• 	 Ministry of Hcaith & Family Welfare 

Slid R.S.ljhaljwal 
	Member S.C.E.,ICMR . 

Sint. Jayashree Mukherjee 	 : Meber Joint Secretary, DONER 	 m  

MFLR.M.BgiIlJOW 	
Member 

• S111 H.W.T.Syie 	. 	
Member 

	

ii,. 	Dr.C.Sjlvcrn 	
: 	Metutier 

	

12. 	DrRNSaIl)au 	. 	
Meber Director, NEjRfl-fyj 	 m
Secretary 

• 1 

cT 



 

.7 
/ 

t 	dmifliSt 	riUfl 

vn 

- ? SEP2009 \ 1 
Guwahati Bench 	I 

 

Specini Invitces:. 
1 	Sbrj D(.pj 

Joint SCCrctiy 

Miniy of HeaMi & Fawily Welfare 
2 	Shri V.C.3haimi 

CMD, HSCC 

Other OfljejaJs 
I 	Sbrj D.A.J.Sawkrnje 

Deputy Director (Admn) 
NEIGRIBMS  

• 	 2. 

 
 
 
 

ci. 
7. 
LI. 

 
 

ii., 
 
 
 

S. 
16, 

Shri D,T.Uindo 
Executive Engineer (Civil) 
NE1GR1}II.1S 

iJQn'ble Minister of Health, 	 Irnplial •Iio&i Minister of Health, Go vermijoilt of Sikkliu 
Secretary Education Ministry Of Hima Resource & Development 
Sccref) Nutming Commiss ion or rcp[cseu(atjv 
Secreta.y, Norij Easte CoU1 	S.hil.loug 	, 
Vice Chancellor, North Eastern HiJJ Unjversj ,  Sliillong Commissioner & Seczetaq Health, •Govenimeiit of Assani 

& Sccret-y Health Goverijtrje n t of Aruriachal Pradesh Com 	j er & Secrct.ry Health Govenjujen t of Tripura Commissioner & Secretary FleaUli, GovernJnentof 
iEcctor, All India Institute of Med lea! Sciences 	

zor 
 Director, ?GThrni, Cliandiga rJ 

President, Medical Counefi of India 
Shri NabLm Rebia, Hon'bie Member of Rajya Sabha 
Sliri Kirip ClialiaJia, Fhjn'ble Member of Lok Sabtia 
Drjjem Kumar Tewari 

(1) Vice Chancellor NEHJJ & (2) Direct0r, PGJIviiR had expressed their iUbili(y to attcnJ because of their preoccupation. 
 

2 



/ 
_ 

(:1  

The Ho'bIe  Union Mwsterof }Iea1Uj 
North 	 & 	V' Fmiily 	lfàre and President Govcnjjg Cow jj' 	

Eastep Jildira GandJj Rgiorni. Institute of }lealtli & Mod ical Sci  
[Ile tubers of the GoveriThg Cjj 	 Rajimdowèluoniedthe r.J 	- 

The Preidcnt Goveining Council informed the meii.ber that thougi. th Governing Council leeting was being held, after irnre than a 
year, he PCrSoIjaHy 

monitoring flue progress OINE1GR1}jpIJ. through regular rei$v weeings witj,u 
the officers of the Ministry and NEKRLFTS He 

4o wiormed th members 0 the Ccnuicjl that he had visited NEIGRU-IMS along with the, Parliameti.y Committee on i
-Iealih in June 2007. During te visit 'of the Pa4ianieary Conuujt'0 it 

W03 decided that NEIQRIfmjS would start M1313S progrwo. in the Academic. Year 20082OO9 Tlc 
Hn'blc Prsidnt obsepij that he was happy 

That NEiGRl}S has staji.dd (he M13Jjj prg 	
the cusrent academic year 00809 with an annual. iiutajce of 5.0 

stUdents a per schedule The Houi'ble Ptejdt Informed th0 member that this was the first Mlj 	College in the State of MeghaIay in the Nurtjj East, The anuu intke in the College, would be Wereased to 100 in 
the ne,t year. The xxembera were told tluat'U,ie Minisiiy of I-Ieaiq & Family Welfare was extendin 

as an tntjtu0 Of Exe1jeiice g all support, for establishing 

Aller a bt-ief introductio n  by the Director, NEIGR 	 m fIJMS the Agenda ites were taken up one by one.  

('V 

rniristrativeTribt  

- 9 SEP 200 

Guwahati Bench 
dflt 

Aka Lflmoi: 

No comujents was received on 
the. Minutes oL flue 	 ç GOveruing Counj( held oj 17, 042007 wiijh WC.FC ccuJatd to ill tneubers vide histitute' letter No.NEiGI 3Ig9fptfl dated.5th taken as con 	 JtIy 2007, Tlerefore the Miut5 were firmed by the COUIICII ' 

eoctivakeiJ!thi!ii Lh 	
Cuiiei gheldoflh7o47. 

Illy  

The Member Secrc(auy gave details on the 
Act Taken on the 'nirnites of the 9 Governing Cotwj held on 

l7 April 2007. As 'regards the 



4, • 1 

C-9(ablialuneat of Dharanuiia in NEjcjluj,j tile Presidut, Governing 
Council directed that th Dl&imij should ha donuitorks accommodation for 100 

Patients/reLatives with common kitchens and toilets besides some single roorn as in Safdarjung IlospitaJ New Delhi. With these observations the actioji tkn report wns io(ed by the Council, 

nti 1ii Ntdj 
c!iidefi0ll of tht hi of N1X.GRJH1Y1S 

The Member Secretary briefed the COuncil, on the present Status of the Iustitut,. The members  
U.G.Co 	 web infonjne that the Institute had shirted ur5 9 patients both. OPD. & In-door had increased EU]C1: that sophtstjcated equipment in the department of Cardiology CTVS, Urology, 
Orthopaedics etc. had been comiujssioud 

The following observations and suggest -joi were 	 n' 'made by the Hob1 members of the Council 

The H'bIe Health Minister, Goverumen of Meghajayn üifonned that ho had Ieai-
i4t that there was a shortage of the Anaesthctjsis in the Institute. This 

had hampered the thnctioaing of the Purgical deparmieno which. were 
allotted only one day a week for Surgeries, He also pointed out to the ued 
of having Cardiac An&iesthetji•s for the CTVS departm 
nhformed that he had also learnt that NEG 	 ent. He further 

lU1-llS did not have it sanctioned post of Pi-
fusjonjst The Member Secretary explained that the Institute has 

appointed one Perfutionist on contract basj sin 14.07.200a The Member 
Secretary also informed the Cotm that NEIG11JJ-5 i 
Sanctioihed posts of faculty in the 	 s having only 6 
one Profo- 	 dcpartmeiit of Auaesthesiology, At present 

one Associate Professor and. two Assistant Professor of Anuosthesiology have been appointed Offer of appointiTment for the post of Associate Professor, Anaesthcsiology 
was issued to D1.B.K.BiSW but he has yet to join the.post. The DGI•IS, Governcnt'of India obáeryd that 

around 20 Auaesthesiologjst arc requircj for 14 OTs 
10 be commissioned in 

NElGRrJi,j The Secretary FJea[th & Family Welfare observed that since 
NIGRJII-IMS would be having 14 OTs a proposal should be stht by 

the Institnte to the Ministry, for sanctionuig m.o:re posts for the Department of Auaestliesiology. . 

ibu ntr?1AdnttTtm& 
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(C 
, 7 i. 	The Mcmbcrg of the Concj1 concurrcd with these olmervajiona and were of 

the opinion that more faculty posts in the depaitment of Anacathesiolcigy be 
sanctioned 	 . 
Member Secretary further informed the Council that B.Sc Nursing College 
in NEIGRIHMS has started in July 2006. The Nursing College was the first 
Grndutc level Technical 1ntitutc, in the State of Mcglmlaya. The third 
bptch with an intake of 50 students per batch b  has been enrolled in the 
Nursing College. The Council was also informed that the EEC proposal for 
Constructing additional Nursing 1l.ostei and Building, to increase the annual 
intake from 50. to 100, had been, submitted tothe Ministry for approval. 

The Mcbi Secretary also informed the Council, that the EEC for the 
M1313S College building hostl etc., with capacity for aiwu,aI intake of 100, 
is in the final stage ol preparation by T-ISCC, and would be submitted to the 
Miiiitiy shortly. 

The Prsjdnt, Oovcrflig Council directed, that we should aim that in thturc 
thc annual intake for MBBS should increase to 150-200. 

The President, Governing Cou,n,cil enquired from the CMI) Of 115CC about 
the average room size in the proposed MJ3BS hostel, The CMI) of HSCC, 
informed that the size of each room as per design was 8' X 10'. The 
members felt that the room size would not be adequate, considering that 
each room had to accommodate a bed, ward robe, 'tables and chairs, HSCC 
was asked to modify the design of the room,s and .inadc thenj larger. 

The Prcsideht, Governing Council also enquired the starting of the 
'ftndiotherapy department in the institute. lhis was essential since Cancer 
was the widely prevalent in the North East, The Member Secretary informed 
th Council that the EEC proposal for establishment of RCC, had been 
ubwittcd to the Ministry for approval. The members were of th e  opinion, that the RCC and Radiotherapy depariment should be started in the shortest 

possible timc. As an interim measure a çwe.r Ward should be started 
within the ccisting intiistructure with the latest radiotherapy' equipments. 

The Member Secretary informed the members that the institute did tiot have 
a sanctjoiij post of Medical Superinteadnt,, The President, Governing 
Council expressed the view that a full time Mcdical' Superintendent was' 
ueccssuz-y for such a huge hospital. He directed the Member Secretary to sent 
a proposal to the Mini8iry for creation of the Post of Md ical Suerintendcnt. 

Central Admstrati'veTr 
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Excellence Alen National Institute like XMA5, PGIMER & JTPMER wer 
not notified. 

The President, Governing Council enqu red piii the iS (M.E) about Ui 
proceduic adopted in RIMS, liuphal for llQtnLeut of 1'4BBS seats to various 
North East States. It was explained that as RIMS, Tmphal waS a Regional 
institute, the respective State Goverrunents noninated/slected their own 
students for studying MBJ)S in 1UMS, 

The Presideiit, Gçwerning Council was of the opinion that it it was 
conducted in a liansparent manner, as per guideline issued b' Ministry of 
Health & Faintly Welfare, the!] admission 'could be leFt to respectivo'State 
Governnients, by adopting an admissiowprocedure at par with (hat followed 
for the equimon N.E.open seats, 

Atler •dctaiied deliberations, the Council dccided tha,t in respect of these 4 
Stues i.e. Mcghalaya, Mizoram, Nagalancl and Arunachal Pradesh the 
respective Stat? Governments uiay seLect thejr own gudeiis. Pit scLction 
procedure should be purely Ofl merit. NE1QRI}IMS/Ministry of Health & 
Family Welfare, Government of India, would guidi the States in the 
admission process, to. eusu.re'uniformiy 'in the method of selection. There. 
would however be a common admission test ;, conducted by NEIGRU-IMS to 
fill up the seats under N.E.opeu Quota.. 

Igjlj 1tuj5: 
Icpjisider tunenthucut of the Ivlenionuithjm pf Associaticm of the Institute, 

The. Council approved for the ainnudweut of the Me&nonmdwn of 
Association 'of the Institute in respect of the objects to include it Sub-clause 
as 'To povide Uiider-Cjraijuate Medical Ediiennii /r Triiiiiiiti' na rifli'r.d 

The. Member Secretary informed the ,Councj 11ii 	the existing 
- Reurujuimeut Rules for..Facutty posts, 'there were ie ar 	t matters like quahuicat-ion, experietice etc. for different categ r o -  posts. The present 

recruitment rules also did not give 	 He also i.nfortned 

7 
[ entra A t l rn in istratveThbunal 

flf1F 
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e Council, that in order to attract fa' frcm eminent 'Institute and also t9 	\ 
- :owote rcsearch, the existinRcruitrnent Rues for Faculty posts may be 

a!idn1entas per the 1êcnitment Rules of faculty posts of 	N New lhi an.d PQUvIER, Chaadigarh. 

) faculty posts of AIIMS, New Dcliii ñnd Pil1v1t,R, Che.ndignrh, The Council . 

alsothuta t 
01  Co r s, t alrtkln ST' 	P.,  leg ~Vllr R 

TLQflKkr amendment of Clause 18(b) of tliej3ye Lawsoj the Institute 
M16  ty V .1mmmuln'Qu  UK me age oupei'annuain of thcjencbhg fngtil.c 

for62yej65 
" 

The Member Secretaryinfdrrned the Coui1cIl, that as per Clause 18 (b) of the 
Bye-Laws of the Institute the age of superannuation of the teaching faculty 
is 62 years. Tue Ministry of Health & Family Welfare has conveyed the approval of the Cabinet to enhance the ago of suprannuatiQn of teaching 
specialists of Medical Institutions 'under Ministry of Health & Family 
Welfare including NEIGRifiMS from 62 years to 65 years. The Ministry has requested the Institute,, to take uecessary action, for implementation of the Cabinet's 1ecision. The Council noted the Cabinet dco.n,ppoved the amendment of auge of 	 ii.jjg tie 

	

r-- 	
-- 	 -r- 	 fir supelannuahouo i  leaciung tacwty 	 years  

enda Iteni 	-' 

for the facdty me;nbers. 
The MenTher Secfetary infoim-ed the doumncji that in the last Governing Council meeting held on 17thApriI 2007 the Counji was of the opinion, that as an incentive -  to . fuculty members Assessment Priniotion Scheme. applicable to the faculty of AUMS, New Dllji aild PG]MER, Chandigarh be also madci  lathe faculty of NEIGiOI}TJ',4s. The Ministry vide Idles claed1i32also informed tinit the Ministry of Finance had  approved 
the\implemeutation of Assessment Promotion Scheme as applicable n 
All GIIVR for the faculty at1EIGRlS .,.. 

rjrtivC ThbUm 1• Central 
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er Sccmtajry th 	ocd m 	 the 	that - 

Assesswa ut 
Pr000 Sqhc110 	

& PG 	would flwoy with the thgnatio of faculty niember One 
tioi 

ck 
of 
do 

veiai years, The Council 	
pya

the  i1npleIflonao11 of 	 Prorno(jo 
Au
Scheme for the AflCU 

JGl5 as nPP1IbJC to AI&IS & PGR, C o a o 
 dition th faculty proffloted under AssessInef)t Promotion 

me couli not be HOD of their respect lye departj, The Couujj 
i50 u of the post f Addi -450-20900/-  

as 	,Jonf0 in the pay sqale of 
PG1Mjg Slu'i Navecj Masood Addi. ISecrctar-y.& F.A. 	

the Cotthj[ that the 

I v 1 

l'lc Member Secre(y..ed the Couj that Ii (eleveu) faculty posts Were 3auc(ioicd vide Mini5t letter dated 1702 1997 with 
25% NPA but 

facu) 	5actjoued stiWe
quentftuinberitg 130 de Minist'3 letters dated 12 . 0

52003 and 08.092005 were 5flftcoued Without 
	A. PacWty 

wh0 Joiijrj the posts 5W1utjQC 
vide letter dated 17,2,97 were drawing NPA from the date ofjoijig while fucuit who 

8imultaeOtJ3ly jOi d ains th e  Posts sanctioned vjd Ie(ter dated 12M5 2003 and 
08 .092005 wete tillowe(I to draw NPA froth 2.8.2006 oy. T5 had created anomalies 

in thC drawn. The faculty have 
submitted rcp5efltiøt the Minjst CXPressing - again this disCrijnti0 

They had also lJJOV CAT against 
ther0 	

The Member Secret 	also .Uiforujcd the COWiCII that the aniou Of Wpaid 	
A from the date ofjojfljnk till 1 ..2006 is amounting to Rsjo(j9595 Q.[C5pt of 8 (eigli faculty only, 

The Coun HPPrOVeUPUiUt ofpd)At0 8 (eigh ofNEJG1ip5 wi[lj efTe 	unal
fforn the date 9fthirjoig.t1, 1.8.2006ber 

icf - 	ntraM.' 
j- 	TRT 	c'vi 
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Soc1 	the 	
kUe NoU122/27102 

: 

Tb Mernb 	
jjtCorathe Ci1j1 i 	the instit 

	

ill rcej11 	
fcu 	1 flber eg. PEO[ssOr 1d Asocj n t e  A.9 the 	w 	o r 	- 	to the 

B dvejseniejit for fne 	poat the itjt 	rb:1osin 	!TIUg up (hes 
laws,the Ow 	br PPOLL1Ü110EI[ 

of the faculty on Contract 
lywg With 

ircsjd11t Goveriijg 	
Ho 	it w 	C JICed that Ob(aiig 

ilte P1 Oy of the 	
for ceu1eJTof Faculi u regfl rno cajj 	
eIei1j 

Pr ee to joij private  Me 
at hghr xouu1flertjoj Th0 of tl Co11 	to 	

POWer by meIf cnt o1 l.ho C1au No.23 of 

	

t
th By1 

	

	of th 	
to til 	etur o the iust 	fbi appo1n01 

Of retirc çnio 	mebcrs 	
thj lCrjj 1W 1h 

	

wt 	the eii tu to 	
c OflI Afli dthcoo 	the  

pyn10111 
of uol]so1j(Nted py to IiIouI;. on 	

would 	to b 

hri Nayed Ma 	 rn 

by (he tn(00 	
Dijj 	befo1 	flPICfliCJatiO

or 

Profe0 	
- 	•Rs.800(•)/ JJr o,itl1 ood Addl, Secrctai.y & PA stle(t 	tli prop u j 
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The Council also approved the ajucidjient of Clause 23 of tho Iustitute' Bye laws as reflected in the agenda. 

&Ivendn  
1pjbers inait 

The Meniber Secretary informed the CoiniE that at present the Institute was reerniting candidates for faculty posts 'on ft basis of persona1 interviews 
conducted by the Staiding Selection Coimgiitiee of the liisthute. Iii. some. cases the candidates with e jLCepQouqJ. academic qualification, could not appear for the ULCIV-IQWS, on the datc due to 'iarioua factors hkc illness, attend ing couferdnecsft.'aioiiig abroad etc. In. view of the poor rTsponse of eliib1e caudith(es to interviews conducted by the lnstil'uic, the Member Secretary sought the approval of the Couucij for assessing such candidates, without their personal aPPcamcc before the Slectjon Comin,jUo, They would be assessed on their baig of their bio-data, academic qualifica1jon, pubIiatjon etc. 1-lowever the President, Governing Council was of the Opinion that since such a procedure of seleciiàn was not adopted in AIIIVIS, PGIMER & JWMER, it would be premature to implement it at NBIO1u}IMS t present. 

Ailci deliberation, the Council did not approve the proposal. 

Agj  ~di 	l:!i 

The Mew.ber Secretary informed the .Councii that the Union Minister ,  of Health '& Family Welfare Dr. Mbuunj Rainadoss had held a Review 
Meeting on 23.10.2007 to OperBtionaljze Stiper Speciality departments in NEIGRJJ-IMS. The Ministry had also. invited the heads of eminent 
thsthutiou, in ioth the: Public and .PnvaLeSec(or for the iiieeting. This meet,ing Was aticn.ded by Dr.Ic,M.Chejjan Chairman and CEO Int ernational 
Centre in Cardio Thoracic and Vascular di&ea. Dr..S.Bhauacharjee, 
Director, .CMC Vellore, :Dr.Nagu'jan, Di.retor NIt&IPdS Bangaloe, 
Dr.Talwar, Director PGl1SlER, Chandigar!i and eiiior Oflicals of th Mi e Hea.h nistry and NEI.GRIHMS. the Minister luid requested heads of the 'various Institutes to suggest ways and !ueau.q to bperatioriulize Super Speciality Services in. the Institiite. Be inforwed that there vere two  

.Oentrat Adm 	
bufl& n1StratlT 

• 	
ii. 
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Proposals i  one from M/s Frontier Lifeline and the Qther from NIME-IA14S 
Bangaloro. The proposals were as follows: 

DrNagarajan, Director of NIMI{ANS, l3ngalore had proposed tht 
sanctioned iosts of NEIGRIHMS to the dertiiieut of Neurosurgery and 
Neorology which were vacant be transierred perrnaliently to NIMNANS, 
Bangalord, NIMII{AN.S would recruit facuIty against these yacant posts 
These cacithy would be then posted iu.NEIGRIlThS on. rotation of 6 to 8 
months. The Faculty fiOm NIMBANS, aptlrt from providing super speciality 
services would also start Post Graduate Programmes in their respective 
•dcpauiiucnts. 

With regard to the transfer of sançtioned posts in the .dcpartuient of 
Neurology and New -u Surgery to IUMHANS, .hc 'majority of the members 
were of the opinion that such a proposal may not he fca.ible at present. The 
Institute should explore other means to operatioualie these depailmetits by 
oftertllg additional incentive to faculty, wide publicity etc. 

The mçmber were also informed that the' Institute had signed a 
Memorandum Of Agreement dated 22.2.20011 with M/s Frontier Lifeline to 
operufionlize the departments of Cardiology and CTVS. As per this 
agreemen.t Mis FLL would provide following rvices. 

extend technical and maopdwer support tn opervitioi -talisp the 
depar1inons of Cardiology, C:urdio :ThOCjC & Vascular Surgery. 
of NI3IGRIFIMS, 
impart tinining and required exposure in the realm of Cardiqiogy, 

• Cardio Thoracic & Vascular Surgery to the concerned manpower 
Of N'EIGRII-LMS so that they could extend their healing mission to 
the people of North East Region, and 
ptovidc their expert advise 'insetting up required infrastructure for 
operationalialng the departine.ntsof Cardiology, Cnrdiö Tlioracic & 
Vacular Surgery pfNEiGRI. 

NEIGRIHMS as per the, agreement would pay salafies to consultant and staff 
of Mis FLL as, per' equivalent pay scale of NE1GRIHMS. NEIGRU-IMS 
would pay for the Travelling Cost of the cobsultanls/sta,ff from Cheiinai to 
Shulong & vice versa besides also bearing ib.r foodiug and lodging cost. A 
I-Ioin GraflValvc would be set up at NEIGRifIMS, with expertise' from 

Tribufl& 
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I (1 
MIs FLL. NEIGRIIIMS would bear the cost 25% of the valves would be 
used by MIs FLL. 

The Council after deliberation was of the view that since the d.epartnkcnt of 
Cardiology and CTVS in NEI&RIHMS had aleudy sarcd functioning, the 
Agreement may be put on hold for the time beig. 

,g,CfiIjiJ$c in Ji: 
rrinnitUrn •4? 	 r i 	i -h 	-,at -.-.nd 

/J VL L U 'J,L-' UA UJV LUUWtQ 

The Council approved the minutes of the 19 9 201, 21t1t, 22', 	24, 25111 
& 26th mccting of the Standing Finance Cot -atuitteo and also approved the 
action taken by the institute to implement the decision ex-post facto. 

gdljNu15; 
udtcd 

.tatcmcntjor the Yw 2004-2005 & 2005-2006cjI1qE1GIUHMS 

The Cotuull adopted the Annual Report au.d Audited Statement of Accoints 
of the Institute for the year 2004-2005 and 200-200.6. 

ftendnjjew 
.ofhecvised 3uç,gEstimate for 262006-2007 

The Council approved cx-p.ost facto tie 'Revi&ed' ltidget Esiiinate for 2005-
06 and 2006-07 and Budget Eatimates for the 'year 206-07 and 2007-08 of 
the institute. 

;.. iz.' ni.......:...... I_&__ 

The COuncil approved the ,minuteof the 6' Ptanning Committee held on 
28th November 2005 and also approved the. action taken by the insti(ut to 
implement the deisiou ex-post facto.' 

S 	-9SEP 9  ". 
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Agpd jjjp. 	 . 

Toneropmvn1 tfr the eQilection o1seiCbargs, 

The Council approved the proposal, to sLat collecting hospital charges and 
investigation charges from the patient as per the rate of PGIMEl, 

• 

	

	 Cliaudigarh or AIIMS, New Dcliii which ever' is lowest, The bollection of 
user charges would be made after the hospital, is formally inaugurated. 

jjpal for Get Floj*se in uew Delhi 

The Couucil approved for hiring of a 2 to 3 beçl room flat in New Dcliii for 
use by the histitiite as a Guest House. It was suggested, by the Secretary 
I'Ica'hh & Family Welfare, that the Guest House shouldbe located at Dwarka 
as it was close to the Airport. 

jutJ:& Item No.20i . . 

	

Ieijei'tJioj q.jit 	ecjaiwi...on tt 	çgjji 	datj 	oUhy 6 
cnlPay Coininis ion revision ofP.iy 6 _nd Ail!2wan(; e;5,  

The Council was of the unanimous view, that the recommendation of the. 
SIxth Pay Commission as approved by the Government, be made app.Iicabk 
to the employees of NE1GRII-ilviS. However the Rcvsed Pay Scale would be iinpleniented stibjct to issue of relevant orders by the Ministry of 
Fi4lance extending the benefits of the Sixth Pay Commission, to 
Atoom0u& Organisation under Government of India. c 

( 	 ifl(ln1tcmNo,2I,; 
Ltatifiotion for cxtcfl5jofl nferyicçcrn conhrict') çf Drj3ionaKhujjqbç,ji 

L9ie9soL Rad iod iagflQJ3 	. 

The Council approved ex.-post facto the appointment of Dr B Kbarrubon on contract bnsj 	 till 17.4.2009. 
Agenda Item No.22: 	 . 

Ratification of the COthon of the 	ijng inne..,C.cmmi.i1ee 
The Council rati&d.tbe action taken by the Pres ident, Governing Council to increase , the membership. of the Standing Finance Comuiittee of NETGRI}[MS from the existing 8 to 10 members by inclusion two additional. 

• 	
,]~e 	 j. 

' 	
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S 	& (1) 	cre 	(Re Prnjc Dircct0j & amjJ Weare) 	

(2) Addjtj11 N 
ccretuiy & 	

, atjonaj Ruri caith MLs0 
(LR1iM) The 

Co1jalso  aPproved, ex-pt fct0 the 
OOfl1atjoi1 of Secret.y 

icalth & Fwniiy We1), as 	
of the tadiug Fina In pIa of Director Gncj•ai of eaU1i 
	 -. 

AZIJt Q 2 3 . 

• 	fidrc I D h1 tofDFRTLSnr  

• Tile CoLtIlril

approved epost facto the ?PPOiiitent of DF.R.KSUia Profcs0. of th DeplJt.of Hpj dwjujs(l.atju AJS New Delhi qs the Difectur of the 
IrIStiti•(e for

us  
 th peod fto 6 . 1 22005 (up  

wo  

29.2.2Ooj (at1endug the age of 62 yea). 

The Co Mica ratified the 
[CflOInjJJ(jQfl 

of MrSRMDathC as nimbr to the Governing Cowçj as well a to the C
1uier5ollbjp. of th Standthg ScIecüi Ciintte for Group A .pos In the lnstjt for a period of S 

lie 

yenra 	7hhI 
Novernbet 2005 

the Council ratified the Uonunation of the Vice Chiucj (NEJ -itJ) an(/or 
Secre 	

EC) to act as Cocl 	e11 o the tandil)g Selectioji contjuted fOf ECcIÜjlcliof faculty wembers nod other Group A posts in the lnstjtu(c duthig the perjQd 	
of Ui Chai Standing Selcc0 Committee 

eribunal  
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U4LL U1S1 Jflsts 

The Cçuneil ratified the appointment of faàulty meinbera, other Group A and Group B pos in the Instit-utc as reflected in the agenda. 	- 

The Council ratified the rui3ing of upper ago limitto 39 years for group C & 1) posts in the Institute, 

j3jfctipn of the co itjtjon 	tç Intçnjig Cornnie or urchps o nedica1 cgt%iprnellts 1  

The Coucj1 ratified the coustjtu(joii of two Internal Committee for 
procurement of Medical Equipment in the Institute. 

£nd1tm 
COflVOfBjOfl OfPoBts 

Tho Council decided that the proposal for conversion O posts as reflected in  the ageuda may be placed before the Statidiug' Pinance Committee of the iniEi(ute. 

The ieellng eideI with iii vote ôfthanks from and to the Cluiir. 

(Dr. R.N.Sahan) 	
(DrAnbunj Ramadoss) Member Secretary 	 Ho'bIe Union h1inister of Governing Coucjt 	 !f-Teahh & Family Welfare 
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No. of Posts Departments  
Professor 	Associate Prof. Assistant Prot 

aroenterolOg\'  
CTV S 

Ncphrologv  
-___ •0 	 -- 

i Urology 
 

ClinicalPharmacO!_ _________ 
 

Microbiology  
PathologX 

Orthopaedics &'I' rauina I 
Obstetrics&GynaecOlogy 	 I - hii I 
GeneralSurgery 
GciicialMediemuc I 	. 

Paccliatrics 

Biochemistry 

ENT 
hthalmology 

Ph I 2 
Medical Oiicology I 

[CiicaiHaematology 1 i 	______ 2 

Endocrinology&MetabolicDiseases 1 I 2 

sai0nco)gV 1 

Iropical&mfectiousDiseases  

Rheumatology 1 1 2 

HospitalAdministration 37 26 

I 

ANXt1RF1 
North Eastern Indira Gandhi Regional Institute of Health & Medical Sciences, Shillong, 

Mawdiangdiang-793018  
ADVERTISEMENT N0.NEIGR-E.11119/2004/Pt.%' 	- 

pplica1ions are invited on prescribed form by the Director, North Eastern indira Gandhi 
Regional Institute of Health & Medical Sciences, from Indian Citizen for the following posts 

I 

Deputy Medical Superintendent 	I 	I 

Nursing 	_Professorcum VicePrincipal  
\Nursing College Jjecturer 

* Candidates who had applied earlier against advertisement No.NEIGR- 15/2004 dated 

17.10.2007 need not apply again. 

PayScale: 
Professor: 18400-22400/- ± NPA Associale Professor: 14300-18300/- ± NPA. Assistant 
Professor: 11625-15200/- + NPA (Non Medical Faculty - No NPA), Dy.Medicai 
Superintendent - 10000-15200/-, Professor cum Vice Principal - 12000-16500/- and Lecturer 
- 8000-13500/- (Plus other allowances as admissible under Govt. of India Rules) 

ert,fjed to be true Copy 	
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General Jformatfli. 1 ApplicatiOnS of retired faculty members having requisite qualification & expenenCe and who have not 
crossed 65 years of age may also be considered for appomtmeflt on contaci basis and the pay & perks are 

negotiable with in Govt. Rules. 
2 Accommodalions will be provided to (lie Faculty members appointed at the Inst itate 

3 A 
C second1aSS train fare to and fro to the place of inteeW il be paid on p

roduction oC fickets to the 

candidates who are called for interview. 
4 hicomplete application will not be considered. 
5 Institute reserves the ñgt to reject or accept any candidamre qthout assigning any reason thereof. 
6 The number of posts may be increased/decrensed depending UOfl the requirement at the time of interview 

7 The effective date upto which the re uisite ex erience ust be completed S 3O June 2009. 

For further detaUs regarding essentia! qua!ificatiOfl experiences age etc. and to 
dOWfl!02d the 

prescribed application form, kindly visit the Institute's Web site 	
nithm5.fliJil 

Complete application may be send in the prescribed applicatOfl form to the Director, North Eastern 
Indira Gandhi Regional Institute of Health & Medical Science, Shillong, M

awdIaflgdaflg i93 018 

Last date of receipt of applicattOn is 31 October 2008. 1 	 Directr, NEtGRIFIIVIS 

Central Adrnni,trathe Triturti 
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,j. /OGRAPJI CALCUTiA SATURDAY 2() SEPTEMBER2008 
uilltoulvlstonä 

f 	the Delhi-Hand- 
,,r aighway 

- 

Mn 

Mulled t©flL; 
U) 8)hairnnri 

Applienrinna nv invite,> no pnytcnihed fl,rtn 6'; file Director. NoCh harlem 
ln'duiin Gandhi 11cinnaI Intiiiittv- of I VoltS S. idcdkal Sckxce.fntto lodiml 
Citizen 'or the linlitnis into coats ,tietmtnuntin.'d lrohi'nv. 

Caidininey 	 I 	I - - 
(issliti:uttioloyy 	_  	2 

Cl'VS 	 I 	 . 

0.1, Stnyenm  

Nei,usn Surgery 	 I 	 I 

Ure lory  

Clinical Plnannacologn  

Microluinlogy - 
Prolinmlney  

Ita(linhhicrapv 	 I  
Orlltonnedics 3. Trauma 	 I 

'lvii nniucndntgy 	 I 	 - 

Comnnnttinily h-Ictliettte 	 I 	 - 

OpInulialunoIngo  
l'hysiinlnnt' 	 . 	 - 

Medical OnciiIttv I 1 2 

Clinical llaCntntoloy  
F.nulocnnnlvtgv & I 1 2 
MeIahtnII Di,eeve.s 
Sntugic:d I)ncoltugy 	 I 	 I 	 2 
l)cnnunlniogv& 511)  
Tmsnpicnl 6 ltuliivtiv'ums I 2 
Dutenues 

F11ns1'nlni \dntinnualiatin,tn 	I 	I 	I 	1 	1 	2 
2(n 	 28 	 il 

!!!L2inLc2!(e5 _PunlSusorcoinVicePrincipal 
Nut_singCollege 	_Ieetnin'r  - 	- 	1(1Iinr(SIC) 
Cnnnliulalon 	11,11 npplicul rnrlier alailtal adscilisvincilt No. P451011. 

115I2e03 doled 1740-150) need nnl imply o5oin. 

Pin"Scale: 
PrnnI'cssnr : 184110 .- 2241111. 	NP.5. ,\anncmte Ptnlctsnr 	143011 - I 93511'- 
NPn\. Assistant l'rnmI'cssu'n 11625 - 520W- 1-  NrA I Mont Medical Faculty - 
No NPA I. Ds In ledical Snnporiuttendcnit : 10909 - I 52115".. PNlStuir cnn, Vice 
Prioej1,a) 1711115 - 6511111. and l,cctnn,lr : 81811) - 115011.- 1 rlox 'they 
allowances is admissible smiler Govt. of liditi hindet I 
GenerallnIoi'nialinu,: - 

Applications or rlircd linctultv nnconlnrrs Inyviog eupuisile qtuahiflrttminnn & 
experience and nIb) Ittive not crossed InS ycani '1 one unity aIm, Inn considctxd 
inc onpninIInteot no cnonact bnsiu aml their pay A ped:s nm ozgntiahle within 
DinT Cohen. 
Aceninuond:uniuns will Inc Inmsni'ideui to the Faculty not-mine, nppahuuucd Ii tIne 
Inslitote. 
A.( . second-eliot Irwin tine no and Inns in the place 	 he 'aid no 
prttducuinni ol'dckcls In tIne candidates svinnn ate called rtnr iloervievv. 
Innenonplcle opplieauions vi'ilh not Iro vnte,iileceil. 
Inslilnte reserves (Inc riglil to unjecl or accept tinny caodidatnnne triuhinot 
assiening any veason thereof 
TIne tntnntmer of pnuln may he increased 1  nlecreasenl depeunhing ttpnnn the 
nvillluretnienl at line little or iuuieni'icnv, 
Thteelfeclive lIttle utptnn svhtich 11w tnen1nuirile espodesee most he ccninpleted is 

nh  June 2009. 
For (n-lIner derail, regarding e,rrnllal qtnaliflealino, en en-cc nine CV, 

and In dnn,eoioanl the prencnbed npplicalion huron ltlnnnllv ritil lint inslilnlr'o 
nvnln site lilp/ntitptsJ2ki5. 

Cntniplelc applications unlay lie sennl iii the pnv-tceihenl npplica:inns ron-on lii tilt' 
l)oecinr, Nnnnnln liiusueon Indira Gvtndlni eeninnnnnl l'mnlitolO sur Health & tiledicid 
Science, Shuhiong, Masrdiatnrdinng - 

Lttst nlnte nrteceipt ofap1tlk:ntio 	a 9l ° Oclnthnrn - 111118, 

A participant at the 
Save Nature Rally 2008 
in .Jipur on Friday. (P11) 

Pislaid w1 
N Muzaffarisagar 
(PTt): An illegal arms 
factory was unearthed 
on Friday in a police 
raid in Muzalfaraugar. 
Fifteen illegally made 
pistols and a pistol-malc-
lug machine were 
seized. Two persons 
have been arreSted. 

R 1i'luzaffariiagai' 
(Pit): A fast-Irack court 
on Friday sentenced a 
milan to nine years in jail 
for hmunan trafFicking 
and attempted rape. Jile- 
ndra Kumar had alleged. 
ly  bought a 16-year-old 
girl from her stepmother 
for Rs 25,000 and I hen 
trie(I to assault her. The 
step-mother was 
acquitted for lack of 
evidence. 

A sand sculpture of 
Mahatma Gandhi 
in Bilcaner. (Pil) 

It teaS .u51t IOltS owuaam'C5nU 	Ivolomim 
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Example of Relaxations Given to various Faculty Members at different time: 

.1 

Name 	Experience 	I Post ence Quantum of 
appointed 7required  Relaxation 

?c/i given 
Dr. 	C 3 	yrs. 	Senior Associate 5 yrs as Assistant 5 	yrs 
Daniala Residency Professor Professor or 6 yrs experience 

Post 	MD 	(AIIMS, as 	Asst. 
PGI, SGPGI) Prof 

Dr. 2 yrs. 8 months Associate 5 yrs as Assistant 3&112 	yrs 
Vandana as 	Senior I Professor Professor or 6 yrs experience 
Rapheal Resident 	& Post 	MD 	(AIIMS, as 	Asst. 

1&112 	yrs 	as PGI, SGPGI) Prof 
Asst. 	Prof. 	in 
Private Hospital 

Dr. 
______  

1&1/2 	yrs 	as 5 yrs as Asst. Prof 3&112 	yrs 

Vandana Asst. 	Prof. 	in Professor & 4 yrs as Assoc. experience 
Rapheal Private 	Hospital Prof. or 14 yrs post as 	Asst. 

and 	5 	yrs 	as MD(AIIMS, 	PCI, Prof 
Associate Prof SGPGI) 

Dr.  Nil 	(Working 	in Assoc. 3 	yrs 	of 	Senit 3 yrs. 
A.C.Phukan ICMR) Professor Residency/Lecturer  

Dr. 10 	yrs Professor 5 	yrs 	as 	Asst. 5 	yrs. 	As 
A.C.Phukan experience from Prof., 	4 	yrs 	as Asst Prof. & 

ICMR & 2 &1/2 Assoc. Prof. or 14 1 	& 1/2 yrs. 
yrs as Associate yrs 	post As 	Assoc. 
Prof MD(AIIMS, 	PGI, Prof. 

SGPGI)  

Dr. 	2yrs & 4 months Assistant 3 	yrs. 	Of 	Senior 8 months of 
K.G.Lynrah 	of 	Senior Professor in Residency Senior 

Residency 	in the Residency 
Gastroenterology Department and 
Department, of Medicine Department 
NEIGRIHMS, of Medicine 
which 	did 	not , 	 no 
had 	a 	Faculty experience 
Member  

Dr. Hussain 3 yrs. Of Senior Assistant 3 	yrs. 	Of 	Senior Department 
Residency 	in Professor in Residency of Medicine 
Gastroenterology the . 

no 
Department, Department experience 
NEIGRIHMS, of Medicine 
which 	did 	not 

I had 	a 	Faculty 

.r 	SEP  79109, 
erllfied to be true Copy 
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Senior 
Member  

Associate 	5 yrs as Asst. Prof 1 	& 1/2 yrs 
Dr. Rassna 3 	yrs. 

Residency & 3 & Prof. 	Professor or 6 yrs as 	Asst. 
Prof. Das 

1/2 	Asst. Post 	MD 	(AIIMS 
yrs 	as PGI, SGPGI 

Dr. 	A. 
Prof. 
1 	& 	1/2 yrs. 	As Associate 	2 	yrs. 	As 	Asst. 6 mths As 

Asst. Prof. 
Mishra Asst. Prof. Prof. 	Prof. 

Associate 	2 	yrs. 	As 	Asst. 6 mths As 
Dr. 1/2 	As 1 	& 	yrs. 

Prof. 	Prof. Asst. Prof 
M.Saikia Asst. Prof 

I 	9 SEP 
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RE 

iv 	To 	
/ 	25 Feb 200 

The Secretary 
Department of Health & FW, 
Govt. of India, Nirman Bhawan, 
New Delhi & 
Member, Governing Council, NEIGRIHMS, Shillong 

U, 	
)I 

Sub; Request to direct NEIGRIHF1S to implement the new 
Recruitment Rule at par with AIIM & PGIMER as decided in 
the 10th Governing COuncil Meeting on 22 September 2008 

Sir, 
We the faculty membersJish to brig fllowing few facts to your kind 
knowledge and:informti0r that; 

Back Groundl 

L The 1 NEIGRIHMS is fcing cru th ofFaculty Members at present. 

The NEIRIHM5 is following the Recruitmnt Rule (.RR) for the 
selection of Faculty Members \which is deficient in many aspects, 

,- 	
faulty arid having m 	g •y aeas. It does not give any 
weightage to research and p t MD/MS cumulative experience. 

Exactly fr this reasons, in ste of several adverflseeflts in the 
oq past, the NEIGRIHMS could nly :attrct 40 faculty embers till 

dat4 in vrious departments. 

Of late ralizing these pro.l 	s, the NEIGRIHMS wote several 

5 Thes4WaS&S0Putat tie Agenda Iem no 	in the 10 
NEIGRIHMSheld .  at New Delhi on 

decided hat the RR should be changed to that of AIIMS and 
PGIMER. S..  

6.Intiefl1 
Of the ol 
Meeting, 

I;. 	
.. 

an time the NEIG, 
existing RR just 

.e. on 20 Septemt 

-ll'1S advertised again cn the basis 
odays prior to Governing Council 
2008. 

Glen i/led to be true Cops 

0 
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7. Now that the Governing Council decision is there to change the 
RR, but the screening was done on the basis of old existing RR 

r 	- 	 on 12 Feb 2009. 
/ 

Effect: 	-- 

Sir, we the following faculty members ae trained from the best of the 
Institutes like AJIMS, New Delhi, MAME New Delhi, GMC, Guwahati 
etc. We are much more experienced ard1 -trained professionally than 
other candidates. 

But because our applicatioi forms were screened on the basis of old 
RR, we were eliminated and mad not eligible for the promotion to 

- higher positions on the prtext thathete Is no separate further order 
froin the Ministty on this riatter to IIMQlel m6nt the samedecision This 
effect is very demoralizing. I 
Pravj 

Sir, when the Governing qouncil inits at meeting on 22 Sept 2008 
has decided to change the 1 R,. f/ease consider our tase 
sympathetically and aiio4, oura Dlictions to be conidered for 
screening in the light of chnged RFJ - 

Expecting to her your favourable d cisiO soon on this matter 

Sincerely yours 	 - 

Dr..acL4 	Dr. MihirG TorWrfli 
Assfrofer 	Assoc. Profe 	Asst. Professbr 
Department of 6ncology Departmnt of Medicine sept. of Othopaedics 
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DRE 
To 	 (17 Aug2009 ' 
The Director 
NEIGRIHMS, Shillong 

Sub: Request for consideration of my application for the post of Assoc/Professor, 
Department of Radiotherapy, NEIGRIHMS 

Sir, 
Most humbly I wish to bring few following facts for your information & kind 

consideration that; 

The Recruitment Rule (RR), NEIGRIHMS is following at present is not a 
rationalized one and does not treat Superspeciality & Specialty Departments at 
par. 

That is the reason, the institute administration repeatedly wrote to the Ministry of 
Health & FW for changing the existing RR. 

The 10th  Governing Council Meeting was supposed to be held on 22 Sept 2008. 
NEIGRIHMS administration put (Change of RR) as an agenda item no. 6 

But at the same time went ahead with the advertisement of faculty posts on 20 
Sept 2008 with old existing RR, just two days prior to the Governing Council 
Meeting. 

On 22d  Sept, the Governing Council decided to change the RR at par with AJIMS 
and PGIMER 

Following the decision of the Governing Council to change the RR, the institute 
did not take any steps to get the new RR approved from the ministry, But went 
ahead with the screening of the application forms in Feb 2009. 

Unfortunately my application for subsequent higherosition was rejected by the 

screening committee. 

Sir, I am the first faculty member to join NEIGRIHMS in Aug2004 after the regular 

recruitment process started, hence completed 5 years as Asst. Professor. As per the 

existing RR, I should have been screened through for the post of Assoc. Prof. 
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If you consider the new changed RR as per the decision of 10 Governing Council, I am 

still hi her osition as 1 am having already 14+ years of post MD experience 
eligible for  NEIGRIHMS). For your kind 
(9+ years from AIIMS, New Delhi and 5+ years from  

informatidn, I am enclosing my comprehensive CV. 

In the past, who ever has been promoted in NEIGRIHMS have been allowed exemplary 

relaxation (Table enclosed for your kind information please). Here I am eligible by all 

standards but for some UnknOWn reasons my application is not being considered. 

fice that, please consider my case sympathetically and 
Sir, my request to your good of  
consider my application for promotion to next higher position. 

Thanking you 

Sincerely yours 

r 	- 	- 

AsSt-Profess9 
eparten{bf Oncology 
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Dated Shillong  4hAUSt2OO9 	

IL 
From, 

• 	 Dr. M K (ioswami 
icentral 

LI c Department of General Medicine 	I 
NEIGRIHMS, Shillong. 

To, 	 9 r17 P 29Ui9 
The Director 
NEIGRIHMS, Shillong. Guwahai 

Tk ." Sub: Representation regarding consideration for permissiozuazhpoear rn .Selecti 

interview for the post of Professor of Medicine, NEIGRIHMS. 

Sir, 
With due regards, I would like to draw your kind attention to the following facts: 

(1). That Sir, I have been working as an Associate Professor & I/c of the Department 

of General Medicine for more than 2 (two) years till date since 16' August 2007. 

That Sir, I joined as a Resident Physician in the Department of Medicine in 

Gauhati Medical College Hospital in May 1990 after doing MD in Medicine in 1989 and 

was promoted to the rank of Assistant Professor in February 1996. During this 18 

(eighteen) years of teaching experience, I was involved in preparing the curriculum for 

Department of Medicine for Undergraduate courses in Gauhati University. 

That Sir, I was awarded the Doctorate Degree in Medical Science (Ph D) by the 

University of Gauhati in 1994. The topic of my thesis was 'A study on the profile of 

hypertension in Assam." 

That Sir, during the span of last few years, I have a number of publications to my 

credit. I have also chaired several scientific sessions in State, Zonal as well as National 

level conferences. Moreover in these Conferences a number of paper presentations were 

made by me (vide Bio data enclosed herewith). 

That Sir, considering the above mentioned facts I shall remain ever grateful if you 

kindly allow me to appear in the Selection interview for the post of Professor of General 

Medicine of NEIGRIHMS. 
- 

I remain in anticipation. 

Yours faithfuUy. 

Dr. M K Goswami 
(L 
	 Associate Professor& HOD 

ii c Department of General Medicine 
NPJflRT14M Zhfl1rno 
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*THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, 
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BEFORE 
THE HON'BLE MR JUSTiCE T VAIPHEI 

THE HON'BLE MR JUSTICE ASOK POTSANGBAM. 

WP(C) NO.11(SH)2010 

9.2.2010 

We have heard Mr KS Kynjing, the learned senior 

counsel assisted by Mr H Kharmih, the learned counsel for the 

petitioners and Mr R Debnath, the learned CGC appearing for the 

respondent Nos.1,2 and 3. 

In view of the nature of the grievances projected by 

the learned senior counsel for the petitioners in the course of 

motion hearing, we do not find it necessary to issue forñil notices 

to the respondents and decide to dispose of this writ petition at the 

motion stage. 
The principal grievance of the petitioners appears to 

be that the application for interim order has not been disposed of by 

the Tribunal till now despite the show cause filed by the petitioners 

as early as November 2009. It is also stated by Mr R Debnath, the 

learned CGC appearing for the respondent Nos.1,2 and 3 that the 

application filed by the Institute for vacation of the interim order on 

16:10.2009 has also not been disposed of. That apart, the learned 

senior counsel for the petitioners has also challenged the locus 

standi of the respondent Nos. 4 and 5 in challenging the 

recruitment process of the advertisement dated 17.10.2007 as well 

as the Notification dated 20.9.2008. He also raises many other 

contentions touching upon the merit of the case. 

We have given our anxious consideration to the 

various contentions raised by the learned senior counsel for the 

petitIoners, which are also supported by Mr R Debnath, the learned 

CCC. We do not comment on the merit of the case at this stage. 

However, considering the fact that the case is of urgent nature, 

'. instead of disposing of the writ petition on merit, we feel that the 

ends of justice will be served if the Tribunal hears and disposes_of 

the application for interim order as well as the application for 
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vacation of the interim order within one week from today. 

A copy of this order be furnished to the learned counsel for 

the petitioners as well as the learned CGC in the course of the day. 

Writ petition stands disposed of. 

JUDGE 	 JUDGE 
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